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CORRIGENDA
In the Parliamentary Debater (Part I—Qiioations and Antwers) Third Section of 

Parliament (Second Part), 1951,^

In Volume VII—

I. No. 1, dated the 2nd April, 1901,—

( i )  "T fw  tt: “ ? ? r”  i

( i i )  • i  “  ”  o*'*  * ^  r v A r  fX
(ill) Col. 2807, line 3a A>r “AroJiaelogioar" read “arohaeologioal** and line 6 from bottom 

/or “Ttraneport** read “Tranaport**.
2» No. 7, dated the lOtli April, 1961,—

( i )  TIWIT !ft%  ^TTfiRr V % CTUT «IT «lf I
(ii) Col. SOBS, lines 10 and 17 for the word “Oonsituation" read “Oonrtlttttion",

5. No. 8, dated the 11th April, I»61,—

^ ^  Ir ^ “uTftrwr" % w h  t? ‘'?rrf4i»ir’’ «if ♦

4. No. 11, dated the 16th April, lOSl,—
(i) Col. 8239, lino 27 from bottom /or “ment” read “meant**.
(ii) Col. 3244, lino 23 insert “of** after the wordfl **abolition of any**.

( i i i)  5ft% % orr«rl” f«mr “«ft ^irrf" ijf i
(iv) Col, 3254, lino 14 for “yardH** read “years**.

6. No, 12, dated tho 17th April, 1951,—
Col. 3267, line 24 for “clorllago** retui “clerkage**,

fl, No. 13, dated the 18th April, 1951,—
(i) Cols. S301 & 3302, linoH 22 from Ijottom and 24 rospeotively/or the wonli “statu-

tary** and “Htatutory” read “statuary**.
(ii) Col. 3330, line 21 for “landing *’ read “landed”.
(iii) Col. 3340, lines 16 and 18/or “manzas** read “mouzas**.

7. No. 16, dated tho 20th April, 1961,—
Col. 3402, line 2 from bottom/or “Curch” regd “Church”.

8. No. 16, datod the 21st April, 1961,-
Col. Zi^l,for  the existing line 24 trubaUtuie “ship Bcholarehip ; and "

». No. 17, dated tho 23rd April, 1961,—
(i) Col. 3478, line 27 from bottom for “so** read “of**.
(ii) Col. 3491, between lines 4 and 6 from bottom insert new line “and (iii) Raw

diiring tho period October 1960 to February**.

10. No. 19, dated the 26th April. 1961,—
(i) Col. 3648,/or the existing line 20 from bottom substitute “satisfaction of

I t  is the**.
(ii) Col. 3666 fur the existing lino 1 from bottom substitute “Indian Rupee or Sterling I**

and for line 26 from bottctm substitute “meet for the flrst Bession. Accord**

- ” yi >»̂  i »»»* »* M )»»4S- ^ »roir ^
II. No. 20, dated the 26th April, 1961,—

(i) Col. 3621, line 7 from bottom/or tho 6guros “1,420“ read “41,420**,
(ii) Col. .3626, line 1 for “condeming*’ read “condemning”.

IS. No. 22, (Utod tho 28th April, 1961,— *
Col. 3687, line 26 for “complete** read “oompete**^

*



». (▼)

IS. No. M, lUtod (he 3rd May 1901,—
CoJ. 3881 /or the asisting line 17 from bottom mtbtHM* “and Supply (Shri Oadgil):(») 

108".
14. No. 27. dated the 4th May>' 1961,—

Col. 3926, line 20 from bottom Jor '̂fireman*' read
15. No. 80, dated the 8th May 1951.--

(i) Col. 4041, for the eziBting line 15 from bottom gubHUuU '‘(o) No. as none is codbi- 
dered neoos-**.

(U) Col. 4042, lino 81 insert *'suoh*’ before the word '*ciroumB-’\
16. No. 81, dated Uio 9th May. 1951,—

CoL 4087, line 21 /or “Rama** read “Rana”.
17. No. 32, datod the 10th May. 1951.—

(i) Col. 4124, line 20 from bottom/or **member*' read '^number*'.
(ii) Col. 4129, line 21 /or the words ‘̂ having oome** read ^'coming out of”,

linefl 0 ft 8 from bottom /or the figure **1.4.51” read **15.4.51*'. and /or **15.4.51” 
rtad “1.4.51” rospeotively.

-  ( i i i )  w w r  <tPw  i
18. No. S3, dated the llth  May, 1901,—

(I) Ool. 4100, line 10 from bottom/or “of” nod “to".
(II) Ool. 4101, lino 17/er the flguie “80” rtad “180”.
(iii) Col. 4102, line 24/or “in view o r’ read “in lieu o r .

19. No. 86, dated the 10th May, 1901,—
(i) Col. 4270, line 90 for “pait-mixttupe" read “point-mixture”
(ii) nlm̂  qM ^  7/ 1
(iii) Wt % pjw qr “flrm” qfi
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PARLIAMENT OF INDIA 
Saturday, 14th April, 1951.

The House met at o Quarter to Eleven 
of the Clock

[M r . S pea ker  in the Chair]
ORAL ANSWERS TO QUESTIONS

Sm u g c u n c  o f  D iam onds

*3098. Dr. Bam Subhac Slmrh (a) 
Will the Minister of Fiiuuiee be pleased 
to state w i th e r  it is a  fact that a 
packet of Christmas cards received at 
Bombay Foreign Post Office contained 
diamonds worth Rs. 150,0007

(b) If so, what was the name and 
address of the sender, and to whom 
was that packet addressed?

T h e  M in is te r  o f  S ta te  l o r  F ln a a c e  
iS l i r i  l ^ a s i ) :  ( a )  S o m e u n c u t  _ .d ia
m o n d s  o f th e  v a lu e  Of a b o u t  R s. 1,90,000 
w e re  fo u n d  p a c k e d  in  a  b u n d le  ot b la n k  
In v ita t io n  c a rd s  w h ic h  a r r iv e d  b y  
r e i ^ s t ^ e d  p a rc e l  p o s t in  D ecem b er, 
1960.

(b )  |;n q u ir ie f t  a r e  b e i^ £  m a d e  a b o u t  
thiff u n a u th o r is e d
c o rd in g ly  i t  w o u ld  n o t b e  e x p e d ie n t to  
d isc lo se  th is  in fo rm a tio n  a t  th is  s tag e .

S. , .n r ,  iU a»:8i|bbw  toow
heth^r any smug|;ling pf ihis kind 
la.also beep d e iw ^ d  at an / pther post 

office of this country?
Not ot diaffwindi; but

____ i P9rt,o(ftog. Jhere. are $ome
auch smugglings done.

;Shd T. Jtan ln : Was it tbe llrrt in
stance thiit liappen^ thro)Ugli post 
office? ' - ^  - -

Shri p ry i^  Ye»; about difunon49 pda 
was probably the'ftrst. *'

5»ince these were 
Cnristmas tnirds\ evidently, ihis must 
have ^isQovered to the month of
32 p A  .

3174

December. Has there not been suffi
cient time to investigate into the details 
of the names, etc.?

Shri Tyagi: I have got the name; as 
I said, if I disclose the name at this 
stage, it will impair the enquiries which 
are going on.

Shri Chattopadhyay: May I know 
whether the packet was insured or not, 
and if so, for what amount?

Shri Tyagi: As I have said, it was a 
registered packet. 1 can say it came 
from Mombasa.

A ll- India I n st itu te  o p P u blic  H ea;«tb  
AND H y g ie n e , C alcutta

*3099. Prof. S. N. Mishra: Will the 
Minister of Health be pleased to state:

(a) the stage at which the scheme 
to develop and extend the work of the 
Maternity and Child Health Centre of 
the All-India Institute of Public Health 
and Hygiene in Calcutta in collabora
tion with U.N.I.OE.F. is at present; 
fmd

(b) whether the enlarged institute 
will be open to students from other 
Asian countries?

MtprQWd by ^tbe Stwidii^ Advitorir 
Committee of Parliament for the Mmis- 
ti:y of Health and by the Standing 
Finance Committee. Official Standing 
to the scheme will be itoued sliortly.

(b) Yet.
Prof. S. N. Mlahra: May I know the 

mmourtt irailted by theUN.I.C.E.^. and 
the cgqtribution to be mftde by the 
Goyemment of IncUa for this purpose?

im km nari Am rii Kaar: The coat of
the scfheme tar'SStiiHatM to be W  lekhs. 
«pre«d over a pertod of flVe years. This 
will be shared equally by the 
.U.N.(.C.E.F. jan4 the Goyemment of 
India.

^ J - £ S S S ^ .k ,^
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on the Government in connection with 
this institution

Rajkumaii Amrlt Kaur: The institute 
will give instruction without charging 
any fees to 250 students in all from 
outside India for a period of one aca- ‘ 
demic year in each case or its equiva
lent in student vears. There are no 
international obligations except that it 
will be an International Training 
Centre.

Prof. S. N. MUhra: What would be 
the procedure for selecting the students: 
whether they will be selected by the 
U.N.I.C.E.F. or by the Government of 
India?

Rajkumari Amrit Kaur: The selection 
for Indians will be made by the Gov
ernment of India.

Shrl Sohan Lai: How many students 
will be accommodated in this institu
tion?

Rajkumari Amrit Kaur: I could not 
tell you to day. It will have to be in 
progressive stages, as we progress with 
the buildings etc.

Shrl T. Husain: May I know whether 
this Institute will include training for 
family planning?

Rajkumari Amrit Kaur: The ques
tion is not relevant; this is an insti
tute for training oersonnel in mater
nity and child welfare.

A naesthesia

*3100. Prof. S. N. Mishra: Will the 
Minister of Health be pleased to state:

(a) whether the scheme for starting 
post-graduate Courses in Anaesthesia 
in some of the medical colleges in the 
Country is ready; and

(b) if so, the Colleges selected for 
the introduction of such Courses?

The Minister of Health (RaJknmaH 
Amrit Kaur): (a) There is no such 
scheme under consideration at present.

(b) Does not arise.

S chool of F o r eig n  L anouagbs

, *3101. Prof. 8. N< Mlihra: Will the 
Minister of Defeiiee be pleased to state:

(a) whether QovOmment haW any 
•cheme for ih6 expansion of the School 
of Foreign L,^nguage$;

(b) the number of officers. Civil and 
^ilH aryt who are at present on its 
rolls; and

th« strength of the teaching
staff?

The Depots MUMcr ^  
WiMlHriiihJi); (a) ^

It is proposed to utilise the school for 
Hindi classes also.

(b) 523, of which 457 are Civil and 
66 Military.

(c) A Director and 8 Lecturers.
Prof. S. N. Mishra: May I know whe

ther there is any co-operation between 
the l^hool of Foreign Languages and 
the private Institute of Foreign langu
ages in New Delhi?

Major-General Himatsinhji: No, Sir.
This Institution is working as a Gov
ernment concern.

Prof. S. N. Mishra: What are the 
nationalities represented on the teach
ing staff of this school?

Major-General Himatsinhji. There 
are six languages: French, German, 
Russian, Chinese, Persian and Arabic. 
All the eight Lecturers except the 
Director are foreigners. I can give 
details of each Lecturer if required.

Prof. 8. N. Mishra: May I know whe
ther the Military Attaches who are 
appointed are also required to be 
qualified at this Institute?

Major-General Himatsinhji: Yes, Sir. 
There are three classes of qualifications:
(i) preliminary, (ii) advanced, and (iii) 
interpretorship. Most of the Military 
officers try  to become interpreters in 
foreign languages.

Dr. Deshmukh: May I know whether 
it is proposed to add Russian as one of 
the languages taught here?

Major-General Himatsinhji: It is one
of the six languages already taught in 
the school.

G rants to N on-G o v e r n m en ta l  I n s 
t it u t io n s

*3102. Shri S. C. Samanta: Will the 
Minister of Education be pleased to 
state:

(a) the amount of grants made to
wards the development of non-govem- 
mental educational institutions in 
India Ih the years 1948-40 and 1949-50;

(b) how much in the form of (i)
capital grant, (ii) recurring grant, (iii) 
n(Dfn-recurrihg grant atfd (iv) loans; 
and V .

(e) w hat are the 'iconditiona on 
whicn igrwt^ are g iv ^ /;to  these .non
governmental institutions? ;.



SI77 Ord\ Answers 14 ^ R I L  1951 Oral Answers 3178

I ( j “ )

irir>+-! J lr-
« L). ^  i

LThe Minister of Education (MaaUna 
Axa4): (a) and (b). A statement of 
«11 grants and loans paid to non-gov- 
^rnm ental educational institutions by 
the Ministry of Education is laid on 
the Table. {See Appendix XXI, an- 
nexure No. 41.)

(c) Attention is invited to the reply 
•given by me to Starred Question No. 
1314 asked by Shri V. C. Kesava Rao 
o n  the 1st April, 1950.]

Shri S. C. Samanta: May 1 know 
"Whether these grants are given direct 
^ r  through the State Governments?

Maulana Azad: Direct.
Shri S. C. Samanta: May I know how 

?many of these Institutions are receiv
ing the grants status quo, how many 
liave been debarred, and in how many 
cases grahts have been suspended?

^
-  i t i

fMaalana Azad: I cannot give this 
information at this time.]

Thaknr l^al Sinkli: May I know how 
vnuch of this grant is being given to 
P art C States?

[Maulana AmbA: If the hbn. Me^lber 
ivould take the trouble of lookiiig into 
the  statement that has been placed on 
the  Table of the House, he will 
th is information!]

get

I.C.S. AND A rm ed  F orces  O m cE R S

Prof. K. T. Shah; Will the 
Minister of Home Affairs be pleased 
to  state:

(a) how many members of the 
former Indian Civil Service or officers 
of the Armed Forces holding King*s 
Commission (i) retired voluntarily 
trom  service under the Goverhitient 
of India since 1st September, 1946, and 
<ii) what wItt the amount of compen

sation, gratuity, commuted pension or 
other such indemnity granted or paid 
to such personnel retiring and retired, 
and

(b) how many officers of the Indian 
Civil Service or of the Armed Forces 
holding King’s Commission have opted 
for service m Pakistan since the 15th 
of August, 1947 and the amount of 
pension charge borne at present by the 
Government of India under the Sterling 
Balances Settlement of July, 1948?

The Minister of Home Affairs (Shri 
Rajagopalacliari): (a) Two statements 
showing the (i) number of officers who 
retired voluntarily from service since 
1st September, 1946 and (ii) the am
ount of compensation, gratuity etc. paid 
to them are laid on the Table of the 
House. [See Appendix XXI, annexure 
No. 42.]

(b) It is presumed that the hon. 
Member wants to know the number of 
officers who opted for service ia  
Pakistan after the 15th August, 1947. 
The answer is nil.

The liability of the Government of 
India for the pension charges has not 
been affected by the Sterling Balances 
Settlement of July, 1948. The initial 
liability of pensions in respect of offi
cers who retired on or before the parti
tion was accepted by the Government 
of India subject to final adjustment 
with the Government of Pakistan. 
The total amount of pension charges 
so bome by the Government of India is 
not readily ascertainable.

Prof. K. T. Shahr In the statement 
supplied, it is stated:

*‘The amounts of compensation 
sanctioned shown in column (3) of 
the statement relate to those grant
ed to the Indian officers of the 
I.C.S. who offered to continue in 
service and ^ o a e  offers were not 
accepted by Governments in India."
May I  know; the reasons why they 

were not accepted?
Shri RaJagdiMilachari: There were

several officers. I am sorry I cannot 
state the reasons now. But, it is to 
explain that the amounts refer only 
to these officers that I have put it in.
If any question is asked as to why the 
services of the people who o ffer^  to 
stay here were not accepted, it would 
be a matter for enquiry and answer.

Prof. IL T. Shah: The number stated 
here comes to 250 or so. May I en
quire what was the total number of 
offi(Ĥ rs out of whom these wanted to 
retire prematurely?

Shii Rajacdipaladiarl: I would r»> 
q u i»  notice.' :
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Prof. K. T. Shah: May I know whe
ther any of these officers who have 
retired have since been employed in 
any capacity?

Shrl Rajai^opalacharl: There is
another question on that subject, if 
the hon. Member will wait for that.

Shri Dwlvedi: Sir, in the statement 
attached to the reply of the hon. 
Minister, the number of officers who 
retired since 1st September, 1946 has 
been given. But the statement does 
not mention how many of them 
retired voluntarily and how many 
retired after the maturity of their 
services. I want to know how many 
retired voluntarily.

Shri Rajaffopalachari: Since 1st
September, 1946 there was po ques
tion of voluntarily retiring' Every 
retirement would be voluntary. If
the difference is between premature 
retirement and retirement at the
stated time, I would like the hon. 
Member to give notice of a separate 
question because it is not possible to
• And out these numbers from 1946 
September, without specific examina
tion.

Shri T. Husain: How many of 
these officers were Europeans and

how many Indians?
Shri Rajagopaiachari: The state

ment is restricted to Indian officers, 
because the information about the 
non-Indian officers who retired pre

maturely it is difficult to ascertain 
because those papers are retained by 
the British Government.

P re t K. T. Shah: Sir, may I point out 
that in the second part, the statement 
says:

, “jJo iiiforiiiiation Is avidlabte as 
,cQmpejQsatio£i..paM  ̂ to non- 

inqian omcers Who retired prema
turely; the responsibility for pay
ment in such cases rests with the 
British Government”

I know Sir, whethelf this is not 
m . charge. on the Indian revenues? 
I mean the pensions of those officers 
ii^^o had served here?

s <;j6M%lUjaipopalitchari: lUgarding the 
t̂K>nnp0nsatioix paid to, 1hd»e jnon^Indian 
OAoera. vho retired prematurely, the 
reapgnsibiUty f6r payment rests with 
the British Government.

. M r. teeaker: No. The hon. Member 
Ifraata to kiKW whether the pensions 
liaid to* these officers are not a charge 
•on the Indian revemies. r

Sardar Hukam Singh: May I know* 
the number of officers who opted fo r 
Pakistan in the first instance and ther> 
preferred to stay in India?

Shri Rajagopalachari: Sir, if a ll 
these things are very important now 
to understand, I request notice may 
be given.

R esearch  C en tre  of P ali L anguage

'*3104. Dr. Ram Subhag Singh: Will̂  
the Minister of Education be pleased 
to state whether the Government o f  
India propose to establish any researchi 
centre of Pali language?

-  ^
IThe Minister of Education (Maidanft 

Azad): The Government of India have 
no such proposal under consideration 
a t present.]

IWST TW ^  ^

?

[Dr. Ram Subhag Singh: Is it a fact 
that the Government of Bihar ha» 
submitted a plan to the Government 
of India for setting up an institution! 
of the Pali Language at Nalanda?]

-  A

[B&aluk Assd: I am not in a posi
tion to answer it. The -matter relates:

the Government of Bihar.]
A.^,C.'diiha Sir, may I know  ̂

^#h^her there Is any University Ji» 
India which has a course for research

Mr. Speaker: That is too wide 
^IM tlon  tp be p u t

Dr. Deshmukh: Sir, may I know Whe- 
toer, Government at any time havfc 

iik en  any ̂ teps to encourage the study 
bf th e 'Buddhistic religion?

___ a U ja g lw M k tfi; I thitik 1
f«t notica before I cun anawer.
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-  ^  ^  L>**

0**> ^

J V *  t  y ^ y F S tf  L_U*i

-C>^ u5»i *-^' J  -»>**>
-  jS ^  ^ / X j

« [Manlana Azad; The hon. Member 
-would agree with me that there are 
«naxyr things which should be encour
aged. But the condition of the Gov
ernment of India is such that they 
hUve not been able to give full en- 
•^Ouragement even to the most im- 
pcfltant works such as Ba^c education, 
the social education and the like as

G old Seized  f r o m  H a j P il g r im s

*3105. Dr. Ram iSabhag Singh: Will 
‘the Minister of Finance be p le«^^ ^o, 
«tate the total quantity of gold seized 
Srom  Hai Pilgrims in  3̂ a r  1950?

The Minister of State ifor' Finance 
(Shri Tyagi): The total quantity of gold 
seined from:; H al pilgrims in the year
1950 was 938*36 tolas. ..

Dr. Ram Snbbag Singh: May I know 
what action haa. been, taken agadnst 

those Hai Pilgrkitti who were detected?
Shri Tyagi: Notices have been issued 

to those pilgrims to present themseWos 
and to defend their cases. We .ai^ in* 
vestigating and the cases are proceed* 
ii^ .

ishri T, Hnsain: May I know whe
th e r  these pilgrims were taking TOld 
out of India or 'bringing gold Into 
India?

Shri Tyagi: They were bringing it 
f  Into India.

Shri Dwlvedi: Has there been any 
•ase of double punishment against a 
Mrson who smuggled gold from 
PjKkistan into India, I mean punisl^ed 
by a line for the smuggling and at the. 
aame time prosecuted in a court of 
law?

Shri Tyagi: If there is any such 
case which has come to the notice of 
the hon. Member, and if he will bring 
i t  to my n^rtice also, I shall try to do 
the needful.

H e v ie w  or Books by A.I.R.
*3106. Shri A. G. Goha: Will the

minister of Information .and Broad- 
/caMng be ite ised  to state:

<̂a) whether any books are reviewed
V  All India Badip ^tfttiont;

(b) if so, books in what languages;
(c) whether foreign publications are 

also reviewed; and
(d) if so, publications of what coun

tries?
The Minister of State for Informa

tion and Broadcasting (Shri Diwakar):
(a) Yes.

(b) In all the Indian lanpiages men
tioned in the Constitution except 
Kashmiri and. Sanskrit; and in sonle 
other languaiTes such as English, French 
and Arabic.

(c) Yes.
(dJ) No countries have been specially 

marked for this purpose.
Shri A: O. Giiha: Has thfere been any 

ban on English books liublished in 
l ^ i a ?

8 M  Diwnkar: There is  no ban at all. 
On the other hand <38 such books pub«̂  
liaiud :in India weve reviewed.

S t^  A. CX Guha: Only 38? Were

Shri Diwakar: The figure is for all 
the Stations, y,

Shri A. 0. Guha: How many boots 
to Mjian l a n g u ^  were reviewed la
1950 and in whatTangUajg^?;

Shri Diwmka^: Bo6ks In Indian
languages are also reviewed; but for 
the number of books in each language, 
I would require notice. ‘

Shri Dwivedi: May I know whether 
a book ei^tiU^. “Ten Years in Delhi" 
by one Handa, a Grovemment employee 
WM reviewed from the All India Radio 
aM  .whetjher the book contained cer- 
t i ^  remarks against the Government?

A r t Diwakar; I am not aware of It.
R et ir e m e n t  or I.C.S. O f f ic e r s

M107. P ro l K. T. ShJdi: (a) WUl
the Minister of Home Afraim be pleas
ed to «tate how many ofjAcers of the 
fprmer Indian Civil Service or of the 
Armed Forces holding King’s Commis
sion, or the present day members of 
the Indian Administrative Setvice have 
expressed a desire to retire, from the 
15th August. 1947 to the 31st January,
1951 before the date due for retirement 
under the ordinary service rules?

(b) What pension, gratuity, compen
sation or other indemnity or allowance 
has l>een paid, sanctioned or madOr 
payable to such personnel?

(c) Have any such persons been re
employed by Government in or under 
any MiJiistrF of the Central Govern^ 
nient or any State Government in 
India in any statutory coirporat&ott
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Board, or Commission 
ment of India in or outside I n ^  or 
in any private industry, enterprise, 
profession or service directly or m- 
directly, aided, pro t^ ted  
ed by Government in any post llKwy 
to give undue advantage to such em
ployee because of his past experience 
of or connection with Government 
departments?

The Minister of Home Affalw (Shrt

cers of the former I.C.S. and in# 
Armed Forces holding Kmg s Commi^ 
sions who retired prematurely 
the period 15th August, 1^7 to 31st 
January, 1951, Is laid on the T ^ le  of 
the House. [See Appendix XXI, an 
nexure No. 43.]

(c) There have been no cases of 
persons who had retired prematurely 
but have been re-employed by the 
Government of India in or under any 
Ministry. One I.C.S. ofUcer who has 
proceeded on leave preparatory to 
retirement has been re-employed as 

Chairman of one of the State Public 
Service Commissions.

Some of the retired officers have 
been permitted to take up private 
employment or to engage in business. 
In granting such permission. Govern
ment have satisfied themselves that the 
oflftcers' concerned would not gain any 
undue advantage because of their past 
experience of or connection with Gov
ernment departments.

Prof. K. T. Shah: Sir, with regard to 
the officers to whom permission had 
been given to seek employment, may 
I enquire whether the emoluments they 
receive in the new employment are in 
addition to their pensions or whether 
the pension is suspended if the emolu
ment is in excess of the pension?

Shrl Rajagopalachari; In all cases of 
re-employment under the Government, 
there are very specific rules regarding 
the limitations, and the emolument will 
never go beyond the salaries originally 
drawn, inclusive of pension. But in 
the case of private employment where 
permission is granted, we cannot conr 
trol the salaries.

Prof. K* T. Shah: Sir, in the case of 
private employment, the hon. Minister 
was pleased to state that the Govern
ment satisfy themselves that these 
persons are not in a position to take 
any undue advantage in their new 
positions on account of their past ex* 
perknce. May 1 enquire if any of 
these people have been employed in 
any Arm which takes contracts or 
pttxer works from the Government?

318^

Shri Eajagopalachari: The c w d ltio ^  
that we could rightly attach w w hat 
has been stated, namely, that the om* 
cers concerned would not gam any un^ 
due advantage because of their past 
experience of or connection with Gov
ernment departments. But as regards 
contracts in the Government of India., 
generally, it would be too difficult to  
control from that point of view.

Shri T. Husain: Sir, the statement 
laid on the Table does not show the 
number of Europeans and the number 
of Indians.

Mr. Speaker: Has the hon. Member 
read the statement?

Shri T. Husain: I have not read i t  
myself, Sir, but I asked Prof. Shah an d - 
he said it was not there and so J am 
asking the question. I want to know 
the number of Europeans and Indians., 
who have expressed their wish to  
retire and also the number of I. C. S.y 
I. A. S., and officers holding Kings. 
Commission, who have expressed such, 
a desire?

Shri Rajagopalachari: I would ask 
the hon. Member to state his question 
simply, so that I can follow it.

Mr. Speaker: Let him put his ques
tion clearly.

Shri T. Husain: Yes, Sir, I will p u t 
my questions one by one, if you would 
allow me to put all of them, it w ould' 
be better.

Mr. Speaker: Then he had better not 
•put them. He can ask only one ques
tion at a time.

Shri T. Husain: How many-
Europeans and Indians expressed their 
wish to retire from the I.C.S., I.A.S.r 
and King’s Commission posts?

Shri Rajagopalachari: Notice, Sir.
Shri Brajeshwar Prasad: Are there 

any I.C.S. officers who were discharged 
or dismissed from service after proper 
enquiries by the Union Public. Services 
Commission for offences involving 
moral turpitude and who have been re
employed by the present Government?. 
What is their number and what are^ 
the grounds for their re-emplo37nent?

Shri Rajagopalachari: Very specific 
notiee should be given.

Several Hon. Members rose—
Mr. Speaker: Next question.

G o v e r n m en t  HosprrALiXY Q rganiza- '
TION

«31M. Prof. K. t .  Shah: (a) Will
the Minister of Hoiiae A IM rvtle pleas
ed to state what is the expen-
(liture bicurred h r  G<Z^^$iment ovbb'
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the  Government Hospitality Organi
zation?

(b) Who is the Offlcer-in-charge of 
this organization and what is his 
designation and pay?

(c) Does he get any allowance or 
pay from any other Department of the 
Government in addition to what he 
gets from the Hospitality Organization?

(d) What is the total annual estab
lishment expenditure of this Organi
zation?

(e) Since when has this Hospitality 
Organization been working, what was 
the arrangement prior to the existence 
of this Organization and what is the 
annupl comparative expenditure in
curred before and after this Hospitality 
Organization came into existence?

(f) Are the services of this Org^niza- 
tion or any employees of this Organiza
tion, u tiliz e  anywhere else other than 
for the Hospitality Organization?

The Minister of Home Affairs (Shrl 
Bajagopalacharl): (a) to (f). In 1949
50 the expenditure was Rs. 59,314-1'iO. 
In 1950-51 a sum of Rs. 278,900 has 
been sanctioned but the actual expendi
ture I am not able to say at present.

The Post of Director-General of the 
Government Hospitality Organisation 
is at present held, in addition to his 
other duties, by the Military Secretary 
to the President. In addition to his 
pay as Military Secretary this officer is 
given a special pay ot Rs. 200 per 
month for doing this additional work.

I might add that if any more infor
mation is asked for on this point by the 
hbn. Member I would. like him to take 
from me a copy of a report on the 
working of the Government Hospitali
ty  Organisation during the years 1948
49 and 1949-50, which I have but which 
I do not place on the Table of the 
House, because it is marked confiden
tial and for restricted circulation. 
There is nothing very secret about it 
but it is not usual to give hospitality 
figures to the press.

Prof. K. T. Shah: May I know if it Is 
a  fact that in the previous Organisa
tion, before the 15th August, 1947 this 
used to be conducted as part of the 
Government House hospitality itself 
without a separate Organisation and, 
if so, how does the expenditure of to
day compare with the expenditure of 
those days?

Sbri Rajagopalachari: In the old 
days, as the hon. Member said, it was 
part of the duties of the Governor- 
General and the Viceroy to receive 
eminent men from abroad in a proper 
manner. But after the new set-up 
aii^ce 1947, the Governor-General hav
ing become the constitutional head and

the Government also having under
taken international relationship on a 
wider basis, hospitality has widened 
very greatly in scope as well as in 
quantum and it was found necessary 
to have a separate Organisation and 
accounts. Before that there were no 
accounts available to show the actual 
amount spent on hospitality.

Prof. K. T. Shah: May I know whe
ther this organisation is under the 
Home Ministry directly or under the 
Prime Minister and, if under the Home 
Ministry, may I know whether these 
estimates were placed before the Ad-' 
visory Committee of that Ministry be
fore they were sanctioned?

Shrl Rajagopalachari: Formerly it 
was part of the Governor-Generars 
Office but after that it has been trans
ferred to the Prime Minister’s Secre
tariat: it is not under the Home Minis
try.

Shrl Kamath: Is it a fart that be
sides the Government Hospitality 
Organisation under the control of the 
M iliary  Secretary to  the President, 

there are separate hospitality funds 
allottefl to the External Affairs Minis
try, the m inistry of Home Affairs, the 
States Ministry and the Defence Minis
try? If so, what are the reasons fort 
having separate hospitality funds for 
these four Ministries?

Shrl Rajagopalachari: The fund»
that the hon. Member apparently refers 
to are not hospitality funds but minor 
entertainment funds for conferences 
and things like that in the various 
departments. Hospitality properly so 
called comes under the Hospitality 
Organisation. Supposing we have a 
conference in the Home Ministry or a 
conference under the E. A. Ministry, 
to which people come from all over 
India and some expenditure is incurred 
on that account. That would not come 
under the hospitality fund but unde^r 
the allotments to which the hon. Mem
ber has referred. There is no com
parison between the Hospitality Organi
sation work and the minor expendittire 
incurred by the departments, to which 
the hon. Member has referred. They 
are altogether different things. At 
present Government have considered 
it absolutely essential to run a Hospita
lity Organisation separately and liro- 
perly.

Shri K am a^: Is it a fact that In 
August last the Finance Minister pro
posed a merger of these four Minis- 
triesV separate funds with that of the 
General Hospitality Organisation and 
alao proposed that the staff Cars of ail 
the various Ministries must be cen^ 
tralised so as to effect economy?
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Shrl Rajafopalachari: The merger of 
iitaff cars is wholly beyond this ques
tion. As regards the proposal that the 
entertainment expenditure incurred by 
the various departments should be
Joined up with the Hospitality Organi
sation, I am not aware of the actual 
terms of such proposal but, as I^have 
already explained, it would not be
practicable or advisable.

,81ii1niatl Durgabai: Are Government 
aware of the fact that there is a lot 
of diflsatisfaction among many sections 
o t the people, which has been expres
sed in the press, that the hospitality 
offered by the Government is of very 
poor quality?

Mr. S i ^ e r :  Order, order.

ShH Bataopalaoliari: I ani -grateful 
for .the lioeral attitude of the hoh. 
Member.

Sbri Kamaih: What has been the 
advantage in attaching the Grovemmem 
Hgepitallty Organisation to the Prim^ 
Miiugter’s Secretarift over what was 
obtainable when i t  was under tUî  
direct control of the Mliitary Secretary 
t o . the President? What were tl{̂ ie 
rtisons lor attaching this to the Prime' 
Minister’s Secretariat?

Shri Itiigafopaia^iijiirl: i t  I might put 
the reason in a general way and if the* 
iKGin. Member would be satisfied, with 
Hi. this is Qovemment hospitaJiiy and 
in the present set-up the Prime .Mmister 
BliQuld be more responsiblie rather A ah 
the  ̂ President

f trw t ^  

n t - v  •R n W t:  ( tT ) f tn n  iWf

wv arwsT Fviffg 

^  ar«T THWrf ^
f f ta R  i r ^  ftraiT
m  wverc  ^  ^

^  fw j arr Tfr I  ? JifV
f'nn  I  ?ftfWT*TT ?

(«#t) >ifir irnr (i?)

(€f)
<31̂  ♦  l^ftir f  ^

Grants to Harijatc Educational In»  ̂
TrruTioNS

[*3109. Shri Jangde: (a) Will the
Minister of Education be pleased to 
state whether any grant is being given 
by the Government of India to Harijan 
or Adivasi educational institutions 
established by Harijan Sewak Sang or 
by the late Thakkar Bapa in the 
Centrally Administered Areas and 
other States? If so, what?

(b) If the reply to part (a) above be 
in the negative, what are the reasons 
for that?

(c) Have these institutions made 
ahy requests to Gbvernment for 
grants?]

:(^ jU 3 jr^ ) U  >S«ju

c/* 

fjnj ^

■

(tT*)
■ of

(k y v m :
(b) No retifue^ have been receivefl 

by the GdVerniheiit of India from th e  
States in this respect.

Cc) No.]

P»r ft?# ^

I ?
, [ £ ^  JM fde: Will the Minister o t 

BAicstton be pleased to state whMhW 
the Government giv«s any grants to 
the Harijan Sewak Sangh of Oelhl?]

V  O*^  vfjSh 1  *»)Vj ^  

cl** o h ^  ^

[MavlilBa A nd: In my answer to 
the p art (a) of the question I  have 
just now stated that no such grant* 
are being given.!

• k f : ftW R  <N w T i JIT

• N r w f f  ^  ^



% fin? i  I 4'

*1? sTHirr ^rrpr f  <̂tt ^

«̂rrf«T?r ^fr^r^r *!m sjft 
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[Shri Janffde: I do not ask about the 
educational institutions or hostels. My 
^question is about the Harijan Sewak 
Sangh. I want to know whether the 
-Government are giving any grants to 
the Harijan Sewak Sangh established 
.at Delhi.]

- u H ’ • M  i  o * ^  •
(RbulanK Azad: I said, no.]

•fr'Bl*!# ■: WT *rn»fK fiWTT *nfr

anft^TRft TT
^  F?n? ?*Tror |  ?ft

■wr w nw  w  w*RT % ^r^T-

tShri Jangde: Will the hon. Minister 
»of Education be pleased to state clearly 
^^ e th e r the'Government gives any aid 
t6 the Harijan Sewak Sangh or the 
Adibasi Sangh whenever they get some 
hostel building constructed for the 
students?!

Shri Sonavane: What are the reasons 
for this niggardly attitude of the Gov- 
-ernment tdward^ the educational deve
lopment of the Harijans......

Mr. Speaker: Order, order. Use of 
sueh adjectives like niggardly is not 
proper.

Slu’i SanaTane: What are the reasons 
for not giving grants to these institu
tions? ‘ *

^  r w -  : i»l)f VSy*

^  ^

»}

- A  vj*>) ^  i

iS  cyl< H  /

ij*t 4  V—  u>̂  ♦ J * *  ^  ^
U> 4»Jle ^  t ^

^  I 1  y*

^  fil -  A

>1̂  H  lT* )fy^  y  »

£  tS ^

-  ^^t*' w A

[Maulana Azad: The hon. Member 
should know that the Central Govern- 
jneni are doing a lot in this connection. 
They are giving fifteen lakhs of rupoet 
every year for the benefit of the 
Harijan? and the backward classes. 
The State Governments too are mak
ing efforts in their own turn. As re
gards the question of giving grants to 
all those non-otncial organizations 
which, have been started with this pur
pose in view, no grants arc being g l v ^  
to them as yet; and a t the same tim t 
they themselves have nqt apbUe^d 
any such grant. If any request iis 
to this effect, the Government woiitd 
certainly consider it and would s ^  

whether under the rules of the Govern
ment any such help can be given to 
them or not.]

?^-T| 3T;?t

wt»r# : f!TT w  
^  ft* »T«!T

^  ?fTf 3T»i CfTfC

WHt 'Tf ft? f  ?

A ir  F ields

1*311 .̂ Shri Jangde: Will the Mmis- 
ter of Defence be pleased to stale how
many war time air fields in Madhya 
Pradesh are lying unutilised and 
vacant?]

The Deputy Minister of Defence 
(Major-General Himatsinhji); One. 
For the information of the hon. Member 
I would like to add that one air field 
at Kargi Road is lying unutilised and 
vacant in Madhya Pradesh, The rest 
of the requisitioned lands have been 
released. There is no residential ac
commodation on this air field. .\11 
the Ministry of Defenccf assets created 
on this project, with the exception of 
runways, hardstandings and taxitracks 
have been disposed of. No maintenance 
is carried out, no chowkidari is done. 
This airfield is not required by the 
Indian Air Force at present and ia 
retained only for use in an emergency.
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Sliri Jmgde: Will the hon. Minister 
state how many air fields or aerodromes 
there were in Madhya Pradesh during 
the war days?

Major-General Himatsinhji: Eleven, 
Sir.

Shrl Jangde: How many aerodrome? 
have now been transferred, abandoned 
o r sold to the Ministry of Communica
tions for civil aviation purposes, and 
how many of them have been sold to 
private individuals for settling or for 
other purposes?

Major-General Himatsinhji: Those
aerodromes which the Air Force do 
not require are either handed over to 
Civil Aviation or to Madhya Pradesh 
Government, except the one at Kargi 
which has been vacated.

Shri Jangde: What was the total ex
penditure incurred for the construction 
of tl^ese aerodromes lor military pur
poses during the war days?

Major-General Himatsinhji: They
w<̂ ire constructed by, the British during 
th6 war, and India did not pay for 
them. Therefore I have not the in
formation giving the cost under various 
heads, or the total cost. '

« r tn i: (tr) 115 

IT? ^  fq r  ^  ^  w  
^  t  ftr

Pwff»r STT 3T?5T Sfrr

( ^ )  fiTT ftrw iraT
^  «PT ?  ?

(# t)  f^nrwf ^  ?TT
f ^ » T  «fT^n ?

C entral A n t i-Co rru ptio n  and 
E n fo rcem en t  D epa rtm en ts

[•3111. SItfi Jangde; (a) Will the 
Minister of Home AITairs be pleased to 
state whether it is a fact that Govern
ment are proposing to abolish the pre
sent Central Anti-Corruption Depart
ment and the Central Government 
Enforcement Department?

(b) Are Government doing so as an 
•conomy measure as adopted by them?

ic )  Which department will handle 
the work of the said departments?]

The Minister of Homii Affairs (Shii. 
Rajagopalachari): (a) Government do 
not propose to abolish the Special 
Police Establishment. The iRnforce-^ 
ment Branch comes under the Ministrjr 
of Commerce and Industry.

(b) and (c). Do not arise.
Shri Jangde: Are these Departments^ 

working satisfactorily?
Shri Rajagopalacharl: The Special

Police Establishment is working satis
factorily. As regards the Enforcement 
Department the question should be ad-’ 
dressed to the Ministry of Commerce 
and Industry.

Shri Jangde: Do these Departments 
co-operate with the State Governm ent 
in arresting profiteers, black-mark^teer.9. 
and corruptionists?

Mr. Speaker: Order, order.

R esearch  in  A ppl ied  S ta tistic s

*3112. Shri Kishorimohan Tripathir
(a) Will the Minister of Education be- 
pleased to state what facilities for 
training and Research in Applied 
Statistics exist in India? .; . ,

(b) How many scholars and studerttsv 
in India are engaged in .Departments 
under his control either in making re
search or r^eiv ing  training in Applied 
Statistics? :

UJly*) cj? j i - x .

J,| ^  ( ^ f )

^  5 )**)

•Crf - <5 W )  yi i
-If J la . ^  j l a ;  f L j ^

-  ^  u>j t_Cu,jy

[The Minister of Edacatlon (Maulana-.
A nd): (a) Facilities for trainini: aadi
research in Applied SUtistios are avail
able In ten Universities and six speei^k
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Institutions. A statement showing the 
details of the facilities available is laid 
on the Table of the House. [See Ap 
pendix XXI, annexure No. 44.]

(b) Six students are being trained 
by the Department of Anthropology. 
Short courses in Educalionai Statistics 
were also arranged by the Ministry for
24 nominees from various States dur
ing March, 1951.]

WUW : % f e R

ftwifinff #  a  T if t  ?

[Shrl Kamath: How many statistics 
students have received training in the 
foreign countries?]

-  ^  ^
[Maulana Azad: I cannot give this 

Information. I  require notice for it.]
M in era l  R eso urces  in  Scheduled 

A reas

•3113. Shri P. Kodanda Ramiah: Will 
the Minister of Natural Resources and 
Scientific Research be pleased to ttate:

(a) what steps have so far been 
taken by the Government of India to 
tap the mineral resources existing In 
Scheduled Areas;

(b) whether any kind of Research 
or survey work is being undertaken in 
these areas; and

(c) if so, where and in what direct 
tions?

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
Prakasa): (a) to (c). 'Phe attention of 
the hon. Member is invited to reply to 
Starred Question No. 20r»3 given on the 
10th Apnl, 1951, with v/ljich a list of 
important investigations undertaken by 
the Greological Survey of India in the 
Scheduled Areas since li^47 and a list 
of the geological work proposed for the 
next two years in these areas, were laid 
on the Table of the iTouse.

Shri T. Husain: May I know if Gov-- 
ernment consider Jhaikand a Sche
duled Area?

Shri Sri Prakasa: If it is mentioned 
in the President’s order, the Govern
ment so consider it—if it is not so 
mentioned, the Government do not 
consider it so.

C rash  of P ren tice  P lane

*3114. Shri SanJlTayya: Will the
Minister of Defence be pleased to state;

(a) whether it Is a ifact that a Pren̂ * 
tice n sn e  crashed in one ot t)ie schocd

gardens in Bangalore on the 12th of 
December, 1950;

(b) if so, what are the reasons for 
the crash; and

(c) what is the loss, if any, incurred: 
thereby?

The Deputy Minister of Defence 
(Major-General Himatsiuhji): (a) Yes, 
on the 11th December, 1950.

(b) Three aircraft were flying in 
formation. One of the aircraft, while 
rejoining the formation after avoiding 
an incoming bird, collided with another 
aircraft.

(c) One Prentice aircraft completely 
lost (Cost Rs. 96,650). There was no, 
loss of civilian life or property.

Shri Sanjivayya: Has any compensa
tion been paid to the family of the' 
deceased, and, if so, how much?

M ajo r^ i^ e ra l HimatslDhJi: After en
quiry the Court has established that* 
the death of the pilot is attributable to 
Air Force Duty and it has been found 
that the compensation duie to the. 
pilot’s family is f(,s. I 'MO per annum, 
and the death gratuity is Rs. 2,670.

Prof. S. N. Mishra: May I know how 
many Prentice Plane crashes took 
place during the last year and what 
was the number of casualties Which oc-' 
cured?

Mr. Speaker: I think it goes much 
beyond the scope of ti)e> present ques
tion—he wants to go into the general 
fteld.

E lections

*3115. Shrl Sanjivayya: Will the
Minister of Law be pleased to state:

(a) the number of Slates which have 
already stated that they are ready fo r
elections in November-December, 1951; 
and

(b) what the cause for delay with* 
regard to the other States is?

The Minister of Law (Dr. Anihed-
kar): (a) All the States are ready for* 
elections in Novembcr-Deccmber, J951.

(b) Does not arine.
Shri Sanjivayya: Has any State re

quested the Central (’Qvernment to 
permit it to conduct elections earlier 
than November-December?

Dr. Ambedkar: I haro no Informa-. 
tion with me on that subject.

Shri Bharati: Has the President 
finalised the delimitation proposals and 
passed the orders, and when arc they 
likely to be placed on the Table of the 
House as required by the Constitution?

Dr. A m b c d ^ : The President haa 
not yet any order, but I am
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sure about it that the order will be 
passed before long.

Shri T. Husain: The hon. Law Minis
ter has just stated thr»t all Uie State# 
are ready to hold the elections in 
November-December. I want to know 
if the Central Government is ready 
to hold the elections in November- 
December. If not, why not?

Mr. Speaker: Order, order.
Im po r t s

*3116. Shri Krishnanand Ral: WiU
the Minister of Finance be pleasad to 
state what is the valuation of Imirorts 
in India from the United Kingdom ftnd 
the United States of America respec
tively, since the date of devaluation to 
the end of 195t)?

Tbe Minister of Finance (Shri C. D. 
Deshmukh^: During the period October,
1949 to D^ember, 1930, our imports 
from the U. K. and the U.S.A. amouttt- 
ed to Rs. 147 crores and R js. 123 croree, 
Fffp^Uvely.

Shri Krishnanand Kai: May I know 
percentalje of dfeci*fease in our iiii- 

porta from U. S. A. sini.'e devaluation?
S ^ i  C. Deshmuklu I am sorry I 

have not got the information here.
Bkfi Kjrishnaipattd Rail Taking the 

' dpllar area into consideration, Triay I 
know whether there has been a faVour* 
able balance of trade or Rn unfavour- 
aible one after devaluation?

Shri C. D. Ueshmiikhi 1 have tl^e 
balance of paymerlfe figures which are 
more important than the balance of 
trade, and detailed information is 
available for the 14 months from 
October, 1949 to November, 1950. Dur
ing this period, we had a deficit balance 
of R3, 56 crores with the U. K., and a 
surplus balance of Rs. I>5 crores w îth 
Hie U. S. A.

P ress  R eleases and Notes

*3119. Shri Jairannath Das: Will the 
Minister of Information and Broadcast
ing be pleased to state the number of 
Ptess Releases and Notes issued by the 
Press Information Bureau in the years
1947-48, 1948-49, 1949-50 and 1950-51?

The Minister of State for Informa
tion and Broadcastinir (Shri Diwakar): 
A statement is laid on the Table of 

House.

STATEMENT 
Th€ of Preat rtlewM and

iuued by th$ Inform ation Bureau in
years 1947-49, J$4S-49, 2949 SO and 19S0-

tr .
■ Y<M»r

1M7-48 7030
M48-49 7«W7

7938
1080-SI MM

M aha L u x m i B ank

♦3120. Shri S. C. Samanta: Will the 
Minister of Finance be pleased to state:

(a) what percentage of deposit 
money was paid back to depositors by 
the Maha Luxmi Bank, which had 
closed down;

(b) whether any call has been made 
on shareholders for payment of balance 
money of shares since the bank stopped 
receiving deposits; and

(c) what is the position of the bank 
at pre.sent?

The Minister of Finance (ShH C. D. 
Deshmukh>; (a) Governm ent:have no 
information as to the amount paid by 
the Bank to depositors only. Under 
the scheme of arrangement sanctioned 
by the' Court, the depositors of the 
Bank and other creditors are treated 
alike. Upto 16th March, 1951, the 
total payment made by the Bank to 
secured and preferential creditors 
and adjustments against fixed 
deposits on which the Bank held 
lien, aggregated to Rs. 12-28 lakhs and 
payment to unsecured creditors (in
cluding depositors) was Rs. 2-55 lakhs. 
The percentage of the payments nrtade 
to the total liabilities works out to 
about 27 per cent.

(b) As the Bank’s shares are fully 
paid-up, the question of making fur
ther calls on shares does not arise.

(c) The Bank is working under a 
scheme of arrangement sanctioned by 
the Calcutta High Court on the 27th 
February, 1950. The Court has prohi
bited the Bank from accepting fresh 
deposits or from functioning as a 
Bank until the Reserve Bank of India 
permits it to do sd*

Shri S. C. SamanU: May I know 
whether Government is aware of the 
causes which led to the tflosing down 
ol the Bank and If so, v/hat are they?

Shri C. D. Deshmiikh: Government 
is aware of the causes, but this matter 
is now one of history and it does not 
really arise out of this question. The 
principal cause is of course loss of con
fidence in the Bank, and once this 
starts then the sUte of the assets of 
the Bank does not permit it to keep 
its doors open.

Shri S. C. Samanta: Has the Bank 
approached the Reserve Bank for help?

Shri C. D. Oeshmnkh: If the Que^ 
tion^ is ‘whether It has approaclied, 
the answer is ‘no*, because it is work
ing under a scheme sanctioned by the 
court.

Mr. Speaker: Perhaps he means ‘had 
approached* before the crash.

Shri C. D. Deahmukh: It is possible 
that. it had approached the Reserve 
Btnk and on Investigation of its affairs
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the Reserve Bank found that no help 
could advantageously be advanced to 
the  Bank.

Shri A. C. Guha: What was the totai 
deposit when the Bank closed its doors?

Shri C. D. Deshmukh: Tlie B ^ k  sus
pended payments on the Uth Septem
ber, 1948 and the t^ a l  clfmand and 
liabilities stood at Rs, 73*02 lakhs, 
as ascertained three days afterwards, 
i.e. on the 17th of September.

Shri A. C. Guha: When this Bank 
has been allowed to function under a 
re-organisation scheme, has the Gov
ernment taken into consideraUon the 
question of changing the management, 
or will the old mana<?ement contmue.'

Mr. Speaker; The hon. Member is 
labouring under a ^listake. The 
scheme was sanctioned by the wign 
Court, not by the Government.

Shri A. C. Guha: But then the 
Reserve Bank and the Government of 
India have to see that the manage
ment is changed for the proper func
tioning of the Bank.

Mr. Speaker: I do not think that is 
the position at law.

Dr. Deshmukh: Was any enquiry
made into the causes of this crash and 
is there anybody in the management 
of the Bank who can be held respon- 
4̂ ible.

Mr. Speaker: How Ls it the business 
of the Government?

Dr. Deshmukh: It is the Reserve 
Bank which supervises.

Mr. Speaker: It is carrying too far.

(t )

■WT *Nt 5'TT ftf

(?r) t ,

f  ?
(«r) ^  N ifv T

M  ^  i  ?nrT 

, tAH* W  ' f  •
m  qtJtmnftaam  IBq*km 

JUlniater o r x l Mii* be yleaMd to state

whether it is a fact that Govemraent 
have postponed the elections of non
official members in some Cantonment 
Boards?

(b) If so, what are the reasons tlieie- 
of?

(c) In how many Cantonnient 
Boards have the elections been post
poned and in how many have they been 
held after January, 1951?]

The Deputy Minister of Defence 
(Major-General Himatsinhji): (a) Ves.

(b) Elections were postponed at the 
instance of certain Menibsrs of Parlia
ment in order to facilitate full exa
mination of the points raised by them, 
namely—

(i) revival of the ward system which 
was abolished in 1940;

(ii) re-introduction of the plural 
voting system; and

(iii) provision of facilities to candi
dates for canvassing the Army person
nel.

<c) £lecti(»ifl have been postponed 
in 29 cantonments. Elections have 
been held m  20 Cantonments.

R u r a l  BkmasG  E n q u ir y  C o m m itte e

•3122. Shri k&i Kanwar: Will the 
Minister of Finance be pleased to state 
when Government will be in a position 
to implement the recommendations of 
the Rural Banking Enquiry Committee?

The Minister of Finance (Shri C. D. 
Deshmukh): The recommendations of 
the Committee cover a very wide field 
and some of them fall within the 
sphere of State Governirients. They 
are being examined in consultation 
with the various interests concerned 
and decisions will be t^Ken as soon us 
possible.

Shri Rai Kanwar: When was this
Committee set up and when did it 
submit its report?

Shri C. D, Deshmukh: I  cannot vsay 
exactly when the Cortimlttw was set 
up. I think it was towards the. end of 
;1949. The report w#s printed in June, 
1950, .but was published some time to
wards jthfe'end of August. 1950.

Shri JbM Kanwar: When is Gpyern- 
ment likely to be in a position to pass 
final orders in the matter?

Shri C. D. Deafamukh: This involves 
-a 'long reply, because the recommends-^ 

tions of the Committee fall under 
various categories and action in res
pect jOf some Is not to i>e takep oy 
G o y ^ m e n t bat.by some other bodies,, 
^ a t  is to .sar* o^t, by the Centrpil Gov
ernment btit by State Governments and 
izv^poipe qafes by commercial Banks. 

T o r  instance, the extension of banking 
facilities in rural areas is, according to
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the  Committee, the function of com
mercial Banks and cooperative insti
tutions. It also is the lunotion of post 
offices and to that extent the matter 
is being actively examined in the Com
munications Ministry. Another set of 
recommendations relates to treasury 

arrangements in Part A and B States. 
This matter is for the States to deter
mine under the Constitution. A third 
set of recommendations refers to the 
future role of the Imperial Bank on 
which we have recently received the 
recommendations of the Reserve Bank 
and they are being considered. The 
fourth category is about the machinery 

.lo r  rural credit in regard to which I 
announced some time ago in the course 
of a speech that the Reserve Bank had 
held a Conference and the recom
mendations received from that Con
ference are under consideration. Final
ly, there was a recommendation about 
the promotion ol‘ wajrehousing, which 
is also a matter which is beia* con
sidered by the State Governments in 
consultation with the Reserve

Shri Sondhl: With refcience to the 
recommendations of the Coj|imiittee 
vis-a-ins the Imperial Bank attd the 
recommendations of the iCeserm Bank, 

"^hen  is Govertiment likely io formu
late its final proposals?

Sliti C. D. Deshniikh: Very shortly, 
^Sir, as soon as we are free from the 

session.
Shri A. C. Guha: Will Government 

give this House an opportunity to dis
cuss this report?

Shri C. D. Deshmukh: After deci
sions are promulgated then, I think it 
would be possible to give the House 
an opportunity.

Dr. Deshmukh: What will be the 
use?

Ch. R a rtir  Singh: May 1 know whe
ther the Committee has recommended 
t t e  establishment of an Agricultural 
Finance Corporation or not?

. Shri CX D. Deshmukh: The report 
has been published and I can chrculate 
it to the Members of the Select Com
mittee, of which 1 tlimk the hon. Mem
ber was a member. So he has pro
bably got the copy.

Auorr O ffic e  in  U.K.
*3U3. Sbrl Raj | ^ w a r :  Will the 

Mhiister of Flliaifce be pleased to state:
(a) the present strength of the 

Audit Office in the United Kingdom 
under the control of the Comptroller 
and Auditor-General of India;

(b) how m any of them are Indians; 
and

(c) the names of various foreign 
Missions of India in Europe, local audit 
inspection of which has since been 
carried out during the current year 
by the above office?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) 37.

(b) 6.
(c) None of the foreign Missions of 

India in Europe has been locally audit
ed during the current year. The 
Auditor of Indian Accounts in Uniled 
Kingdom has however been given in
structions to undertake the local audit 
of the Missions in Europe except that 
at Berne, the accounts of which have 
been locally audited by an officer of 
In(j^n Audit and Accounts Service 
while on a visit to Europe during
1950-51,

Shri Raj Kanwar: What is the total 
number of our Missions in Europe?

Shri C. D. Deshmukh: I am afraid I 
cannot give the information here o/f- 
hand.

Shri Raj Kanwar: Has the locdl 
audit inspection work of all the.se Mis- 
sitfM been inspected during the last 
year, viz. 1950-51?

Shri C. D. Deshmukh: The siccounts 
are audited through one agency or the 
other. If it is not audited through 
this organisation in the U. K., then 
they are audited by organisatio?is hcie 
in India.

Shri Raj Kanwar: Is there any avidit 
office in the U.S.A? If not who carries 
out the local audit of the fJ. S. Mission?

Shri C. D. Deshmukh: I think in the 
course of an answer the other day 1 
said that it was our intention to set 
up an Audit Office in Washington.

Shif IKamalh: How many. Sir, of 
our Audit Offices abroad are wholly or 
even partly manned by non-Indian 
nationals?

Shri C. D. Deshmukh: There is only 
ojie Audit Office so far abroad and that 
is the U. K. office and at present there 
are six Indians out of the total of 37 
that I gave just no^\

Shri Kamath: Is there any proposal 
to replace the non-Indian nationals by 
Indians?

Shri C. D. DeshHiukh: This mc'tter 
is conditioned by tlie availability of 
staff. Even now on account of Increase 
in the responsibilities of the Comptrol
ler and Auditor-Oeneral he finds it 
difficult to man all his posts here and 
replacement of non-lndian staff by 
Indians in outside Audit Office will 
take time. In the meanwhile, on the
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inauguration of independence, we gave 
a  guarantee to the non-Indian s'all' and 
agreed to pay them compensation in 
case their service^' are terminatod pie- 
maturely. I would lilie to add ihat the 
office in the U. K. is a very small one 
and the Comptroller and Auditor- 

<Jeneral is satisfied that the non-Indian 
jstaff are working eirciently and loyally.

Shri Dwivedl: M af I know whether 
"the head of the Audit OlRce in the 
^U. K. is an Indian or non^Indian?

Shri C. D. Deshmukh: He is a non- 
Undlan, Sir.

C e n t r a l  S e c r e t a r ia t  S e r v ic e

*3121 Shri Rathnaswamy: Will the 
iMinister of Home Affairs be pleased to
istate:

(a) the number of Gazetted Posts 
•in the Secretariat and attached cflflces 
which are earmarked for the Central 
Secretariat Service; and

(b) whether all the persons consi
dered unfit have been removed from 
those posts and if not, why not?

The Minister off Home ^\ffairs (Shri 
:RaJagopaiachari): (a) 573—which in- 
^cludes 248 posts of Under Secretary 
o r  equivalent posts and 325 posts of 
low er grades.

(b) So far, selections have been made 
only for appointiTient to Grade X of 
the Central Secretariat Service (i.e. 
Under Secretary)—and adjustments 
necessary to replace officers not con
sidered suitable for continuance in 
these posts by approved officer.*? are in 
l>rogress. These adjustments have to 
be made in such a manner as to avoid 
•dislocation of business either in the 
office in which the approved offtcer is 
working or in ^he office to which he is 
appointed. Selections for Grades II 

and  III—^Superintendents and Assist
a n t  Superintendents—̂ re  still in pro
Cress.

E x -S e r v ic e  m e n  
, *3126. Shri Chaadrika Bam (a) Will 
Ihe Minister of Defence be pleased to 
state how far the Indian Soidlers% 

-Sailor.s* an,d Airmen’s Boards have been 
able to help the ex-servicemen in the 
country?

(b) What are the facilities that are 
'^ircorded to the «x-servicemen by the 
Boards?

(c) Do the Boards grant any mone
tary allowances and if so, what has 
been given to the «x-servlcemen In the 
years 1849iS0 and 1950-51?

The D epaij Mitthiler of llef«knee 
( i M ^ r ^ e m l  iU a te taM i): (a) and

'<b). Two statements, one containing a 
'^ ta ile d  list of the duties of the Indian

Soldiers'. Sailors* and Aiimen’s Boards 
and the other giving an account of the 
work done by a tyr>i<?al Board in the 
U.P. during the quarter endiag the 
30th September, 1̂ 5̂0, are laid on the 
Table of the House. [See Appendix 
XXI. annexure No 45.}

It will be seen from these statements, 
that the Boards are, in fact, helping 
ex-servicemen in numerous ways.

(c) The Boards themseJves do not 
grant monetary allowances but a good 
proportion of the monetary relief that 
is sanctioned for ex-servicemen by 
the Central Government or State Gov
ernments is disbursed through the 
agency of the Boards.

During the years 1949-50 and 1950-51 
the following amounts were sanctioned 
through the Boards and other services 
channels:—

1949-5 0......Rs. 10.11.843.-14-9.
1950-5 1......Rs. 7»94,916-6-0 so far.
Shri Chandrika Ram: Are there any 

arrangements made for giving medical 
facilities to the ex-servicemen?

Major-General Himaiainhji: Yes. Sir.
Shri R. Velayudhan: May T know 

wh€»ther the State Governments are 
contributing to these grants?

Major-General Himatsinhjl: Sir, I 
have not got the information.

Ch. Ranblr Sin^h: May I know whe
ther the services of these soldiers^ 
Boards are being utilised for allotment 
of land to the ex-military personnel?

Major-General IlimatoiBhJl: The aer-
vices of these Boards are iiflliscKl 

whenever necessary.
Ch. Ranhir Siofih; May I know in 

what way It is utilised?

ScHEDULip Castes

the Minister of Home Affair* be pieaa- 
whetiMir tibe Comiaisaroiwr. 

Schediiled Castes visited PEPSU 
recently in connection with the 
harassment of Scheduled Castes durinc 
the census operation?

(b) If 80, ha> he submitted anj 
report?

_  The Minister of Home ASatm (Skrt 
(9) Yes. Sri 5rlicJU»t 

vtelted Patiala and ^ s t  Punjab Statas 
Union on 8th and 9th of March.

(b> Yes.
Shrimati Vetoyadhan: How manr

Scheduled Caste people lost their live* 
durioc the riots?
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fihrl iUjMropalaoliari; In regard to 
m atters of law and order it is for tne 
State Governments to deal with and 
the authorities resoonsible for the 
census could not manaj^e it. We have 
no reasons to believe that the State 
Governments are not taking adequate 
steps. If figures are wanted of ectual 
murders I fear i may not oe able to 
i^ve them.

Shrimati Velayudhan: Is not anything 
of that nature given in the report?

Shri Rajagopalachari: The report is 
a confidential report to the Prime 
Minister who had requested Shn 
Srikant to visit the place. Tnere are 
a number of things in the report, 
mutual recriminations which he heard 
there, and so on. It would not be 
possible to place the report on the 
Table of the House. The figures of 
deaths are not given in the repc.rt.

Shrl Sonavane: May I know, Sir, 
w hat effective steps are being taken by 
both the Governments, Central and 
Provincial* to alleviate the sufferings 
of the Scheduled Castes in these census 
operations?

Mr. Speaker: Tne hon. member is 
committing a mistake again. He must 
ta o w  that it is a matter of law and 
4>rder for which the State OoveiTiment 
is responsible and the Central Govern
ment cannot be brought in.

Shri Sonavone: May I submit that 
this is the result of census operations.

Mr. Speaker: Order, order. The 
que^rtion is one of law and order.

We are not now going into the causes 
of the disturbance.

Dr. Deshmukli: Is this not a *Cen- 
trally Administered Area*?

Mr. Speaker: It is not.

Shri Kamath: Apart from the Com
missioner’s report on the subject have 
Mother repibrts reached Government 
about the number of Scheduled Castes 
Mople who haVe been uprooted from 

homes in Ihe villages as a result
the census di4tuii>ances?

Shri Rajaffopalachari: l^umbers, as 
I have said, are different from the 
geheral picture. A certain amount of 
harassment took place during the cen- 
aus owing to the desire of the .contend
ing piurties to have the enumeration 
MCh tin its own favour. But it is not

very terrible as hon. Members seem 
to think 'It was. But the census is over 
and things are settling down, provided 
we leave them to settle down.

know, Sir, whether there is any- diff
erence between murder and actual 
murder?

Mr. Speaker: It is a question of law.
Shri Rajagopalachari: ‘Actual num

ber’ I think I said, or I should have 
said.

Sardar Soehet Singh: Are the facts 
contained in the report of Mr, Sritcant 
gent to the P. E. P. S. U. Government 
for their comments? ‘ ^

Shri Rajagopalachari: Every step^
has been taken to prod the State Gov
ernment to take proper action, both 
before and after the report.

Shri R. Velayudhan: May I know- 
whether the Government have come to  
know of any communal or political 
reasons behind this continued haras
sment of Scheduled Castes, after going 
through the report which is now be
fore them?

Shri -Rajagopalacharl: I could not 
catch the question. May I ask him ta  
repeat it?

Mr. Speaker: The hon. Member need 
not repeat it, because the Question 
Hour is over.

______ _____The hon. Minister used
the words **actual itturder**/ May I

WRITTEN ANSWERS TO QUESTIONS 
I n d ia n  C o u n c il  o f  M ed ica l  R es e a r c »

;13117. .Shri Ramaswamy Naidu: (a)
Will the Minister of Health be pleased 
to state whether the Governing Body 
of the Indian Council of Medical 
jResearch has been re-formed andif so„ 
who are its present members?

(b) What was the amount of grant 
given to the Council in ia49-50 and
1950-51?

(c) What was the amount coUocted 
by way o(f donation during these years?* *

(d) What kind of research is carried 
on under the auspices of this Council 
and in which Institutes?

.The Minister of Health CEaJkumar  ̂
Amrit Kaur): (a) There has been no 
change in the constitution of the Gov
erning Body of the Indian Council o f  
Medical Research (formerly IncUaik 
HesearCh Fund Association) ahnce l^tT.
A list of the present members m the 
CcAincil is placed on the Table of the 
House, { f̂ee Appendix XXI, ann^xure^ 
No. 46.]

<b) Rs. 11,«5,000 in 1949-60 and Rs. 
l«,00,0w in 1950-51.

(c) Nil, except for ta  annual contri
bution of Rs. 500 from the B^ogal 
Chemical and Pharmaceutical Works: 
Ltd., Galeutta td ^ rd s research on izuU- 
genous 4rugs carried out under thê  
Council.
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(d) A statement giving the requim l 
information is laid on the Table of the 
House. [See Appendix XXI, annexure 
No. 47.]

W o m en  W elfa re  O f fic e h

♦3118. Shri Ramaswamy Naidti: (a)
Will the Minister of Health be oleased 
to state whether Government recently 
deputed a woman Welfare Officer of 
Madras to the United States of 
America?

(b) What was the purpose for which 
she was deputed?

(c) How is it proposed to utilize the 
benefits of her study in America?

(d) What is the cost of the deputa
tion?

The Minister of Health (Rajkuinari 
Amrit Kaur): (a) to (d). No woman 
Welfare Officer of Madras was deputed 
by the Government of India to the 
United States of America recently. A 
lady employee of the Madras Children's 
Aid Society was deputed to the United 
Kingdom for 6 months for a study of 
juvenile delinquency under the United 
Nations Social Welfare Fellowship 
programme for 1950. It is expected she 
will join her former post on return. 
No expenditure was incurred by the 
Government of India.

H is t o r y  o f ‘‘M u t in y ’’ of 1857

EaauBwjuny Naidu: Will 
the Minister of Education be pleasod 
to state whether any official history 
pt the so-caUed “Mutiny” of 1857 has 

published by the Government of

BducaUon (MaiUana 
A*a4): According to the information 

> available, neither the present Govern
ment oC India nor its predecessor 
have published any official H is to ry  of 
the Indian Mutiny.

m i m  ^  3nf^TRft'^5rrr?riTT

: (v )  WT ^  

^  iRTWI# iff fTT
«mmr % ^  % infWi ^

TO % f i f c  n w n t t t ?  J

(w ) arrfiprrtft anfiraf %

’WT«niTI^ ?

A borigtnal T r ib e s  of  A ssa m

t*S128. Shri Oraon; (a) Will the 
Minister of Home Affairs be pleased 
to state the number of those pei-sons 
of aboriginal tribes who, after migrat
ing to the tea garden areas of Assam, 
have settled in the tea plantation area 
itself and outside that area?

(b) In what category have such per
sons of aboriginal tribes, as have mig
rated to the tea garden areas, been 
placed?]

The Minister of Heme Aifain (Shri 
Rajagopalachari): (a) The population 
was not classified on this basis at any 
of the preceding three censuses (inchid* 
ing the 1951 census), i t  is therefore 
not possible to furnish the figures 
asked for.

(b) They have been included amongst 
the “Other Backward Classes”.

^  (sJTT )

* (if) W rw

% srfnrfw ^  crqp

• TV #  eft 3PRTW»r

iWt ftr? i t t t  m

irnr ?

1^00 0 rnpf f ( f ^  ’VT

(«T) w r

^  ftpirrl
*f»T wnr ?

D amooar V alley  P ro ject  
(E xpend itu re)

[*3129. Shri Oraon: (a) Will tfao 
Minister of Natural Resources and 
Scientific Research b<» pleased to state 
whether it is a fa<- that the Centre, 
Bengal and Bihar each will contribute 
one-third of the total expenditure on 
Damodar Valley Project as has l>cen 
stated in a Hindi daily newspaper pub
lished from Ranchi (juoting the eplj
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glren b j  the MiniBter of Irrigation. 
Shri Ram Charitra Singh, in reply to a 
question put by Shri Jai Narayan 
Vinit?

(b) Is it a fact that Bihar wlU be 
benefited to the extent of 13,000 acres 
only while Bengal will have the bene
fit of irrigating nine lac acres?

(c) Is it a fact that Bihar will have 
the benefit of irrigating thirteen thou
sand acres of land only.]

The Minister of Natural Kesouroes 
and Scientific Research (Shri Sri 
Prakasa): (a) As the hon. Member has 
not given the name of the paper to 
which he was referring, I have not 
been able to find out the exact position 
with regard to the question asked and 
Uie reply given by the hon. Minister 
of Irrigation of Bihar. The exact facts, 
li'jwever, are that contributions o£ the 
participating Governments to the funds 
of the Damodar Valley Corporatiun are 
made in accordance with the provi- 
•ons of Sections 34-30 of the Damodar 
Valley Corporation Act, 1948, accord
ing to which:

(i) for flood control works, the Cen
tral and the West Bengnl share the 
cost in equal proportions subject to 
tlae liability of the Centre being 

limited to Rs. 7 crores. 'I he Govern
ment of Bihar contribute nothing;

(ii) for irrigation works, the Gov- 
ernmente of West Bengal and Bihar, 
contribute in the proportion in which 
they would receive the beneiits subject 
to the condition tliat the Government 
concerned shall be responsible for tl*ie 
capital co^t of the works coikstrucled 
excluswely for irrigation in its own 
Province; and

(iil) for power generation works, all 
the tnree participating Governments 
contrioLite equally, i.e. one third each.

(b) and (c). Investigations are still 
in progress regarding the total area 
that can be brought under irrigation 
and so no exact figures cun be given 
at this stage.

R e c o rd  o f  C r im e s  in  C e n t r a l l y  
A d m in is te r e d  A r e a s  
Shri Krlahnanand Ral: (a)

Will the Minister of Home Affairs be 
pleased to state whether any statis
tics, record or accounts of crimes in 
the Centrally Administered Areas are 
collected or maintained?

(b) If so, how many murders, dacol- 
lies and riots took place there in the 
year 19507

(c) How do the above figures com
pare with those for the years 1947 and 
1940?

(d) Whot ia the strength of poUc* 
\fi tin C«nlrtaiy A<liBin5^r^ Aittai

and is it lower than that in Part A 
States?

The Minister of Home Affairs (Shri 
Rajagopalaehari): (a) Yes.

(b) to (d), I place a statement on 
the Table of the House. [Sec Appendly 
XXI, annexure No. 48.J

S t r ik e s  by Biri W o r k e r s

*̂ 3131. Shri S. C. Samanta: (a) Will 
the Minister of Finance be pleased to 
state the number of strikes by B in  
workers and manufacturers in diilec- 
ent States of the Indian Union and 
for how many days, after the presen
tation of the General Budget 1951-52?

(b) How many public meetings were 
held in diHerent parts of the Union 
protesting against the excise duty on 
Biri manufacture?

(c) Is it a fact that Biri Manufac
turers are ready to pay more excise 
tax on leaf tobacco?

The Minister of Finance (Shri t ,  D. 
Deshmukh): (a; and (b). There have 
been reports of a strike in Calcutta of 
the smaller producers of biris, and of 
a few public meetings in Bombf^y and 
some other places in the country. I 
have no information ol the precise
number of such strikes and public
meetings.

(c) Generally speaking, >es.
M edical F a c il it ie s  to M em b er s  o r  

P a rliam ent

^3132. Shri Raj Kanwar: Will the 
Minister of Health be pleased to state 
whether any special facilities or con
cessions have been extended bv Gov
ernment to Members of Parliament 
and their families (i) in their home
towns or villages, and (il) in Delhi 
when Parliament is in Session, with 
regard to medical attendance* treat
ment and supply of medicines?

The Minister of Health (Rajkumari 
Amrit Kaur): (i) Members of Parlia
ment and their families in their home
towns or villages i;eceive medical atten
dance and treatment as members of the 
general public. No special facilities 
or concessions have been extended to 
them;

(ii) Special arrangements hove been 
made for treating the minor ailments 
of Members in the Parliament House 
as also in the Constitution House where 
a large number of the Members resio'e. 
In emergent cases of serious nature oc- 
r'urring in the Parliament House, the 
services of the Staff Surgeon and 

Medical Superintendent of the Willing 
don Hospital « nd Nursing Heme, New 
Delhi, can be ^ulsltloned to render
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medical aid. No special arrangements 
have been made for the families of the 
Memberg of Parliament.

F o r eig n  B anks

^3133. Shri S. N. Das: Will the tilinis-  ̂
ter of Finance be pleased to state:

(a) the number of foreign bank* 
carrying on business in India; and

(b) how many Indian banks have 
their Branches in foreign countries?

The Minister of Finance (Shri C. J>. 
Deshmukh): (a) 22 foreign Banks are 
carrying on business in India with 74 
offices.

(b) 51 Indian banks have 168 offices 
in foreign countries.

S tate H ealth O rg an isation s

<̂ 3134. Shri S. C. Samanto: (a) Will 
the Minister of Health be pleased to 
refer to the answer given to part (b) 
of my Starred Question No. 2467 asked 
on the 24th March, 1951 regarding 
Health Organisations and state the 
number of practitioners of Ayurvedic, 
Unani and Homoeopathic systems of 
Medicine absorbed in State-Health 
Organisations and in the Centrally 
Administered Areas (States^wise and 
system-wise)?

(b) What are the causes of delay 
on the part of the States ol Bombay 
and Rajasthao in expressing their 
viewr» on tlie Indigenous and Homoeo- 
pnthic systems of Medicine?

(c) When are their views on the 
subject eajpected?

The Minister of Health (Rajkumati 
Amrit Kaur): (a) A statement giving 
the information required is placed on 
the Table of the House. [See Appendix 
XXI. annexure No. 49.]

(b) and (c). Heplies from these two 
States have also since been received 
and are incorporated in the statement 
referred to above.
Wo r k s  V isited  by F o reig n  E n g in ee r s

*3135. Shri S an jiva^a: Will t&e
Minister of Natural Resonrces and 
Scientific Research be pleased to state:

(a) the names of places and worki 
visited by the fo re i^  engineers who 
came for the Indian International 
Engineering Exhibition; and

(b) whether they have given our 
Government any report?

The Minister of Natural Resources 
and Scientific Research (Slqi 8rl 
Frakasa); (a) A copy of the Study 
tour programme followed by the delo- 
gat$$ t9 Inttm ational gngkm iing

Conferences, is laid on the Table of 
the House. [Placed in the Library. 
See No. P-158/51,]

ib) The views of the foreign visitors 
ore consolidated in the Refolutions 
passed at the closing session of the 
International Engineering Conferences 
on 1st February, 1951 at Mysore, which 
are laid on the Table of the House. 
I See Appendi^L XXI, annexure No. 

50.(1)].
Besides, the delegates have sent

several letters of appreciation of the 
works visited by them and of the ar
rangements made for the conferences 
and the study tour. Extracts from 
some of these letters written or opin
ions expressed, are also laid on the 
Table of the House. L<See Appendix 
XXI, annexure No. 50.(11)]

Non-Hindi Knowing Tbacherb
*3136. Thakur Lai Singh: (a) WiU

the Minister of Education be pleased 
to state how many non-Hindi knowing 
teachers (both male and female) are 
still working in the (i) Primary (ii) 
Middle and (iU) Secondary Schools 
for boys and girls in Bhopal State?

(b) What percentage do they bear 
to the total number of teacliers in the 
State?

The Minister of Education (Maulana 
Azad): (a) and (b). The information 
is bexng collected and will be laid on 
the Table in due course.

Chemists Shops in New Diun
*3137. Shri Joachim Alva; (a) WiU 

the Minister of Health be pleased to 
state whether Government are aware 
that all the shops of Chemists an«l 
Druggists in New Delhi remained clos
ed on the 29th March, 1951 along with 
other shops, as a protest against the 
decision of imposing Sales Tax in 
Delhi, thus causing much hardship 
unto the sick and distressed?

(b) Was any notice given by these 
Chemists and Druggists of this impen
ding ‘Hartal*?

(c) If so. why was no action taken 
by Government to see that shops sell
ing essential articles like medicines 
were kept open?

(d) Is any action contemplated to 
prevent such occurrences in future?

The Minister of Health (Rajkumarl 
Amrit Kaur): (a) Government under
stand that with the exception of 
Messrs. Dr. Chunilal and Sons, 113 
Baird Road, New Delhi, all Chew 
and I Druggists  ̂ .tabllshxncnts w m  
closed on that day.

(b) No.
(c> Baw not «|1m . ,
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(d) 'fhe matter was taken up with 
the Delhi Chemists Association. They 
have promised that arrangements 
whereby one or two Chemists and 
Druggists in Delhi and New Delhi keep 
their establishments open on Sundays 
and other holidays by turn will also 
be made for such emergencies in future.

S u r pl u s  S tores

208. Prof. K. T. Shah: Will the
Minister of Defence be pleased to lay 
on the Table of the House a statement 
showing the total value of;

(i) the Stores and Equipment, 
found useless, unserviceable, 
lost or ‘̂ surplus” to require
ments, in 1947-48 (Post-Par-
tiUon), l»48-49 and 1949-50;

(11) the realisations out of the 
stores, declared ‘‘surplus’*, 
damaged, or unserviceable, 
and therefore disposed of, to 
other Ministries of the Gov
ernment of India, or to the 
States Governments, or to the 
public; and

(Hi) the Stores lost, or otherwise 
found short on stock-taking, 
or any othe: check, in 1947-48 
(Post>-PartiUon), 1948-49 and
1949-50?

The Deputy Minister of Defence 
(Major-General llimatsinhji): The in
formation is being collected and a 
statement will be laid on the Table of 
the House.

C en su s  F ig u r e s

209. Shri Sa^ivayya: Will the Minis
ter of Home Alialra be pleased to state 
according; to the census of 1951:

(9> the population of India, that is 
fiharal,

(b) the population of men alone;
(c) the population of the scheduled 

castes;
(d) the population of the Muslims;
(e) the perecentage of educated 

people;

(f) the number of villages; and
(g) the percentage of increase in the 

total population over that of 1941?
The Minister of Home Affairs (Shri 

Rajagopalachari): (a), (b) and (g).
The information asked for is contained 
in the papers which are being laid on 
the Table of the House today.

(c) to (e) and (f). This information 
will be available only after tabulation 
is completed which will take some 

months.
S u pr e m e  Co urt

210. Shri Sanjivayya: WiU the Minis
ter of Home Affairs be pleased to state:

(a) the number of cases filed in the 
Supreme Court in the year 1950;

(b) how many of them were dispos
ed of durmg the same period; and

(c) how many cases were heard by 
a Full Bench?

The MVnister Home Affairs (Shri 
Rajagopalachari): (a) 185 cases. This 
figure is made up of 112 civil appeals,
25 criminal appeals, 41 constitutional 
appeals and 7 suits on the original 
side. Besides these 1037 petitions were 
filed i.e. 648 under Article 32 and 389 
under Article 136 of the Constitution.

(b) 34 appeals and suits and 491 
petitions were disposed of. In addi
tion 12 appeals of 1948 and 89 appeals 
of 1949 were disposed of in 1950.

(c) 8 appieals and 188 petitions of
1950 besides 22 matters of earlier years 
were heard by five or more judges xu
1950 in accordance with the provisions 
of Article 145 (3) of the Constitution.

P.T.O. Con cessio n

211. Prof. K. T. Shah: WiU the
Minister of Home Affairs be pleased 
to 3tate the cost of P.T.O. concessions 
to the Government of India servants 
incurred in 1947-48 (post-partition)
1948-49 and 1949-50?

The Minister of Home •\ffaim (Shri 
Rajagopalachari): The information is 
not readily available.
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PARLIAMENTARY DEBATES 

(Part II—^Proceedings other than Questions and Answers.) 
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PARLIAMENT OF INDIA
Saturday, 14th April, 1951

The House met at a Quarter to Eleven 
of the Clock.

[ M r . S p e a k e r  in the Chair]

QUESTIONS AND ANSWERS

(See Part I)

11-47 A.M.

DEATH OF SHRI RASOOLKHAN 
PATHAN

Mr. Speaker: I am very sorry to have 
to report to the House the sudden de
mise of one of the sitting Members of 
Parliament, Shri Rasoolkhan Pathan. 
He had an attack of thrombosis was 
removed to the hospital, and expired 
in two days. He belonged to Baroda, 
was a graduate, and began his life as 
a school teacher. After getting the law 
degree he practised as an Advocate 
m the Baroda High Court. He was a 
popular Minister in the Baroda State 
Cabinet and was elected here in place 
of Dr, JiVaraj Mehta. He interested 
himself in labour welfare, and he was 
a great link between the Hipdus and 
Muslims in that part of the country. 
We mourn his loss and I am sure the 
House will stand in silence for a minute 
and express its sorrow.

STATEMENT BY THE PRIME 
MINISTER RE RULER OF BARODA

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Tfehm): With your permission, Sir, I 
should llk^ to read out. and later 
place on the Table of the House, an 
Order issued by the President in re
gard to the Maharaja Sir Pratap Singh
70 PSD
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Gaekwar of Baroda. This is the
Order:

“The Government of India have 
for some time past been consider
ing with grave concern the activi
ties of H.H. Maharaja Sir Pratap 
Singh Gaekwar of Baroda. The 
activities in which he has been 
indulging since his installation on 
the gaddi in 1939 are well-known, 
especially to the people of Baroda. 
His dissipation of crores l rupees 
of public funds was the subject 
02! discussion in the Dhara Sabha 
of Baroda, the members of which 
passed resolutions calling upon His 
Highness to abdicate in favour of 
his eldest son and requesting the 
Government of India to institute 
an enquiry into the circumstances 
relating to the misuse and mis-
appropriatifm of public funds.*'

His activities after the coming 
into force of the Constitution of 
India have been particularly 
objectionable. He challenged the 
Constitution of India and contend
ed that the merger of Baroda with 
Bombay was brought about with
out his conourrence and was not 
warranted by the terms of his 
Agreement with the Government 
of India. The Government of India 
pointed out to him that in chal
lenging the validity of the merger 
and the Constitution of India, he 
had indulged in an met of dis
loyalty to the country and that 
the Government of India would 
have to consider whether he 
could continue to enioy his pre
sent status and position which 
depended on his recognition by 
the President under the Constitu-* 
tion which he sought to re
pudiate.

Undeterred by this warning, he 
has in subsequent correspondence 
defied the authority of the Gov
ernment of India, even charging 
them publicly with 'malicious 
distortion of facts'. Furthermore,
It has been brought to the notice 
of the Government of India, and
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they have every reason to believe, 
that His Highness is organising 
and financing various activities 
with a view to undoing the con
stitutional settlement arrived at 
With Rulers of Indian States. They 
have also reason to believe that 
he has been giving support 
generally to the reactionary and 
anti-national elements in the 
country.

For these and other reasons, 
the President has regretfully come 
to the conclusion that the con
tinued enjoyment by the Maha
raja of his present position as the 
Ruler of Baroda is prejudicial to 
the interests of the country.

Accordingly, in exercise of the 
powers ' vested in him under 
Arti?le ?M{22) of the Constitu
tion, the President hereby directs ’ 
that, with eflect from the date of 
Uiis order, ivlajur Geaeial His 
Highfiess Maharaja Sir PraLap 
Sirii’h Gaiekwar, G.C.l F., do cease 
to be recognised as the Ruler of 
Baroda and that his eldest son 
Yuvraj Fatehsinh be recognised as 
the Ruler of Baroda'*.

 ̂ I have not much to add at the 
present' moment to the President’s 
Order. I should like to say, however, 
that Sir Pratap Singh Gaekwar has 
been informed that, should he so wish, 
he can make any submission in regard 
to this Order to the President within 
a monlh. In the event of his making 
such submission, I am sure that the 
President will give it full considera
tion.

I need not remind the House that 
the integration of States has been 
brought about peacefully and with the 
willing co-operation of tne rulers. In 
view of this co-operation received .from 
the rulers, geperous provision has 
been made in the Constitution regard
ing theip* privy purse and the main
tenance of titles, privileges and digni
ties. This privileged position inevi
tably imposes corresponding obliga
tions and standards of behaviour and 
loyalty to the Constitution, The ru'iers 
took a wise decision and a u^eat 

' majority of them, I have no doact, 
still consider that their decision was 
a wise one. They have given no cause 
for complaint. A few of them, how
ever, have not appreciated the obli
gations that rest upon them and their 
behaviour has not been satisfactory. 
The M aharaja of Baroda has been one 
of them. The hon. Minister of States 
made a reference in Parliament on 
Srd April to some of these rulers.

It is with great regret and reluct- 
jmoe that the Government have bhd
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^  take action in this particular case. 
But any challenge to the Constitution 
of India or any other unconstituticnal 
or anti-national activities on behUf 
oi the rulers cannot be tolerated by 
Government and very prompt action 
has to be taken so that the vary pri
vileges and resources we have placed, 
at their disposal may not become 
means for subversion of the Constitu
tion and of the peace of xne land, 
when we have so many difficulties^ 
and dangers to face.

As I have already saiily it is open 
to Maharaja Sir Pratap Singh Gaekwar 
to make any submission he choose# 
to the President. •

PAPERS I^ ID  ON THE TABLE
P rovisional T otals of 1951 C ensus

The Minister of Home Affairi^ 
(Shri RajagopaUchari): I beg to lay
on the Table a copy of each of the 

, following papers relating to 1951 
[Census of India:

(i) Note by the Registrar General 
of India.

(ii) Statement showing Provi
sional Totals of General, 
Population.

(iii) Statement showing Provi
sional Totals of Displaced 
Persons.

[See Appendix XXI, annexure 
No. 51.]
N o t ific a t io m  u n d e r  s e c t io n  4 A  or the 

I n d ia n  T a r if f  A c t , 1934

The Minister of Finance (Shri C. D. 
Deshmukh): I beg to lay on the Table
a copy of Ministry of Finance Noti
fication No. 40-Customs, dated the 
30th March, 1951, in accordance with 
sub-section (2) of Section 4A of the 
Indian Tariff Act, 1934. [Placed in 
Library. See No. P-157/51.]

RAJGHAT SAMADHI BILL
Tlie Deputy Minister of Works, Pro

duction and Supply (Shri Buragohain):
I beg, to move for leave to introduce 
a Bill to provide for the administration 
and control of the Rajghat Samadhi 
In Delhi.

Mr. Speaker: The question is: .
“That leave be granted to intrtn 

duce a Bill to provide tor the 
administration and cdhtrol of tfi« 
Rajghat Samadhi in Delhi.*'

The motion was adopted.
Shri Buragohain: I introduce the- 

Bill.
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INDIAN TARIFF (SECOND 

AMENDMENT) BILL
The Deputy Minister of Commerce 

and Industry (Shri K-rm arkar): I beg 
to move for lea\ ci to introduce a  Bill 
further to amend the Indian Tariff 
Act, 1934.

Mr. Speaker: The question is:
“That leave be granted to intro

duce a Bill further to amend the 
Indian Tariff Act, 1934.**

The motion was adopted.
Shri Karmarkar; I introduce the 

Bill.

PAPER LAID ON THE TABLE
Air TRANSPoni Inquiry Committee 

Report

The Minister of Ck>mmunications 
(Shri KIdwai): As ho \ Members are 
aware, on Monday the 16th April thiij 
House will debate the Air Transport 
Inquiry Comnrlittee Report. The report 
has already been supplied to Members; 
at that time it was also released to 
the Press, I am formally laying a 
copy of the report on the Table of 
the House. [Placed in Library. Sec 
No. IV M.4(25).]

FINANCE BILL
Mr. Speaker: The House will now

proceed with the further consideration 
of the motion to refer the Finance
Bill to Select Committee.
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Speech)
Ch. Ranbir Singh (Punjab): Sir,

when the Parliament was consider
ing this motion on the 11th instant I 
was expressing my humble views 
with respect to the increasing dis
crimination observed in the taxation 
policy. I am glad that the leader of • 
the country who is the hon. leader of 
the House also is present here at this
moment and this I shall be aMe to
submit my views before them. As you 
know. Sir we had decided to establish 
a Panchayat Raj in India. As such we 
shall have to think over and see 
whether the taxation policy we have 
been pursuing so far is appropriate 
or needs some change. So far as direct 
taxes are concerned there are two 
main taxes: one, the land- revenue and 
the other the income-tax. It is required 
for the imposition of the income-tax 
that the tax-payer should have a 
minimum income of Rs. 5.000 per 
annum. But with regard to the land 
revenue there is no such requisite and 
no account is taken of yroflt or loss.
The cultivator has to p.iy revenue 
even if he sows only a bigha of land. 
Therefore, last time also I had appealed 
to ^the hon. Minister to take into 
consideration the fact that the new 
House to come will be fared with a

number of problems of which the

taxation policy will also ba a big pia^ 
blem and a great deal of wrangling 
will take place over it. I think no 
change could be eft’eotei now, hat 
during the coming year, I fully hope, 
the Government will frame their taxu- 
tion policy for the Centrally A'lminis- 
tered Areas after taking into con
sideration the points that I have put 
forth.
12 N oo n

Sir, I have also to say something 
, about the policy dealing with inflation 

and deflation. I fail to understand the 
anomaly that if a mill labourer or an 
agricultural labourer demands his 
wages, for which of course he is fully 
entitled, it is not supposed to accen
tuate inflation in the country while if 
the one who gets his income and earns^ 
his livelihood by the sweat of his brow 
and who toils in the field in biting 
coid and scorching heat of winter ana 
summer, demands his due for his in
vestment and his labour, the educated 
class of the country thinks it as a step 
towards ipflation. I think this policy 
and such ideas prevail due to the in
fluence weilded by the educated classes 
in the country, whether it be in regard 
to the question of the public opinion 
or in respect of another Gnveriirnont. 
Whatever they think right is taken as 
right Whether it is right or n )t for 
the country nobody cares. I think the 
best policy is that which ensure^ pro-<. 
per wages to the 80 per cent, popular 
lion of the country. This cannot be 
in any way inflationary or harmful 
for the co^mtry. Moreover, Sir. the 
price policy followed with respect to 
country’s production is also ununder- 
standable. The policy which is formed 
for an agricultural produce, associated 
with industrialists, is quite different.
I mean sugar. On om? side K U gar is 
decontrolled and the extra quantity of 
sugar produced is permitted to be sold 
at any price in the country without 
taking into account the margin of 
profit. On the other hand, pur wh^rl. 
is produced by hundreds of thousands 
of peasants by their own labour is cor - 
trolled although that has no efTec  ̂
upon rationing and the Government do 
not even know whether it would reach' 
the ultimate consumer at the proper 
price or not. Even under these circum
stances the cultivator is compelled to 
sell his ffur at the controlled rate. The 
same condition as of gur obtams w trr 
respect to rubber and cotton. It 13 
expected of the country’s cuUivator* 
to make good the shortage of cotto» 
and at the same time the cotton P r^  
duced in India is got sold at th e  
cheapest rates.

Similarly, when the hon.^ Mini-iter 
Shri Tyagi used to sit on this side of 
the Houfie he had ralwd a question 
In connection with the big canals that*
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a re  being constructed in the country 
and had carried on a half an hour 
discussion on that issue. I do not know 
whether his views have been changed 
o r not with regard to that m atter after 
acquiring Ministership, I mean to say 
about the land improvement cess. Even 
the former Government which was an 
autocrat Government and which was 
not responsible to the people, could 
not dare to impose such a tax. But 
when our popular leaders think in 
these terms I cannot but express my 
grief over it. .

Then I want to say a few things 
s^bout rationing. Some people think 
that we cannot bear the responsibility 
of introducing rationing in the villages 
and it is impossible. My submission to 
the House is that the lowest income- 
group of the people in the country 
consists of the Harijans and the agri
cultural labourers of the villages. 
Labourers of cities earn some extra 
income and they also get dearness 
allowance etc. They get everything. 
They are given foodgrains at control
led rates. Contrary to this nothing is 
contemplated for the village Harijans 
or labourers whose buying capacity is 
the lowest. I have only to say that if 
you want to retain controls In the 
country, the controlled articles must 
first of all be made available to those 
whose buying capacity is the lowest 
and such people are the agricultural 
labourers and the village' Harijans.

Mr. Speaker: The hon. Member has 
exceeded his time.

Ch. Ranbir Sincrh: Two minutes
more. Sir, T shall finish my submis
sion within two minutes.

Mr. Speaker: He has already taken 
four minutes more. The other day he 
had spoken for four minutes. Now, he 
has snoken on thp whole for more 
than 15 minutes.

The Minister of Communications 
(Shri Ridwai): There has been some 
criHcism In this flouse as well as in 
the Press about the manner in which 
the increase in certain postal rates was 
announced. It has been asked again^ 
and again why these increases in the 
rates were not mentioned in the 
finance  Minister’s statement. Some 
papers and (>ome of my friends here 
have rnlled it a trick of the Communi
cations Minister, With your permission 
Sir. I would like to take the House 
Into ronHdrjuc’̂ . (An Hon, Member: 
Now?) Yos: now.

iJovernment b-ul pnnrovefi the In
crease in certa'in rates and thobc in
crease's or of r‘ovlui«n ron-
ven’onc':':-. n'prc* inrluHed in Iht* FinniiCC 
Mjni.ster’s But, I did not

accept them; in the end they wore 
withdrawn. Then, it became incum
bent upon me to make alternative 
proposals. I thought that the proposals 
that I have made would not cause as 
much hardship as the original pro
posals would have caused. But, I did 
not entirely rely on my judgment. I 
convened a meeting of the Standing 
Advisory Committee and I placed be
fore that Committee all the alternate 
proposals: the proposals that were 
approved by the Cabinet, alth'^ugh I 
did not mention to them whether those 
proposals had been accepted or reject
ed, and also these proposals, j'he 
Standin^f Committee wanted some time 
to consider them. The meeting then 
dispersed. The Committee met again 
after six or seven days and it almost 
unanimously accepted these prooosals 
and these rates were decided upon.

Another point has been made that 
although at the time of the debate I 
had said that certain proposals 'vere 
under consideration, the verv next 
morning, these proposals were an
nounced. That is also true. The decision 
had been taken soon after the meeting 
of the Standing Advisory Committee. 
But, I thought I should be guitled by 
the criticism of these proposals in this 
House. Therefore, I did not give them 
any final shaper I had a î c hedule in 
my hand. I mentioned th?t certain 
rates were under consideration. But, 
I saw that nobody wanted me to read 
out the schedule. Therefore, T had 
mentioned that certain things were 
under consideration.

Shri Ramalingam Chettiar (Madras): 
Not as final.

. Shri Ridwai: Of course, not, because 
I wanted to be guided by the criticism 
of the House. The only suggestion 
that came from one hon. Member was 
to fix the rate for mbney-orders at 
Rs. b-2**6 for ten rupees. I found that 
the proposal that I had put forward 
was more lenient than the other one. 
The rate under the new scheme is 
Rs, 1-8-0 for Rs, 100 whereas und?r 
the other scheme, it would have come 
to Rs. 1-9-0. In our scheme, 35 per 
cent, of the money-ovclers will go at 
the present rates, whereas under the 
other proposal, every money-order 
would have brought us an enhanced 
rate. That was the only criticism ir 
this House. I accepted that criticism. 
Therefore, there was no trickery in it. 
I had adopted a procedure that should 
have the approval of this House. I 
have oxolained why it was not includ
ed in f.hc Financ.o Minister’s staioment; 
because at time, I objwted to the 

that wore aoDroved bv \ne 
^''n’C'*nmenr ai)'  ̂ he kinrtly agreca to 
drop them.
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It has been stated that the income 
Irom the new proposals will be 105 

.laKns. That is also not correct. There 
are one or two points which I would 
like the hon. Members to understand. 
It has been proposed that every V.PP. 
must be compulsorily insured. Under 
the present rules, if a V.P. article is 

-lost, then the sender of the V.P.P. or 
payee can be compensated only to the 
extent of J[ls. 25. If a watch worth 
Rs. 500 is sent by V.PP. and it is 
stolen in transit, under the present 
rules, the maximum amount that we 
can pay as compensation is Rs. 25. I 
:thought it was not fair. I was confirm
ed in this view by a recent judgment 
of a High Court which said that the 
Post Office should be responsible for 
the actual loss and not this nominal 
sum. Therefore we had to provide for 
the payment of actual compensation. 
Up to now, we can pay Rs. 25 under 
the present rules. I have retained 
that. If an article is lost, whose value 
is below Rs. 25, the sender will be 
compensated without any extra charge. 
V.P.P. of articles of more value than 
Rs. 25 will be insured for the actual 
amount of value and compensation 
will be paid in case of loss. This may 
brin^ us some revenue; but it also 
entails some corresponding expenses 
by way of compensation.

(M r . D eputy -S peaker in the Chair]
About telephones, I would like to 

sa> that the telephone brings us a dis
proportionately high income. I have 
been trying to reduce the charges. Last 
year, certain charges were reduced. 
Trunk call charges were also reduced 
for distances over 800 miles. Up to 
the last year, the charges were Rs. 16 
for ordinary calls and Rs. 32 for urgent 
calls. Last year, that amount was 
reduced to Rs. 12 and 24 to have 
elTect only for distances over 775 miles. 
This time, under our new rates, I have 
-reduced the charges for distances bet
ween 300 and 800 miles. That is to 

 ̂ say, the concession that was given 
last year has been extended to dis
tances up to 300 miles. I hope that if 
our new proposals on the postal side 
bring us sufficient revenue, to com
pensate the loss of that year, next 
year, we will be able to give more 
concessions both on the postal side 
and on the telephone and telegraph 
side. I know that, for instance, in 
Calcutta the telephone rates are very 
high, and the telephone service is vep^ 
inefficient. I have tried last year to 
give some concessions to Calcutta. I 
hope that in the course of this year, 
we will be able to give them better 
service and .some more relief in the 
telephone charges.

Shri Ea» Chettiar: What is
the .addUioiipl revenue in respect of 
these changes? .

Shrl Kldwai: The additional revenue 
J^om money-orders will be Rs. 30 lakha. 
The additional revenue from rationali
sation of insurance—that is only an 
adjustment of some anomalies—is 
Rs. 1̂  lakhs. The additional revenue 
from compulsory insurance of V .PP 
will be about nine lakhs. As I said 
it will involve a corresponding ex
penditure in the shape of compensa
tion. Therefore, it will not be much.

Sliri V, B. Vaidya (Bombay): What 
about registration charges?

Shrl Kidwai: I do not know the 
exact figure, but registration charges 
will also bring in about Rs. 15 to 
20 lakhs.

Shri V. B. Vaidya: Should a railway 
receipt sent by V.P. be also insured?

Shri Kidwai: It depends on what 
you want to get back.

Shri V. B. Vaidya: The R.R. will be 
for more than Rs. 25.

ShH A. C. Guha (West Bengal): 
When can we expect the reduction in 
the Calcutta telephone rates?

Shrl Kidwai: Let us hope that Cal
cutta will first get an efficient tele
phone service, and then the reduction

* will follow
Shrimati Dursrabai (Madras): May 

I know wnat is the compensation paid 
for lost V.P. posts in 1950?

Shrl Kidwai: I can supply the infor
mation, but it is not here with me 
now.

Shri V. B. Vaidya: Sir, my question 
was whether railway receipts’ sent by 
V.P. for over Rs. 25 should be insured?

Shri Kidwai: Any V P. for which 
compensation is demanded m il be 
required to be insured, because other
wise for railway receipts the Govern
ment does not pay any compensation.

Shri Chattopadhyay (West Bengal): 
ki the last year's Budget we find that 
Rs. 3*3 crores were contributed by the 
P. and T, Department to the general 
revenues. Why is it that this year 
credit for only Rs. two crores has 
been taken? .

Shri Kidwai: This year our postal
side was cxpected to be deficit by 
Rs. 1-35 crores.

Shri Alaeesan (Madras): This is
probably the last Finance Bill that 
this House will be passing and this is 

the la.st Budj^ret that this Govern
ment v/ould have preserjted. It is but 

wo r.hoiild fnke .stock of the 
posItion aPd review the record of the 
present Goxernment.
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This record has been one of errors 

and achievements. Considering the In- 
exiierience of the Government, the 
errors could have been many more and 
the achievements much less. Since we 
are too near the scene we are apt to 
magnify the defects and under-estimate 
the merits. But I have no doubt that 
we can go to the country and stand 
before our people and ask with con
fidence for renewal of their support in 
the further steps that we want to 
take. This morning we heard the 
statement of the Prime Minister, con
veying the Order of the Preisident to 
the House. It has been received with 
wholehearted approval by this House 
and it will be so received by the 
country also. This only shows that 
though the Sardar is no more with us, 
the ^ardar-tradition is very much with 
us and the country will be glad to 
learn that this Government can be 
strong when strength is required.

In the short time at my disposal, I 
should like to speak about the loans 
given by the Government of India for 
purposes of irrigation to the various 
States. Answering a question the other 
day, the hon. Finance Minister said 
that the Government of Madras askeci 
for a loan of Rs. six crores for the 
year 1948-49 and for Rs. eight crores 
for the year 19^0-51 and both of them 
could not be given because those 
works did not qualify for any central 
loan assistance on the basis of all- 
India priority. We should like to know 
what the principles are on which these 
priorities are determined. It is well- 
known" that there is a difference betr 
ween a rfce project an d 'a  wheat J>ro- 
ject. A rice project necessarily costs 
much more than a wheat pro
ject, the proportion being two to 
one. And it is also known that the 
South can only have rice projects and 
not wheat projects. Therefore unless 
this position is modified, no assistance 
can be given to the projects put for
ward from the South. Again, when 
hydro-electric projects are linked with 
irrigation projects, the cost of the 
former should be deducted from the 
cost of the entire project for the pur
pose of determining priorities. Unless 
this is done, the cost of these projects 
get very much pushed up and so they 
are down below in the list of priorities 
and they go without any assistance. A 
definite standard for fixing priorities 
ahpuld be evolved with reference to 
various projects, such as those for 
rice, those for wheat and so on. I hope 
the Finance Minister will take the 
House into his conildence and tell us 
on what 'basis these priorities are , 
determined at present and why Madras 
did not qualify itself for such assis
tance as has been given to the other 
States.

The Central Government has so far 
advanced loans up to Rs, 49*67 crores 
for the various river valley projects* 
This year they have budgeted for 
loans up to Rs. 27 17 crores for the 
various irrigation projects. Although 
the amount therefore comes to nearly 
Rs. 80 crores, one is surprised to find 
that such a deficit State as Madras 
does not get a pie out of this sum, 
though they have put forward various 
projects. They have undertaken vast 
irrigation and electricity schemes. 
They have also framed a five year 
programme of which three years are 
already over. Already they have spent 
about Rs. 40 crores on these schemes 
and these will be nearing fruition 
within 1952-53. These projects are not 
like the big multi-purpose projects of 
the Damodar’ Valley Corporation or 
the Hirakud Project. They are com
paratively small schemes which will 
bring in returns within two years. On 
these schemes the Government of 
Madras have so far spent about Rs. 40 
crores and they have received only 
Rs. nine crores as loan from the 
Centre. Rs. eight crores were raised in 
the open market and all the rest, 
namely, Rs. 23 crores have been met 
out of the savings of that Government. 
Here I would like to describe how the 
Government of Madras have been 
carrying on* these projects. They have 
got a very fine engineering personnel 
and it is a tribute to the Madras 
engineers that when the Centre wante i 
to find a chief engineer for the Damo- 
dar Valley Corporation, they had to 
go to Madras several times though, 
they could not succeed in getting one 
in the end into the various reasons of 
which I would hot go now. The result 
was we had to in oort a costly foreign 

, engineer from the United States. In 
Madras, they have a fine organisational 
set up, good transport system, work
shops etc. in charge of these works. 
This set-up is capable of investing 
about Rs. 15 to 20 crores a year. They 
are also carrying on the work as 
economically as possible. I shall here 
give only one example td show how 
they do that and how they carry oa 
their work economically:

“For the Lower Bhawani Pro
ject the estimated cost is Rs. 8 
crores. We have appointed only 
two executive engineers on this 
project, even though the san
ctioned estimate provides for one 
superintending engineer and four 
executive' engineers. For the . 
Tungabadhra the estimate is for 
Rs. 17 crores and it provides for 
a full time chief engineer but we 
have not appointed one and the 
work is being supervised by one- 
of the regular chief engineers. 
The salaries we offer »our technical 
men In provincial cadres are in
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deed very low compared with the 
offers many of them seem to be 
getting from other States.”
This is in marked contrast to what 

is being done in the Damodar Valley 
PrDject under the aegis of the Centre.

They are also trying to tap local 
resources and link up local enthusiasm 
with the carrying out of these pro
jects. Here I should like to mention 
the instance of a small irrigation pro
ject in the southernmost district of 
Tirunelveli. Government appealed to 
the people who will be benefited by 
the scheme for a loan of one crore of 
rupees. The response was very good 
and instead of getting one crore they 
actually got 128 lakhs. Last year the 
Government had budgeted to spend 
only one lakh and the rest went to 
rehabilitate the ways and means posi
tion of that Government. That is the 
way in which Madras is proceeding 
with their projects. If all these things 
are not to come to an abrupt end after 
two years, the Central Government 
should ‘ ive sanction for the other pro
jects which Madras has got ready and 
for which they have sought the sanc
tion of the Centre. Because now the 
Centre has imposed a rule that for 
all projects whi' h cost more than a 
crore the previous sanction of the 
Centre is neces ary. Madras has 
sought such sanction from the Centre.

You know the food deficit in Madras, 
which is so vast that it goes up to 
one million tons. If this deficit is to 
be Rolved permanently a big project Is 
necessary. They have therefore taken 
up the Krishna-Pennar project. Sir, 
you come from ope of those famine- 
stricken districts and you know very 
well the conditions there. Once this 
project is taken in hand it is bound 
to yield very good results and will do 
away v.ath famine once for all, wiping 
off the food deficit.

I should -like here to compare the 
Krishna-Pennar project with the other 
projects that are already under way. 
The Damodar Valley Project will pro
bably irrigate a little less than one 
million acres, the Bhakra project 
about 3*6 million acres, which will 
give only 113 million tons of food- 
grains besides some cotton and the 
Hirakud project will irrigate nxne lakh 
acres: whereas the K ris^a-Pennar 
project will irrigate four million a^es  
and the unique feature of this project 
is that it can be taken in hand in easy 
stages and executed. For instance, 
when the first s te p  is cp m p le ^  it 
will bring an additional yield of one 
million tons of r^ e  a»d this is exartly 
the deficit now. When the s^ond  sUgc 
Is completed it will M n g  in another 
million tons of rice. The cost of this 
project is comparatively less when we 
consider the cost of the other projects.

I should like to make here another 
suggestion and that Is with regard to
the national savings certificates. The 
net receipts for 1950-51 are only 16-5 
crores after deducting the discharges. 
Credit for the same amount is taken 
for the budget year also, in my opinion 
this can be doubled if it is linKed 
with grants for development works in 
the various States and the responsi
bility should be put squarely on the 
shoulders of the State Governments 
to push up the sale of these cirtiflcates 
for the privilege of claiming loans and 
other assistance from the Centre. II 
that is done they will take a greater 
interest than now and they will employ 
all their resources’ and achieve much 
better results than what we have now.

I should like the Finance Minister 
to consider the various suggesti(/ns 
that I have made and try to give some 
assistance to the Madras Govemn'-ent. 
Their capital expenditure wiU be of 
the order of 20 crores this year find 
another 20 chores next year to com
plete their five year programme. They 
are also coming before the Centre to 
secure their sanction for the Krishna^ 
Pennar project. I hope the Central 
Government will very favourably 
consider these things in view of the 
chronic food deficit Df Madras and 
will sanction these schemes.

Acharya Kripalani (Uttar Pradt.»sh): 
It is very seldom that I trouble you, 
the House or the Treasury Benches 
with a second speech in one session. 
If I violate this rule on this occasion, 
it is because I want to say something 
about what adversely affects our 
economic life namely our foreitfrt 
balances. They are all, very nearly alU 
deposited with our former foreign 
masters. The British Government has 
disappeared and we think that wo 
have achieved our independence. But 
so far as our economic life is con
cerned v/e are bound to the apron- 
strings of the United K’n^dom. We 
were bound up before, because of our 
dependent status, we have bound our
selves now of our own free will. We 
have accepted that economic slavery ta  
England. I have found that in most 
of the clubs in this capital city English* 
manners, dress, food and ball-room 
dances have increased, more after the 
departure of the British than they 
were while the British were here. I 
suppose that is the case with our 
finances also.

When the British were here we were. 
obllge.i to purchase sterling for our 
every day commerce with the world, 
because London was our clcarinc 
house, whether we liked it or not. T^en 
came the war when we were obligea 
to give loans of enormous amount* to
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Britain. Almost everything purchased 
was on credit. They did not pay for 
what they took from us during the * 
war; and by some misuse of a section 
in the Reserve Bank of India Act these 
reserves went on accumulating. But 
we had to carry on our business here 
as usual. We therefore h a d ’to Increase 
our currency. The result was that 
while other countries had to face 30 or 
40 per cent, inflation because of war, 
we had to face an inflation of more 
than 300 per cent. It is from this In
flation that originated at the time of 
ih e  war that we are suffering toda>. 
Our economic life has been crippled 
by it and it still continues to be so 
crippled.

These balances, it was admitted by 
Great Britain, were not war loans. 
They were ordinary loans which we 
could use for oUr advantage at a n v  
time we liked and in any manner we 
liked. This was the position in the 
beginning of 1947. India could use or 
convert the sterling balances in any 
way she thought proper in the besl 
interests of the country. But, on a re
quest from U.K., we, poor as we are. 
came to the help of England to facUi- 
tate her negotiations with the United 
States of America. We consented that 
whatever our requirements may be we 
would content ourselves to the con
verting of sterling into dollars even 
as U.K. desired that is only to a 
limited ex ten t This gave ^ great 
advantage to the United Kingdom in 
her negotiation with the U.S.A.

After 1947 There were various con
ferences in ¥^n"land and India and no 
a result of those we asraln gave 
England a very generous concesslori. 
We allowed the capilali.sation of, all 
the C ntral and State pensions. This 
we r?aid in lump sum to England 
Th? caoitsMsed amount was £1(?8 
million wh’oh ronnes to about Rs. 21H 
crores. Upon this caoitalised amount 
we consented to charge England one 
per rent, interest, while even in that 
country if we had deposited our money 
in Government Securities we would 
have pfot at least 2i per cent. In the 
open market we would have got three 
percent. Thus we lost about Rs. 40 
crores. The balance after this capitali
sation was about £800 million, roughly 
about Rs. 1.200 crores, and this we 
have deposited with England at an 
enormous rate of interest which romes 
to be -8 per cent. But we borrowed 
from th^ market at three
per cent, for our use.

An Member: At 4J per cent.
f̂leharya Kripalani: I am coming to

that. 'I'ho fact is that we borrowed 
from the International Munetary Fund

at 3i and four per cent, and what we 
borrowed were paltry sums. Further, 
the anomaly of the situation* Is that 
the accumulate<L,^ result of all these 
various agreements made by our Gov
ernment Is that we have to deposit iu 
the Commonwealth fund all the dollars 
that we earn by our present trans
actions, and yet we cannot get dollars 
when we want or as we want except 
to the extent we are permitted. Also, 
we have consented to draw from the 
sterling balances only veiy limited 
amounts each year, whatever out 
requirements. It works out like this, 
that I have my capital in the bank 
which gives me a small rate of interest 
while I go about begging in. the market 
and getting money for my every dyiy 
expenditure at a hisher rate of interest. 
If this is the wisdom that I show 1 
cannot blame anybody but myself. If 
then I go Into liquidation nobody can 
sympathise with me.

Mr. Deputy-Speaker: Is not all this 
old history?

Acharya 'Kripalani: It is very old 
history, but you have to raise your 
voice according to the hearing capa
city of your listener. If the listener is 
deaf you have to raise your voice. If 
even then he does not hear you hava 
to keep repeating till he listens to 
your warning; and I suppose this 
House Is meant for that.

Now, the sterling balances agrtto- 
ment is to expire on 30th June, 1051, 
and the rate of interest agreed to at 
•8 per cent, could be readjusted. This 
is very clear from the letters which 
passed between Mr. Wilson Smith of 
the British Treasury and Mr. Chanda 
of the Indian financial delegfijj^. 
Therein It Is said: *

‘I t  is understood between u  ̂
that the arrangement set out In 
these letters will remain in force 
for the extended period of the 
agreement, that is up to the 30th 
June, 1951.**

When this agreement was discussed 
in Parliament in August, 1948 severe 
criticism was voiced about the rate of 
interest agreed to. It wefs, however, 
understood tha< when the agreement 
came to be revised the rate of interest 
along with 6ur freedom to use ->ur 
ow:  ̂ money in the way we liked best 
wifi be taken up and more equitable 
arrangements made. However, from 
som^ questions and answers in this 
House in the present session it appears 
that in October last there was a meet- 
ine with the Bri:ish representatives 
and our present Finance Minister was 
good enough to inform us that he did 
n'ot raise the qu"?stion cf interest. He 
was not present in the House in 1918
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to bear the cfltidsm  that had been 
made, but I am sure the Finance 
i^partm ent has records of the discus
sions here. Those who «ave him his 
brief ought to have told him what had 
been said in the House; but when does 
the Seo-etariat care for the uninfonned 
opinion of this House? They have their 
expert knowledae and they think they 
are sufficient unto themselves.

Then, under section 32 of Ibe 
Reserve Bank of Ir dia Act we have to 
niaintain 40 per cent, of the notes 
issued by the Reserve Bank in gold 
or foreign securit.es. I presume foreign 
securities are of countries that are 
associated with the Internatiora' 
Monetary Fund, We have only one 
kind of securities and those are all in 
U.K. So far as f know, and I speak 
subject to correction, no other count?’y 
in the world provides in the rules ol 
iti-: National Bank that it shall main
tain a portion of its assets in the I.ssue 
D:partrne2it in foreign securities. This 
also was pointed out in September 
li^48 in this House and by one Mem
ber very emphatically who tod.=»v 
adorns the T reasu ry  Benches. At tViat 
time, the acting Finance Minister, 
Shri Neogy, in answer to the strong 
criticism by some Members said that 
the Bank was being only nationaU-ec 
then. But he said: “I can assure the 
House that the Government would at 
the earliest possible moment take up 
this particular Act for the purpose of 
complete revision.” Two and a half 
years have passed. Not only has this 
promise not been fulfilled, but section 
33 of this Act is always trotted tu t 
■as hampering the free movement of 
our funds. It is being used for deposit
ing our balances in England at O C pe ' 
cent. The Reserve Bank of India Ac  ̂
should be changed in the nalior.ai 
interest.

What we do is tc invest our mooey 
in a nation whose national debt per 
camta is Rs. 7,500, while our national 
debt per capita is Rs. 75, Rs. 50 of 
which is paying interest. Another 
anomaly arises fxom the fact +hal 
though the Reserve Bank of India Act 
says that we can invest in foreign 
securities maturing in five years, 
actually our invtstment in England 
cannot be made ay,ailable except a t 
the will of England. Assuming how
ever that we have to keep 40 per cent, 
(because we ivou.j not change ihe 
Act) in gold or foreign securities, ever 
then we require only Rs. 400 crores 
for this purpose. What about . the 
Rs. 450 crores that yet remain? And 
th«v earm for i.'s Ihe mBgnificier't rate 
of interest of -8 oor cent T do nol 
know how Ion", thi? stale of 
will continue. as the utterancv?r>
of the Finan -e Mirister go. he i.s rot

sure If we would be free from this
self-imposed obligation even after six 
years.

Then, another thing which binds us 
to England and ab.^ui which much has 
been said in this House, even before 
we became independent, is the ques
tion of imperial preference. I do not 
know if the average Indian knows 
that even after independence imperial 
preference continues. We were re
peatedly assured tha | though we were 
in the Commonwealth through some 
kind of loose tie we were absolutely 
independent. Whai has happened 
recently about this imperial prefer
ence? Reports from Torquay indicate 
that the U.K. is unwilling even to 
reduce the amount of imperial prefer
ence. The result has been that various 
agreements with different countries 
favourable to India cannot be 
entered into. May the House enquire 
what has happened to the promises 
made by the Gov ernment repeatedly 
that this preference Will go?

You can, Sir, see from this that we 
are bound in the leading strings of 
England so far as our economic life 
is concerned, and we are a colonial 

country in spite of our boasted inter
national status. What do we gain from 
this? On every conceivable occasion 
England hits us hard politically and 
economically, whether it is in Kashmir 
or our relations with Pakistan or in 
the international trade talks or 
generally in the U.N. Committees. We 
must remember what an Important 
English politician once said; ‘'England 
has no friends; England has only 
interests.” Unfortunately, this country 
has neither friends nor interests.

Shri Biswanath Das (Orissa): I , 
‘have heard with great respect and ' 
pntjencG the learned speech )t Acharya 
Kripalani. I do not agree with him 
that India is today having the same 
position which she had before. True 
it is that we are bound to England 
by ties of common action and friend
ship in many respects. Of these 
sterling balances are one. So far as 
sterling balances are concerned, I 
think this House is a party to the 
agreements that have been entered 

into betwigen England and India. 
These questions were discussed in the 
Standing Finance Commilto>e before the 
first delegation sailed for England and 
thereafter in this House, and on each 
occasion, I believe, the question was 
gone into fully and decisions were 
reachcd. Therefotp I would anooal to • 
my hon. friend for whom I hnve a 
veVy hif’h re^:pe''t and regard to con- 
sirior the whoie r̂ ue.«;tion from points 
of view other than those that he
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stressed. For good oi for evil, we have 
been a poor country and we have be
come a creditor of England. That may 
l>e unfortunate but that is a fact, you 
have therefore to take upon yourself 
the misfortune of a poor man being 
the creditor of a rich man in difficulty 
and stress. Therefore, you cannot 
realise at once the money unless per
haps you realise it through military 
action. There are two ways: either 
friendly negotiations’or military action. 
The only other possible course is 
through friendly negotiations and that 
is what l\as been done and that with 
the full concur! ence of this House. 
Therefore, my hon. friend will pardon 
me and will paidon the Treasury 
Benches and also the hon. Members of 
this House for the decision to which 
he himself was a party.

While I go so far as that, I must 
also And fault with the Treasury 
Benches for not having taken action 
on one question on which the Stand
ing Finance Committee laid much 
stress. From a total amount of Rs. 1,200 
crores our sterling balances have now 
dwindled to about Rs. 800 crores. We* 
in the Standing Finance Committee 
wanted the British assets in India to 
be ascertained and assessed, so that 
they may I5e purchased out of the 
sterling balances. After discussing this 
question iri full, the hon. the Finance 
Minister undertook to take a census 
ot the foreign assets, 1 believe that 
census has now been completed. I 
have a right to ask the Treasury 
Benches as to what has been done, 
what course of action Government pro
pose to take in this regard, namely, 
the purchase of foreign assets in 
India. This question should be regard
ed as the burning question of the day 
and on which a reply is certainly 
awaited.

We have a number of connections 
with England which it is difficult to 
break off so soon after our indepen
dence. Take the case of food. Now, 
barring the dollar areas, where are 
we to get our food from, if England 
does not co-operate or help us? Most 
of the areas from where we can get 
our food (e.g., Austra’ia. Indo-China, 
Burma, etc) are soft currency areas. 
Not only food, there are variety ol 
other things.

Up till now we were dependent on 
Britain so far as our naval defence 
was concerned. It takes time to build 
up our defence and till then we will 
naturally have to depend upon Britain. 
Even in regard to defence technological 
research, if I remember aright, there 
was no country in the world which 
was willing to help us except England.

It is on the model of England that 
we have to build up our institutions. 
What is true of defence is true of so 
many other things. -Therefore, I would 
implore hon. IVIembers of this House 
to realise our owr difficulties, the 
difficulties of an infant democracy 
anxious to build up its own resources. 
Under these circumstances it is not 
possible to break off our relations 
without consideration of its implica
tions.

Having said that, I come to another 
important question. I was very glad 
to be told that the Finance Minister 
wp.s anxious to undertake retrench- 
iT̂ o 'it. But need I say that I was 
stunned to hear that he could not be 
able to save more than Rs. 5J crores. 
It reminds me of Maha BharMrf where
in the Threat Dhritharashtra one day 
found great Jubilation in the camp of 
the Kavravas. He enquired the reason 
and was told that Abhimanyu had been 
killed. After havin^ heard all that 
had happened to bring about this 
great feat, Dhritharashtra instead of 
sharing in the jubilation fell on the 
ground and fainted. In the same way 
my jubilation was convered into a 
faint. That is how this question of 
retrenchment has come upon me. What 
is to become of this unfortunate re*- 
port of the Estimates Committee, if it 
is the decision of the hon. the Finance 
Minister that Rs. 5J crores is the 
maximum amount that he could econo
mise. I would plead with him that this 
is not the spirit in which he should 
view the question. Retrenchment and 
multiplication of departments cannot 
go together. If retrenchment is your 
sole desire, by all means do act up to 
it. How could you multiply Part C 
States and yet speak of retrenchment? 
Leaving alone the Andamans which is 
a strategic area, we had three 
Centrally-administered areas. To this 
three you have now added seven more. 
Look at the pages ol the Simon Com
mission Report. All the leading men 
of India made a very strong plea, to 
do away with these minor adminis
trations on the scope of efficiency and 
economy. Now. what is it that Govern
ment have done? Thev have now 
multiplied the Part C States. I would 
plead with the hon. the Finance Mmls- 
ter to hand over these Part C States 
to the adjoining provinces, a point 
which was stressed by public men of 
experience on grounds both of effi
ciency and economy I would appeal 
to hi'^ discuss this matter, to take 
the Standing Plnf*nce Committee and 
the Estimates Committee Into his 
confidence and have it closely examin
ed. After all the F.stimates Committee 
takes pome tl.Tie. I': takes three years 
for It to examine all the Ministries of 
-Government.

I will take a few minutes more. Sir
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Mr. Deputy-Speaker: Normally, hon. 
Members who are on the Select Com
mittee are not called. But in deference 
to the wishes of the hon^ Member I 
called upon him. He may reserve what
ever he has to s&.y for the Select 
Committee.

The House then adjourned for Lunch 
till Thirty-five Minutes past Two of the 
Clock.

The House re-assembled after Lunch 
<it Thirty-five Minutes past Two of the 
Clock.

[Mr. Deputy-Speaker in the C^iair]

Prof. K, T. Shah (Bihar): Under
the conditions and the limitations 
under which this debate has to be 
carried on it is extremely difficult for 
anybody to offer -certainly for some
one like me to otler—any helpful 
suggestions, and it is inevitable that 
one runs the risk of being described 
as a destructive critic. The time-limit 
on this subject has been such—not
withstanding the magnitude of the 
subject we have to discuss, the com
plexity of the issues that are involved 
and even the importance, from the 
point of view of public information, 
of the matter to be discussed—that 
one wonders what good purpose will 
be served by carrying on the debate. 
Last year I had imposed upon myself 
a  vow of silence for just those very 
reasons which I have indicated, but 
with the changes that have been 
introduced this year, with the 
larger opportunity £n respect of the 
days allotted for this discussion, and 
with the procedure of a Vote on 
Account that has been introduced, I 
feel, at the risk of a certain sense of 
futility one has. that one must offer 
some remarks lest the silence be mis
understood. 1 am not, however, unr 
aware of the ditliculties under which 
these remarks have to be offered, not
withstanding that changes have taken 
place, because if one wanders into any 
detail with regard to this suggestion 
or that one is also apt to lose sight 
of the general policy which I think for 
a body like this ought to be much 
more important than matters of detail. 
Not that these details are not impor
tant, but the bigger policies involved, 

the bigger questions of basic import
ance to the nation involved, ought to 
demand much greater attention. In my 
opinion, in this House than is likely 
under the circumstances under which 
this debate ha^ to be carried on.

Take lor Mnstance such a thing as 
the variations we have noticed year 
after year as between the estimates 
originally made at Budget time for a 
given year and the revised estimates,

or as between those revised estimates 
and also the accounts for the same 
year. There have been excuses such 

•as the period of war. That no doubt 
made difficult calculation, and because 
of the uncertain circumstances under 
which those calculations hatj to be 
made, there was undoubtedly some 
excuse for the variations that occurred 
in these respects during the war. 
6ince then aiso> however, the diffi
culty has continued, special problems 
have arisen—some of them unexpected, 
some of them of incredible magni
tude— ând therefore we have found 
year after year those variations neces
sitating very substantial supplementary 
estimates which make the Budget 
hardly dependable at the time that 
it is presented and with no certainty 
that the estimates will be more or 
less carried out.

I do not feel it so important to 
emphasise this point about the varia
tions that have occurred except fiom 
this standpoint that Government 
claim—perhaps rightly—a monopoly 
of information in regard to these 
matters while those of us who are 
accustomed to gather our information 
from books only are liable to be 
charged with having our information 
antiquated, obsolete or out-of-date. 
They have sources of information, they • 
have material at their command which, 
naturally, ordinary private Members 
of the House cannot command, and 
therefore the risk is much greater. 
But now that an Estimates Cpmmittee 
has been appointed I suggest that it 
would be much more profitable and 
advantageous to Government them
selves if the Estimates Committee Is 
associated much more actively, and 
even in detail, with this estimating 
for the coming year than has been, so 
far as I can gather, the case so far. 
The work of the Estimates Committee, 
even so far as it has been done, is 
highly comiTj^ndable and I think the 
House owes a debt of gratitude to the 
members of that Committee for the 
great pains they have taken in throw
ing their search-light upon the various 
items that have so far come under 
their consideration. I consider, how
ever, that it is !iut enough for the Esti
mates Committee to scrutinize the ex
penditure that has been incurred, or 
has been proposed to be incurred. I 
think it would bi* even more useful for 
the Estimates Committee to be as
sociated in making estimates for the 
coming year.

The Budget is a document prepared, 
is a programme of expenditure and of 
revenue presented to this House, on 
the experience gained during the 
working of perhaps the past year and 
a good portion of the current year up
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to the time when the Budget is pre
sented. This experience has hitherto 
been interpreted and read the officers 
of the Department who, as I have said 
before, claim a monopoly of informa
tion and perhaps also a noonppoly of 
wisdom. I do not grudge them these 
monopolies, but I think it would be in 
accord with the best traditions of a 
democratic legislature that the Mem
bers of the House who are associated 
in such Committees as these should 
be also Invited to co-operate in a p ro  
per interpretation of the factors under 
which the Budget has to be prepared. 
These are not only the factors which 
affect our internnl economy. They also 
relate to the larger issues of world 
factor, relating to international trade, 
relating to the course of prices; relat
ing to problems like international 
credit, or even the rates of exchange. 
The Finance Minister has given his 
own view regarding the desirability 
or advisability of changing the rate of 
exchange. It is not possible for nu* to 
enter into any argument about this 
very difficult at^d complex problem, 
nor am I in a position to command the ’ 
information, the data, on which a 
really helpful argument could be 
based. 1 too have my own general 
view and one thing I can say even in 
the absence of mere up-to-date and 
detailed intorjfnation and that is, I do 
not like the ra 'e  of exchange to be 
made a plaything to be used and 
operated according to the mood or the 
circumstance of the moment. There 
must be a degree of stability or fixity 
in the international exchanges which 
1 know is getting more and more 
scarce under the conditions under 
which the world is working today and 
which nevertheless at the risk of 
seeming antiquated and out of date,
I would say demands a desideratum.
It ought therefore to be maintained 
as far as it lies in our power so that 
the calculations may be made much 
more reliably than would be ^he case 
in a situation of flux and uncertainty 
with regard to the rate of exchange.
I mention this one case only in pas
sing. There may be others in which 
the assistance cf the Estimates Com
mittee may be very much more profit
ably utilized and I trust the suggestion 
that I had made on another occasion, 
such as the constitution of a Committee 
of Supply or a Committee of Ways 
and Means for considering the entire 
Budget In detail by the entire House 
free from the rectrains which in ^ i-  
tably had to operate during a session 
like this, may be of equally if not 
greater service.

In thi^ connection, I should like 
also to make an observation with re
gard to the place and importance of 

econohiy in public expenditure. I

would like the House to realise th a t 
economy is not merely retrenchment; 
'that ro^renchment and economy are 
not identical. In fact it may be really 
greater economy in the long run if the 
monies that we have at our disposal 
are spent, but spent with advice, to 
good purpose, for better purposes, on 
a long range task of actual develop
ment. The problem, therefore, is not a 
problem merely of any economy 
narrowly considered as retrenchment, 
but a problem of how best to lay out 
the resources at our disposal so that 
the tasks we have in hand can be 
more effectively, more satisfactorily 
achieved. The Government in a demo
cracy is bound to be expensive and 
the Government of a democracy which 
\a relatively a new one, which has a 
long leeway to make up, which has 
assumed the objectives of a welfare 
State and desires to bring about a 
material improvement in the standard 
of living,' ol huge masses, such a Gov
ernment cannot but be expensive. I 
fully recognize and tor this purpose 
the mere size of the Budget ought not 
to be regarded as unfailing jndex of 
either suc<esstul financing or waste. 
While I am free to admit this, I would 
also like to add that the problem, as I 
conceive it. Is a projajem of proper 
distribution with d u e ^  regard to the 
results obtained or Obtainable in the 
various items of expenditure that we 
have to incur and correlate the same 
with our resources of revenue. That I 
am afraid, is not visible to the extent 
in the present Budget or in the past 
several Budgets that one would like to 
have. It has beep found and quite 
rightly too that the present times under 
which we are living are timea*of con
tinued crisis. We are living mider the 
threat of an imminent war or at least 
a serious danger of a world war and 
in that the tasks are not merely 
budgeted so as to make both the ends 
meet, but the nation has to be equip
ped. and prepared in the event of a 
crisis, so as to meet it effectively. 
Those ac9 und us or others whose 
financial management may well 
be taken as a model are build
ing up a stock of materials in the 
event of war occurring; they are 
rearming. I am not saying that we 
should follow their example without 
hesitation and in every det^iil, but I 
do think that thcise are warnings 
which no one living in this world can 
quite neglect. But the Defence Budget 
of this country when all is said is one 
of the largest single item, at any rate 
in ottr national expenditure and it is 
more open to criticism because a con
siderable portion of it has to be not 
merely transferred from one pocket of 
this country to another ^ k e t  of this 
country but goes out. Unless and until 
the industrial background of this 
count»7 necessary to meet our war
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requirements is built up to an extent 
when ail our needs can be met from 
our own resources, it would be im- 
po.ssible for us to continue the expendi
ture without some fear of it being to 
no purpose.

Sir, after your bell, I will have to 
skip a number of items which I just 
wanted to refer to but before I con
clude I would like to draw attention 
^0 the proposals for new taxation that 
have been included in this Budget. 
Viewing them for the past three or 
four years, I cannot but feel that the 
eye of the Finance Minister seems to 
have fallen more favourably on the 
richer classes than on the poorer ones, 
a very much larger proportion has 
been drawn or is proposed to be drawn 
from indirect taxation in customs and 
excise, hitting the cottage industry 
of tobacco particularly as hardly as 
others. Additions have been "made to 
the income-tax by direct taxes on 
income, coming as they do after the 
substantial releases granted by his 
predecessor last year at a cost of 
about Rs. 15 crores. It is inevitable 
for one to conclude that the distribu
tion of the burdens has not been 
carried out by an even-handed justice. 
It is not merely that the amounts re
present perhaps three to one or four 
to one from indirect to direct taxation. 
What I would like the Finance Minis
ter to bear in mind is also the relative 
capacity of the two classes, those who 
pay the income-tax and those who 
have to bear these indirect burdens. 
My data may be somewhat antiquated, 
but i thitok the distribution of wealth 
in this country is such that according 
to calculations made by myself some
time ago, perhaps, one third of the 
total wealth produced in this country 
is enjoyed or taken up by only one 
per cent, of the country and the 
Income-tax payers are a fragment of 
that number. If you only take the 
Budget of 1947-48 you will find that 
the upper brackets of the income-tax 
payers have been given very sub
stantial relief from something like 92 
or 95 per cent,, over 3i lakhs or so to 
80 or 75 per cent.-—I am speakmg 
from memory—at the present rates. 
If after that you add a surcharge of 
five per cent, on the one hand, and 
charge as you have done the receivers 
of a very small income, perhaps i/bUtn 
of that which the income-tax receivers 
class enjoy, you will find that the 
justice of your tax proposals is by no 
means so irreproachable as you might 
think. I would like you therefore to 
pay greater a ttrition  not merely to 
the apportionment of the burdens^- 
merely a mathematical coMideraton-— 
of three or lour to one but you 
also realize the backgro^d  on ^ i c h  
these burdens are imposed so that the 
capacity actually to bear the taxation

may not be overlooked and there is 
this consideration aftef all, that the 
smaller cottage worker, and parti
cularly the biri worker, who is amongst 
the poorest class of workers by hand, 
and many of whom are perhaps 
widows or handicapped people and 
otherwise disabled people, would 
suffer. I am afraid under the present 
proposals one hardly finds what might 
have been conceived had the Finance 
Minister paid full attention to the 
matter. I know that there would be 
some opportunity of discussing this 
item further when the Finance Bill 
comes back from ihe Select Committee 
,with the Committee’s report but̂  even 
at this stage I cannot but offer this 
suggestion to the Members of the 
Select Compiittee that here is a class 
of persons who are, in my opinion, 
unevenly affected and this defect 
ought to be repaired as far as possible.

Shrl Saprawnga (Assam): I have 
got the chance to speak at long last. 
For a tribal representative like my- 

this bushiess of catching the eye 
of the Sneaker is moiit in i Uing and 
intolerable: I was almost lempted to 
catch your ears instead of your eyes.

,Many things have been said, many 
problems have been brought forward 
and many criticisms levelled with 
great eloquence. For my part, I am 
going’to speak about certain problems 
of very peculiar nature, which require 
no eloquence, biit which will speak 
for themselves, that Is, the problems 
that we are facing in Assam. It is 
true that there are problems of various 
sorts in the different States. But, the 
problems that we are having in Assam 
are of very peculiar nature, the like 
•of which are, fortunately, not to be 
found elsewhere in India. Perhap.s, it 
is because of this peculiarity of the 
problems that I feel that the Go'^ern- 
n>ent of India have not been doing 
Assam as much justice as she deserves.
I was expecting that a good amount of 
money would be granted to Assam 
this year. 1 was expecting that some 
re|il development plan would be 
started in the coming year. But. look- 
jiig at the Budget, I find that there is 
nothing to be expected. TTiis small 
sum of Rs. 20 or 30 lakhs would be 
like a drop In an ocean. I would re* 
quest the hon. Finance Minister to 
be ijiore generous and to grant more 
money to Assam.

Apart from the general backward* 
ness of the people, and the ]«nd, there 
ere some good reasons why Assam 
needs sympathy from the Central 
Government. R em tly , the peoi>le of 
Assam have met with a series of mis
fortunes. As perhaps you all know, 
the late Chief Minister of Assam, 
Shrl Gopinatfa Bardolol suddenljr'
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passed away. It was, indeed, a very 
great shock'to us, his people, for whom 
he toiled and whose love and con
fidence he had so long commanded by 
his wide sympathy and sincerity. Then 
came the well-known earthquake 
which changed the face <;f large areas 
of the land. Then the subsequent 
floods with all their devastating forces. 
For a time, we in Assam felt that the 
whole universe of nature had turned 
against us. In the mean time, the 
•endless troubles in Burma, and the 
mysterious movement of the Chinese 
in Tibet, all these things have made 
us tremble to the bones.

Then, looking at the backwardness 
of the people and the land, it is true 
to  say that Assam is the most back
ward and the most under-developed of 
all the States in India. This fact was 
accepted by one and all and the yery 
fact that district autonomy was granted 
by the Constitution to as many as 
six districts of this small State is a 
clear proof of the general backward
ness of the people, and the complexity 
of the problems. It was in recognition 
of this fact that the Sixth Schedule, 
article 275 and aH other special pro
visions had to be made in the Consti
tution. *

[ M r . S p e a k e r  in  the Chair] -  
3 P.M .

The people themselves are not less 
conscious of these facts and therefore 
it is very natural that they should 
expect substantial help from the 
Centre, at least at the initial stages. 
This expectation was actually heighten
ed by some events. Some years ago, 
some development plans were started 
and officeib were appointed and posted 
in different places and hopeful begin
nings vfere made in road projects 
which were very important. But, to 
our disappointment, and very un
fortunately, the beginning was the 
end, I do not know what actually 
happened. Most probably, Assam 
proved to be two far away from Delhi, 
her hills and mountains too wild to 
be tamed and too high to be scaled. 
The whole thing was dropped and. we 
are to-day where we were before. I 
do admit that the problems and diffi
culties in Assam are not easy. Leaving 
aside all other problems, taking alone 
the problem of the tribal areas which 
cover two-thirds of the State, that is 
enough to cause head-ache. The people 
of these areas are extremely poor, 
extremely primitive, and to train these 
men and to develop them and to bring 
them up to the same level as their 
counter-parts in the plains and other 
parts of India, is a very big problem. 
It is even more so because of the 
fnountain and hill barriers. Therefore,

the first and foremost thing in this 
respect is to conquer these mouotain 
barriers by making roads and con
structing Imes of communication. So 
far as I know, it appears that the 
Government have been hesitating all 
the time to take up this vital pro
blem. It is no use beating about the 
bush, and hesitating, while the need 
is so bad. Therefore, I would like to 
deal a little further with this particular 
problem, because I find that many 
other problems are linked up with 
this.

We are having in India these 
democratic institutions to which we 
are wedded today. These institutions 
cannot be worked out in those places 
where there are no means of communi
cation and ^ansport. These elections 
and other things must be preceded by 
good roads and transport facilities. In 
the absence of such facilities, our 
democratic institutions will be very 
difficult to work. Take the case of the 
electors. It will not be possible for the 
people to go to the polling stations. It 
is too much to expect even 20 per 
cent, of the people to go to the pollmg 
stations. Still worse than that is the 
case of the candidates who stand for 
election. Take, for instance, my own 
case. In order to come to Delhi to 
attend this Parliament, I had to walk, 
over 100 mileS; on foot. And I may 
inform hon. Members that my home 
town is a sub-divisional headquarter 
covering about 4,000 sq. miles. So 
obviously the qualification for a candi
date in such areas is not one of brain 
or experience or anything of ihat 
nature, but sheer physical strength to 
cover long distances, and I doubt very 
much whether many of my hon. friends 
here would like to have such a quali
fication to be laid down for candidates.

And then from the point of view of 
defence, these border areas have be
come more and more important. M  
present they are practically defence
less. We may remember that almost 
the whole of Assam is surrounded by 
five independent countries and this 
border province of ours lacks in 
communications to a very serious 
degree. And so this area and these 
borders are not very well defended 
to-day. A handful of Assam Rifles are 
posted here and there and that too 
without proper supply lines. Wot to 
speak of any big invasion, but evin 
a small band of robbers or dacoits 
from across the border would bo 
enough to give them plenty of trouble 
and perhaps even to drive them out. 
Therefore from the point of view cif 
defence also it is very necessary that 
we should have something like national 
highways connecting at least some '.f 
the im ^rtant places.



«766 Finance Bill 14 APRIL 1951 Finance Bill 67«1

Apart from this, there is another 
aspect. Many in the army, especially 
those of Assam Regiment have been 
drawn from tjiese areas and due to 
the difficulty of transport to their 
homes, lot of time and lot of Govern
ment money have to be spent, and 
when the men go home on leave they 
experience a lot of hardship and this 
causes undesirable eflfects on the 
morale of these men resulting in in
discipline obstinacy, desertion and so 
on. So, means of transport and com
munication should be improved even 
from this point of view.

Another thing that w^^eied in Assam 
is “assimilation” or better contact witn 
others. We have very many diverse 
groups and tribes and due to lack of 
contact among them, there is a lot of 
susp::.‘ion, fear, distrust and all the 
rest of it. This distrust of one another 
has become, bo to speak, the prevail
ing disease, eating into the very root 
of our national life. Of course, it is 
no use blaming this group or thet 
group for this state of affairs. It is but 
natural that we should suspect and 
distrust which we do not know and 
do not understand. The only remedy 
is to give them better facilities to 
know each other. So long as tho«e 
larililie-; not nvailob:?. a'jvh dis
trust and suspicion are bound to come 
and are only to be expected.

Coming next to the economic con
dition of these areas, there are some 
parts which ought to have been con
veniently included in Pakistan, but it 
so happened that they have been in
cluded in India. This has naturally 
resulted In economic dislocation. 
Local product cannot be taken out for 
disposal in the markets, while things 
badlj* needed in these areas cannot 
be brought in from outside. This has 
resulted in a very bad economic 
situation which is very serious. So far 
as the rest of India is concerned it is 
true that we are short of so many 
things. We are short of sugar, short of 
cloth, and short of so many other 
thinj^R. But there is at least one thing 
in which the supply exceeds tire 
demand and that is salt. But hon. 
Members will be surprised to hear 
that even this salt is extremely scarce 
in some of these areas, so much so 
that people do not eat as much salt 
as they like. For every seer of .salt 
we have to pay Re. one and this is 
very hard indeed for the poor people 
whose sources of income are very 
limited. In most cases, these things 
like salt and other things have to be 
smuggled from Pakistan and so we 
have been living all these days by 
smuggling. Therefore it should be 
obvious how very important the im
proving of communications in these 
parts is. The people themselves

70 P.S.

realise the importance of roads and 
they are working on them. To-^«y 
there are volunteers including mea 
and women, officials and non-officials, 
from the highest to the lowest, work
ing on road construction in many 
places. It is therefore very important 
that every possible help and en* 
couragement should be given to these 
people, and if the Government do not 
come up to their expectations, the  
whole thing is bound to collapse 
sooner or later. It would be most
unfortunate if such a thing w ouli
ever rome to happen. We cannot leave 
these development works to the State 
Government alone. That is why I sub
mit to the hon. Finance Minister that 
more grant should be given to the 
State of Assam.

Mr. Speaker: The hon. Member has 
already taken more than the time
allotted to him.

Shrl Saprawnga: Sir, one more 
minute and I have done. I do not pro-> 
pose for a moment that a regular 
net-work of roads should* be buQt 
throughout the length and breadth of 
these areas, but what I do submit is 
that at least all the district head
quarters and the sub-divisional head
quarters should be linked up with 
suitable headquarters in the plains. 
This is a very reasonable and modest 
request and I am sure the House will 
support me in making this reasonable 
request to the Government.

The Deputy Minister of Commeroe 
and Industry (Shrl Karmarkar): I
rise to intervene in this debate at this 
stage to invite the attention of the 
House to one or two aspects touching 
the textile position. I do this because 
I think we owe it as a duty to the 
House to place on record the clarifica
tion regarding one or two important 
points sought to be made out by my 
esteemed friend Mrs. Kripalani. There 
were three points. The first one Is 
about the position regarding the pro
duction of cotton in India. As is well 
known and appreciated by all, the 
partition of the country has made a 
very great difference to us in respect 
of cotton, just as it has done in the 
matler of jute. My friend Mrs. Kripa
lani referred to some figures and I 
went into them closely. I find that the 
figures she has used have been taken 
out from the monthly abstract of 
statistics. I find further that these 
figures have been based on the esti
mates given by the village patwarig. 
One of the difficulties in our statistics 
in respect of agricultural production 
has always been the want of exact 
accuracy in respect of village statistics. 
Now, with regard to cotton, what is 
usually done is this. After the figures 
are received from the villages, they



«76S Finance Bill 14 APRIL 1951 Finance Bill 070^-

[Shri Karmark^r]
are tallied with other figures obtained 
from the trade, from the availability 
and the consumption in the mills and 
ao on. And then accurate figures, as 
far as is humanly possible to do so, 
are sought to be arrived at. Even 
tha t final figure, I would say, would 
not be hundred oer cent, correct. The 
figures arrived at by this method, for 
the years 1948-49, 1949-50 and 1950-51 
are as follows:

1948-49 production has been 23-3G
lakhs bales.

1949-50 production has been 29 15
lakhs bales.

1950-51 production has been 32-00
lakhs bales.

This shows a progressive increase 
in the production of cotton. Hon. 
Members are doubtless aware that it 
has been the policy of the Govern
ment of India to achieve to as great 
an extent as possible self-sufficiency 
in the m atter of cotton, because our 
textile Industry has advanced so far 
Hiat it would be disastrous to the 
interests of the country always to 
depend upon import of raw materials 
from other countries.

Let me now pass on from the pro
duction of cotton to another important 
point that was made. Mrs. Kripalani 
said that the glut in September 1949 
or thereabout was due to the high 
prices that were obtaining than to 
any other factors. Very respectfully I 
would invite the attention of the House 
to tiie reasons that were responsible 
for that glut. One obvious reason was 
that Pakistan, one of the largest con
sumers, did not lift as much cotton 
textile goods as she used to. The 
other reason was, as it happened in 
1948, the production was a peak pro
duction; it was much more than the 
average production of the previous 
years. The third reason was this. 
Immediately after the war there was 
a  hunger for cloth as for every thing 
else. With a view to see • that the 
country got as much for internal con
sumption as possible our export poUcy 
was very cautious, and that did con- 
M bute in a little measure to the glut 
tha t resulted. Lastly, the purchase and 
distribution arrangements of most of 
the State Governments very nearly 
broke down due to the accumulation 
of cloth in the mills. The States coUld 
not do anjrthing whatever to remove 
the cloth from the mills for retail 
distribution. These and other reasons 
x«sulted in the glut in September 1949 
and thereafter. The other logical step 
t t a t  could be taken, with a view to 
see that neither the industry nor the 

M tional interest suffered, was to

allow the surplus to be exported. B u t 
there comes a certain difficulty. When
ever we declare a particular policy of 
export it is not always possible to 
keep the exports within a mathemati
cal figure, that we shall export >o 
much and no more, because in irade 
contracts made require to be fulfilled. 
As the House is doubtless aware, in> 
the case of the O.G.L. whenever we 
drop a particular article from the 
O.G.L. we have to honour the com
mitments previously made, and we 
have to adopt the same procedure fa* 
this case also. Secondly, I am afraid 
it is not appreciated to that extent to 
which it ought to be, there was our 
foreign exchange position during the 
latter half of 1949 and the first half 
of 1950. When the prices are up it is 
obvious we appreciate it. But when it 
is a question of foreign exchange I 
am afraid that our attention is not 
rivetted to that extent on the import
ance of having our foreign exchange 
position as sound as possible. In this 
world of fluctuations in foreign trade 
our buying capacity, as the House is 
aware, is limited as compared with 
our requirements. Judging from the* 
little experience of seven or eight 
months that I have had, our req u ire  
ments of foreign exchange should be^ 
round about 800 to 900 crores, if our 
requirements have to be fulfilled to 
the minimum. Our foreign exchange 
is exactly limited to the amount o f  
our exports and our foreign exchange 
position in the latter part of 1949 andi 
earlier part of 1950 was such as to- 
cause real anxiety if we were to ful
fil our requirements in the near 
future. The deficits which we incurred 
in the balance of trade were huge and 
if it had gone on for another year or 
more, we on behalf of the Government 
would have had to answer the serious 
charge why we allowed such a disas
trous position in our foreign exchange 
to develop. Under the circumstances 
we were prompted to promote the 
export of as many commodities as we 
could. So far as our internal require
ments are concerned we had con
sciously to sacrifice our interests in 
favour of getting the foreign exchange. 
Many a time it has been asked some
what lightly, ^vhat about the foreign 
exchange position? What if we did 
not earn as much foreign exchange as 
may be necessary for the purpose? 
Our need for capital goods is great: 
our need for raw materials for our 
industries, which are already there 
and others which are yet to come, is 
also very great. Our food position is 
growing in such proportions and in 
such a manner that in the near future 
we may have to draw to a larger 
extent on ouf foreign ex ch ^g e  re
sources than we could imagine. Under 
these circumstances if Government 
stretches a little in favour of export
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of textiles to save foreign exchange 
it  Is but proper. The House ig doubt
less aware that during the last six
months the foreign exciiange position 
has been such as to be called a \>ound 
01^ and it would be able to meet our 
minimum requirements in the near 
future to an appreciable extent. If 
that had been achieved I should
frankly confess that it has been done 
at the cost of tightening our belt a 
little. As has been said by my 
esteemed colleague the Minister of 
Commerce and Industry some time ago, 
other countries faced with a similar 
situation tightened their belts. In 
England people were given eight
ounces of meat during a whole week 
but the Englishman understood that 
he had to pull on with only eight oz. 
a week in the interest of the exchange 
position of his country. Situated as 
we are, great as is our need for earn
ing foreign exchange, and great as is 
also the need to export, not raw 
materials as we used to do before, but 
finished products, the House will ap
preciate that out of the two alter
natives. one of conserving cloth for 
home consumption and the other of 
exporting to earn foreign exchange, 
we had to choose the latter even at 
the sacrifice of bringing known or ex
pected hardship to our own people. 
But if we have erred, the House will 
appreciate, we have erred on the safe 
side and not on the wrong side. We 
would have courted disaster if we had 
not been able to correct our foreign 
exchange position during the last one 
year or so.

A point was made and it is an im
portant point too and we will appre
ciate it if we compare our sartorial 
conditions with those of the West. 
Mrs, Kripalani said\ why not introduce 
standardised types of cloth? Somehow 
or other we like a greater variety of 
cloth than ‘they do in the West. In 
the West a man may have four or 
five suits, one of tweed, a lounge suit, 
a gray one for holidays and there is 
an end of the matter. There is 
standardisation in the matter of shirt
ings with the result that one ot the 
American firms manufactured 62 laldis 
of shirts in one year. If that were to 
come to our coimtry it would help our 
situation very much but it depends 
upon the customers. But here we want 
new types of shirting, new designs 
and new patterns. It does not depend 
upon State regulation and if the State 
were to regulate our dresses, that we 
should wear particular types of cloth, 
I am quite sure a furor would be 
raised and it would be considered as 
Interfering with the fundamental 
rights of a citizen to dress in any 
manner he pleases. SD it depends 
upon our taste, social needs and re-

Suirements and the way we think and 
ve.

Regarding yarn, a clarification has 
already been made about that. Several 
steps have been taken for improve
ment of supplies. Firstly, the export 
of yarn has been completely stopped. 
Secondly, greater production of yarn 
we are anticipating as a result of the 
steps that have been taken the avail
ability of cotton. In January, for in
stance, we had 42,000 bales as against
38.000 bales in December 1950 and it 
is expected to have 56,000 bales in 
March 1951 and this is likely to be 
bettered in the subsequent months.

With regard to cloth according to 
our anticipation as against the average 
availability monthly of 58,430 bales 
during December, 1950, January and 
February 1951 the quantity available 
In Maroh was almost double, 1,09,776 
bales. It is expected that as a result 
of taking 90 per cent, of the monthly 
production for home consumption in^ 
April, May, and June the availability 
would go up four times, namely,
1.80.000 bales of cloth which is more 
than three times the monthly average 
in the earlier period.

When we cite figures sometimes 
people are sceptical, *'You said this 
and that.” But, in this case these' 
figures depend upon mathematical cal
culation, and recently when I had 
been to a weavers* area they did tell 
me that there had been some definite 
relief and that if relief goes on in that 
fashion things would be easier in twO’ 
or three months’ time.

With regard to availability of saris 
and dhotis also, in view of the steps 
Government have taken, we are quite 
sure that the position will show a 
distinct improvement from the scarcity 
position. Then again, perhaps, might 
come the question of glut and all that. 
These are all difficult things to pre
vent in this shifting world. You can
not afford, in this world of unstable- 
conditions, to be wise everywhere: on 
some fronts you have to be wise, on 
some other fronts you have to be un
wise. If in the coming months we- 
require a very large foreign exchange,
I art sure this House will give full 
support to Government, even at the 
expense of civic and domestic com
fort, if in the best interests of the 
country we have to export.

One more word and I have done. I 
wish we all appreciate that in the 
near future we must try to capture 
as many markets as possible. Times 
there were when we were exporters 
of raw materials. We do export some 
raw material even now but then our 
emphasis must be more and more on 
fii^shed products. So we mtist try  t a  
enter the markets in the new coun
tries with whom we have fr ie n d ^  
trade relntions, for instance IndonesiJk
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which is a vast market. But then, 
Avhen we take steps to increase the 
quantum of our exports it is just 
likely that we might have to stint so 
far as our consumption at home is 
concerned. We have two alternatives: 
one, of being self-suflEicient in every
thing at the risk of decreasing our ex
ports and earning less of foreign 

.exchange, and the other alternative, of 
not stinting at export and earning as 
much of foreign exchange as possible.
I am quite sure the House will agree 
that subject to certain minimum 
standards, for instance that our 
Internal supply must not go below a 
certain level, our interest in the next 
two or three years exists in the ex
pansion of foreign trade as much as 
possible with a view to see that the 
ipround that we have lost is gained and 
new  ground is also added.

These are all points which I wanted 
to clarify to the House, points on 
which the Government have taken 
action. And I am quite sure that in 
view of the explanation, the House 
will appreciate that after all the action 
that was taken was taken not by a 
sleeping Government but by one fully 
awake to what should be done in the 
best interests of the country.

Prof. S. L. Saksena (Uttar P radesh): 
Our financial position has been 
debated for four days in the general 
debate on the Budget and for two 
days on this Finance Bill. I have tried 
to find T)ut how much of the tax now 
proposed falls on the poor man and 
on the middleman and how much on 
the higher classes or on foreign 
countries who will buy our exports. 
This year we have imposed about 
Rs. 31 crores taxes through the 
Finance Minister’s taxation proposals 
and another Rs. 19 crores throusn enr' 
hancements of railway fares, in all, 
we are imposing about Rs. DO rrores 
of additional taxation on the cnuntry 
Ihis year. On calculating I find tnai 
of this amount roughly Rs. 20 crorcn 
will be borne by the poorer and iy iddle 
(U;sses. Out of the Rs. 19 'crores 
accruing from enhanced fares, at 
least Rs. 17 crores will be borne by the 
the poorer and middle classes who 
travel third. The hon. Finance Minister 
has then imposed a five per cent, sur
' barge on all income-tax payments. And 
I consider that out of the six crores 
which the hon. Minister expects from 
V'As five per cent, surcharge, at least 
V rlf of it will have to be borne by the 
niddie class families earning an in
f omo of up to Rs. 5.000 a year. Kero- 

and biris also are the things used 
, ) V the poor man. He expects to get 

Rs. four crores by way of taxation 
on biris. There has been a lot of

agitation in connection with the d iA  
culties of biri-manutacture and with 
the present proposals for taxation I 
think the industry will be ruined. The 
smal)-6cale biri-manufacturer cannot 
comply with all the requirements. I 
hope that the Select Committee will 
see to it that the tax on biris is 
dropped. Then, the increase in postal 
rates also will be borne by the poorer 
sections of the community. Therefore, 
without any hesitation I can say that 
out of this Rs. 50 crore new taxation, 
at least Rs. 30 crores will be borne 
by the poor people.

Therefore, this is not a poor man’s 
Budget. Certainly the rich men have 
got off very easily. Exreptinc for the 
oorporation tax, I do not think any 
big tax has been imposed on them. 
We were expecting that the Estate 
Duty Bill would be passed by now so 
that we might have a good amount 
for our exchequer. The excess profits 
tax has gone for ever. 3 u t I am sorry 
that even after that has gone 
our factory owners are never 
ashamed of preparing false balance- 
sheets. As a Member who had 
a good deal to do with labour. I had 
to fight out some cases about bonus 
to workers. Last year the question of 
grant of bonus to sugar factory 
workers was put before a High Court 
'Judge for decision. The manufacturers 
produced their balance-sheets but the 
High Court Judge was forced to say 
that those balance-sheets could not 
be relied upon, and he brushed them 
aside. All those were factories which 
produced enormous profits but their 
balance-sheets showed losses, A 
factory which crushed 1̂3 lakh tons of 
cane showed a loss of Rs. seven 
lakhs. whereas-^ in a factory 
which had crushed less cane the 
balance-sheet showed a profit of 
two lakhs. It was obvious that the 
other factory had prepared a false 
balance-sheet. Another factory sub
mitted that it had a profit of one lakh, 
but the workers knew that the profit 
was much more and they challenged 
the low profit. The Labour Commis
sioner ordered that the whole thing 
must be re-audited and on re-audit 
the audit officers found that the profit 
was Rs. 7-5 lakhs. One lakh was the 
declared profit—on which the factory 
must have paid income-tax—and the 
actual orofit found on audit was 
Rs. 7-5 lakhs! My point is that even 
though you are merciful to these 
capitalists yet they are never tired of 
swindling the exchequer and trying 
to cheat labour of its due. Take this 
case of declaring one lakh instead of 
the real profit of Bs. 7-5 lakhs. It Is 
a swindle not only on the exchequer 
and the shareholders but also a methoff 
of depriving the workers who pro
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duced the sugar of their due share of 
bonus. That is why I complain about„ 
your trying to tax the poor man much 
more this time. I would have liked at 
least if the rich man had been taxed 
equally and some duty like the estate 
duty had been imposed on him. I do 
not think the capitalists will respond 
to your generosity; they will never 
come out with their accounts until the 
Investigation Commission finds out 
their real income. Our sympathy to
wards some of them is misplaced; you 
should have collected the rnoney from 
them without hesitation. The election 
time is approaching and when we levy 
all the above taxes bn kerosene, rail
way fares, postal rates etc. the pecv)le 
will ask, “Is this what you have 
dope?*'

I would now like to point out some 
more sources of revenue to the hon. 
Finance Minister. One is from export 
duties. My hon. friend has imposed 
an export duty of Rs. oer ton on 
groundnuts. I would like to tell him 
that a similar amount can be imposed 
on the export of linseed and c3stor 
seeds. U.P. alone exports about three 
lakh tons of these. The .see^s are taken 
to foreign countries and pressed into 
oil. About two years back there was 
a duty on these seeds but it was later 
removed. I think it should be re
Imposed now. It will brmg u large 
amount to the exchequer. I am not 
asking for a duty on oil but on the 
export of oilseeds. In addition to 
bringing in more revenue, such a duty 
will be helpful to our :ndustry also 
and about a hundred mills which have 
closed will start working again.

Then, I come to sugar. The other 
day I nointed out f ia t  you had bungled 
from beginning to end in the sugar 
policy. If you had put the sugar cane 
price at Rs. 2-4-0 in the beginning, I 
am sure there w©uld have been much 
less production of pur and khandsari 
and the cane would have gone for 
sugar manufacture. There would have 
been no shortage. But you did not do 
that. When you started encouraging 
the khandsari  industry, f^ere is a ban 
imposed on its movement. You have 
allowed the millowners to sell a cer
tain quota in the open black market. 
About one lakh tons of sugar are thus 
being sold in the free market, where 
the price is Rs. 70 as onnosed to the 
control price of Rs. 30. This difference 
of Rs. 40 in-the two prices comes to 
nearly Rs. 12 crores when you take 
the entire black market r«uota. Why 
should t'lis money go into the black 
market? Then, as I pointed out the 
other day, out of the ten lakh tons 
which you have rationed, three lakh 
tons go to thp connectio’̂ .ers, halwais 
and hotel keepers. They buy the sugar 
a t  the controlled rate and sell it at the

black market rate. You are very well 
entitled to get this money yourself. 
Why do you not auction these three 
lakh tons at the free market price of 
Rs. 60? You will set Rs. 15 to 20- 
crores. I think it is worth while. If 
you cannot auction, then I would sug
gest that you impose an excise duty 
at least for this year. If you do that. 
I am sure the sugar which is being 
sold in black market now will give 
you a proflf of Rw. 20 to 30 crores. The 
sugar in the godowns, I would urge 
on you, should not be allowed to go 
into the black market.

The second point I want to discuss 
is about the complaints I made the 
other day regarding some railway 
officials. The Railway Minister is not 
here. I hope the Finance Minister will 
convey to him what I say. During 
the Budget debate, I had made certain 
criticisms. I had demanded that cer
tain officers should be transferred. In 
fact. I criticised a member of the 
Railway Board himself for having 
specially gone out of his way to shield 
the culprits. Although the Minister 
promised to let us have information on 
these points, no enquiry has been held 
nor has t'le official been transferred. 
The case is still hanging on. Crores 
of ruoees are involved and unless the 
Ministry takes care, t'le exchequer 
will lose the money.

The other day the Food Minister in 
challenging my allegations about free 
market sugar quotas not being given 
properly promised. to give a chart 
showing how the quota had been dis
tributed. But the chart has not been 
laid on the Table yet nor have I 
received any. We should be told 
whether it is a fact or not that some 
parties have been favoured. I know 
of some and I can name them. Factories 
which had no claim have been given 
the quota while those with a claim 
have not been given.

The Minister of Finance (Shri C. D. 
Deshmiikh): Did the hon. Member say  ̂
that he did not receive the chart or 
that the ehart was not distributed at 
all?

Prof. S. L. ^aksena: It was not laid 
on the Table and even some Members 
who have asked for it have not been 
supplied so for.

Siiri J. R. Kapoor (Uttar Pradesh): 
Even I asked for the chart. I have 
not been supplied yet.

Shri C. D. Deshmukh; I will chart 
the situation and find out what has 
happened.

Prof. S. L. Saksena: That day Shri 
Munshi was in great heat. I openly 
charge that discHmfnatfbn is shown, r
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[Prof. S. L. Saksena]
wish that the chart had been supplied. 
He promised that he had^got the figures 
and that he would supply them, but 
the figures are not forthcoming.

About molasses, I have got a letter 
here from which I shall read a few 
lines. It is written to Shri Munshi, 
w ith copy to me:

“I 'lea rn t recently something, 
firsthand about the ‘molasses 
scandal about which I had been 
occasionally reading in the press 
when one of my friends who owns 
some sugar factories made a pre
sent to a charity in which I am 
interested of about Rs. 50,000. 
The money had been given by cer
tain dealers of molasses at the 
instance of this friend. He had 
sold them molasses at R§. 0-4-0 a 
m^und, as required by law. He 
knew that they would make a 
huge profit, at least a lakh of 
rupees without much troul^le to 
themselves. His personal "view 
was that this profit should accrue 
to the factory so that cost of sugar 
prodiiction can be cheapened, but 
this he was precluded from doing 
by law. He could have, made a 
big illegal profit Sot himself, but 
he would not do so. He there
fore insisted that the purchasers 
of molasses give a part of their 
profit in charity to be nominated 
by my friend and they agreed to 
do so.'*
This is a case of a European firm. 

I  must give them credit for not deal
ing in black market. .Every factory 
has to sell molasses at Rs. 0-4-0 a 
maund, but the molasses are actually 
sold at rupees three or four a maund. 
This particular factory did not want 
to sell in the black market. They gave 
it at Rs. 0-4-0 and the purchasers, 
they knew, would make a profit of 
several lakhs and those people did the 
very thing. They sold it in the block 
market and made a charity of about 
Rs. 50,000 for a T. B. Hospital in 
Kanpur. From this it would appear 
that Government is losing money. The 
molasses price should be re-flxed from 
Rs. 0-4-0 at the market price. Only 
this can prevent the black marketing.

I have one more word to say and 
that is about labour. The hon. Minister 
stated that labour should not ask for 
more. It is a very tall order and a 
very hard order also, because labour 
cannot make both ends meet. What 
happens is this. When a particular 
demand is made, although it may be 
very genuine and honest, you do not 
pay heed to it. For example, only an 
fnc^ase of Re. one was demanded and 
lh a t was recommended by the Tarifl 
IBoard also. Had this demand of Re.

one been met, there would have been 
no strike. But you decided that you 
will not give it. So the strike began. 
Then what happened? As a result of 
the strike 50,000 tons of sugar were 
lost. This is what happens. No notice 
is taken of the grievances when they 
are brought to the notice of the Gov
ernment and the employers. But 
when a strike starts, because of want 
of redress of these grievances, then 
the whole blame is put on us. You 
do not take any measures to stop it 
and when it comes about the whole 
responsibility is put on us. I, there
fore, say that the  ̂ Government is res
ponsible fcr these strikes. They do 
not take any steps in time to avert 
them. In fact, nobody wants a strike, 
least of all the workers. But when 
they are driven to it, they cannot help 
it. I, therefore, assure you that the 
whole country ip with the Government, 
the labour is behind them, the people 
are behind them, provided they know 
how to take them into confidence.

Shri Jhunjhunwala (Bihar): I do
not think there is much time to speak 
on the Finance Bill which requires so 
much to be said. We are discussing 
a Budget of about Rs. 400 crores and 
it is not possible to dwell on, or do 
justice to the Finance Bill and the 
Budget in such a short time, even on 
any one point, especially at the fag 
end of the discussion, and I shall not 
touch any such point.

I simply want to bring to the notice 
of the hon. the Finance Minister one 
point which I have got in mind. The 
other points I shall deal with later if 
I get time at the time of final discus
sion of the Finance Bill. Before I 
take up that point, I would like to 
know the reaction of the hon. the 
Finance Minister regarding revalua
tion. He had said that he had figures 
to be given in support of the fact that 
revaluation at present was not in the 
interests of the country but there was 
no time for it. He had further said 
that if we revalue to the extent of 15 
per cent, we shall lose about Rs. 50 
crores in balance of payment and if we 
revalue to the extent of 30 per cent., 
there will be a deficit in the balance 
of payment oi about Rs. 130 crores. 
If it is not inexpedient or embarras
sing to the hon. Minister, I would like 
to know as to how these figures have 
been arrived at.

Now, I come to the point which I 
want to bring to the notice of the hon. 
the Finance Minister. The hon. the 
Finance Minister has proposed an 
amendment to section 17(1) of the 
Income-Tax Act relating to the British 
non-residents and non-British non
residents. It is in the fitness of things 
that the distinction has been removed 
between the British non-resident and
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the non-British non-resident and both 
of them are placed on an equal foot
ing. According to the proposal put 
forward in the amending Bill the 
assessee is given an alternative so far 
as supertax is concerned. I am sure 
the hon. Finance Minister realises that 
If you give choice to the assessee to 
chose between two alternatives, he will 
certainly choose that alternative where
by he has to pay less tax. I f  that 
is so I would like to know from the 
hon. Minister, as to what are the 
reasons Which have led him to propose 
this amendment which will substan
tially affect the revenues of our coun
try. Take an instance. If the Indian 
income of a non-resident is Rs. 50,000 
and his other world income is Rs. two 
lakhs both combined comes to 
Rs. 2,50,000. Under the present 
arrangement, the income-tax which he 
will have to pay on Rs. 50,000 is 
Us. 12,500, computed at the maximum 
rate. The super-tax that he will have 
to pay, taking a round figure, cal
culated on the basis of his world 
income will be Rs. 20,700, actual being 
Rs. 20,781-4-0. So, the total income- 
tax which he will pay to the Indian 
exchequer will be Rs. 32,000 and odd. 
But under the amending Bill the 
assessee has been given an alternative 
to  choose between the two: either he 
should choose to pay his super-tax at 
the rate calculated on the basis of his 
world income, or at the rate which is 
the minimum super-tax rate, that is 

three annas per rupee. If we calculate 
at the rate of three annas per rupee 
in that case the super-tax which he 
will have to pay will be about 
Rs. 9,375. If we add Rs. 9,375 to 
Rs. 12,500 it will come to Rs. 21,875. 
Now. certainly when he will have the 

‘ choice to pay between Rs. 32,000 and 
odd and Rs. 21,000 and odd he will 
choose .the figure Rs. 21,000. So our ex
chequer will lose to the extent of about 
Rs. 11,000 from an assessee whose 
world income, combined with Indian 
Income is Rs. 2,50,000. This is only 
about an assessee whose income is 
only Rs. 2,50,000, but if there be dozen

• of assessees from whom about Rs. 20 
lakhs incometax can be collected, the 
Exchequer will lose about two crores 
a year, Thoufi^h I have tried to collect 
figures, 1 have not been able to come 
to  any conclusion about the total loss 
to  the exchequer. I have been told 
that it would come to about Rs. two 
to three crores. I cannot vouch for 
these figures and it is not possible for 
me to know; it is for Government to 
try  to collect such figures examine and 
«ee whether it is in the interest of the 
country to bring about this amend
ment.

Another point on which I would like 
to  liave «ome enlightenment from the

hon. the Finance Minister is about 
absolving the shareholders of the  
dollar and sterling companies of the 
super-tax and in its place putting •  
corporation tax which was done in 

-1948. Thereby we might have lost about 
Rs. seven to eight crores a year or 
even more. In reply to a question 
the then Finance Minister did admit 
the loss, but said that they were doing 
this for the sake of convenience and 
examining the matter. In this case 
also an alternative could have been 
found by raising corporation tax at a 
sufficiently higher limit to meet our 
losses, in which case the company con
cerned would compell the shareholdert 
to file their true returns.

With these few words I would! 
request the hon. the Finance Minister 
to look into and examine the present 
amendment in the light of the rem ark! 
I have made and also the question a t 
dollar and sterling companies.

traw  : arrr ^  3ft 

3rr5T JjF  spRT snprj ^  %

Psm ^  w sTPT VT

jK r ^  ^
^  arrfir-
^  {Essential Service Ordi
nance) aftr ^  3TRr r̂??rT g i

5T|lf i fHT ^
^  ^  vr (Prac

tical) 3rpr^ t  ^

^  w>»r srpff

ITFT# I ,  WfpF eft
3TR ^ ^

mx ^  ifT t  • ^
M t  WTfff «»r srff

?TT>J5
TT arrtt !F<tT t f ,  ^

% M  C  I
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[ Sft Traa ]

i f f  5ft 4  ^
4'<*Tf ^ft

(Scavenging) m

ATT ?r«P^r I ,  ^  a rtr 4  ?R5T srr 
« jT F f  a n f ^  ^ T w  ’^ r ^ ’ TT i 
w>r ??f)r ^?rr % a i ^ r r  g i ^  W  

%  515? ^ r  ?ift>r %
?irr^ J T R ^  ^rrfqjft % ir?

V!*T |3 rr #TT PP f5RT ^  W  TT«?-

PTcTT * r f f m  ^ITsft ^  f%2TT ?>, %
51*? srjft*T '^ l̂^

^fjR f ?Tff t  I ^  w ir  ^ r r M r
% I

arq’# ^rrPTTf ^  ^j*iT TTtef'Rn
*ĵ v<:<Tr ’tN^ h 5T ftra  5Ntt ^

ftn rr sif?^: s m  ^  ? « t  >nft
^  ^‘t |  ^  I ?TT«T

fr  a m t  srnr^r ?r>Tr ^  ir?t

a r  ^  <Tr >r #  % ? i?  irf? ^
«ft?P i[ 3!V>T ^  ^  a m r

f i i ^ ,  5Tt 4  ^  j r ^ T T  v ^ i r r  1%
JTTT 5rnr [iTT >T»ft % IT̂ T ^  I 4
a m  gTf«nTf % g

%  aiW RT ftR P T  a r m f t
I, 5ft ^  ^  sRWJft % ^  tf 
?r^ , irf?^ ?T ^  ^  I  ?
^  KfV 5 1^  I fiR T  ^?r ^  aiiH tfli.

'TT l i t §  ^  'T'^'i- V  l«<( 2TTT ^  ^
« f k  ^  ?T^;?nT ftS T T  %  f)SR <TT

^  f^BT % ??r? fe rr  ^rnr,
a f k  3 T P m f  ^  5 R ^  V T  ^ l « T

fipjn arnr ?ft ĤT ??rr TO % 
5T*? T T  5PTW T T ’ TT 'J T O

^  I  ?

^  firifT 5iff ftr
e w T T  ^  5»>ff ^  a r r f t ^  t»*r a m r -

T O lf  q r  s r  ^

t  3rk ^  fT55?r f^ T
ĴRIT 3TT  ̂ I ?Plf

trjt trrvix ^  % anfinr sr«n^ % 
f ^  st̂ r gr?iT 3^# '̂r ^jtit

t  I 3TT3T ^  Ir
5? ifV ^  wftiT ^ (basic

pay) i \  3ftT % arm<.*Rr f t
fJT ^^T  I  I r ^ T T J i ?  t  ^  f«rT-
T̂f ^  ?5T 5|fV iftRT ^ ?o ^ r

t  I ^ r ^ F p  ̂  %  5 y r^ if 5 R  !ttO  ^

5?yfTT ^  ^  SPTT

?T%̂ , ^  TTtirfr f»T5PlT
t, 5ft 5r?T % »̂T ^

?T?J5r fl?fV ?t»ft Tt ?cRt ^
>T5n[Tt f i r ^  ^  I
[ M r . D EPUTY -SPEA K En in the Chair}

31^ ?njvTt w T̂»T

w  t>
WTR %> Ttf TiV 3Tf?T^ #ITR
!T  ̂ f  I 5jt»rf ^ ar̂  nf

?ft JRcft’ ^  t  ^  ^
^  ®l^ ^  |[?RT 5̂IT 3?fe>nT

PsRT % ^  ^  q <rir ^  

?i% I w  5rT? «IT
it^T 5!Tf3nft "jft I  

« ( l ls ^ ^  % '̂ TRTT f

Pp ^t|  ^  5 ^  »T3if̂ r»m5flr
5>, JIT ^  ^  ai^f^r
arwi'̂ TT 'ri. , to ^
^  *R*TT <#rr I ^  ?nm?rT 
ftp W $ift*fev (Democratic) 
^  ?w ?;% f>i|T
afijpTT I ^ srî nrr Tr^ai ^ Pf <«iRa< 
grrrtT w  5r»? ??| ^  ^
!m w ’fl' ? WT 4 ^
«^d f li f*f> snftr̂  W  ?R> ^  ^  8TfSfT 
^  a m  * R ^  3nft^ ^
^^nrrt (Q uarters) # 5Wi
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w ar?rT srm flf

57? w  5w ■>T ^  cPF> srpfl’

^  f w
3rR >r ?

f ^ r o  ^  sr'insH fsEur g i 
i T ^  #  adftr?? uTTT^ int ?f«r 

HfcvT̂ n* % 3T̂ i3T 7T 

5Rm^ 5TTT 3nf^-?r ^
% »IR ?ft- 5f>t f* I fflfW3[
trrvTT ^  srifTH^tj .

^  % 'Jirifl ^  »T^ SI

i  ftr P tt?  r̂fJTsJT H ^»ft qfr-
ftnftr grq?!T ft i  fr ^
anF?^j^r % f^'3" ? t  ^  ^

^  aftr JT? ftl^ir fTt Tta 
(High Court) m ŝftir sfft# 
(Supreme Court.) 5r t  stnr 1
#  f e r  ) 3 T ^  ^  ?5T
^  T>«TFr w ftf  ^5T»fr?w

I

4. P. M.
8RT >Tt^ (Cut Motion)

Cl ^  VTWT ^  aftr ?r

^  »Rr t  ^
(Labour)

fT^T ^  feJH >nTf i  sfix ^  aT?
^  t  I jRjreT
^T  «  <̂ T?rr I  %9t:
(Labour facilities) aftr irat^O' 

r= t sTiff I
w flrr Tw JT ITT %

aRfhr *̂ (HR|M«rtî 1i’ (Munici
palities) n ^  {ft- 375 w  5TT? "(ft 

i\ snrft ?r, Tt arm î fHftr- 
"rffefeff # «JT ?rsTf f5mr»r % fiiffp=r 
iTpFiff ^  ^  »i^ f  I arnr ni>

” t_f$TRnaffbflr 4  ^ * r  ir?:# 5tr% *nr- 

>hT 3̂  ff^raff ?r ?ff^ f%̂rr 
arrar i  f̂r aftr ^  f n ^  
I' I ?r eft r̂sTfjfjt ?ft? (Mater
nity loav«) % 3T5yr% PFfft J tm  
¥ t  f i r ^  t  31^ 'T ^  
wffyfenf ^  aftr ?r ^  % T?^ %• 
F??  ̂ f^rSTf ^  !I5!«T I  I ^ i f ’ 

t  ift fft ^  o,?r f4Rt 4 i  fv 
^ 1  ^nsTJpft sf» 3T’ -? I f a T : 
i  I nf? afV̂cTW % (em-
jdoyees) 5. at ^  ^  f^fer ?jT?r. 
^  eto ^o «imf ^T.B. Wards),. 
5̂5Tr JfTŜr (Cholera W ards', arr?- 

ffi%5r̂  ̂ s^(IsolatioaWard8)aftr 
Tt?? ?T3W (Posc-mortem
houso) %>7r?r ^
J i f t  Iffr ?ft >J!T

% >ft «rr?T ^  ftrcR ^  f ,  
% JTt eft 5TTfe f̂rT5T‘

(Niglit Soil Centre) artr 
(Refuse Carts- 

Centre) irr i r  ??r^ (Dead 
bodies bouse) ’Tt 5T(frf %
^  STTWf % 'TtH t  5f?r

fTFW Tt *fhPT ^  'Tf̂ rr I-

5^%^fTST«Pt ^

f ^ a r P m f W t  ^'t ^  
^  iPT ^  arrJTt, %5tt f’nd fT^  v t  

?!T ^ r *F it i j f m t y  ^  ( U n i 
fied scale) sT^ t j  f ^  ^  3IT
^T?t ^  3rnrr f ,
irr aj^lstt V T  firin anert i  f^Rft' 
«JJS m® % I OT«T ?> JT? ft# t
15 fr? !T % ^ ^  TTt^Tf5t?Tf JIT ^ W t f  
w *r ?ft s %  »mr w t f t n f f ,  w v r t f  
? m  ^ssAifftr ( S a n i t a r y
In s p o c to rfl) *(T sfWf ^  '«rwi.‘
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'STTrTri ^

arrsrr ?ft ’srtT, ^ jr r^ r
• f tr  5yPTj arrr^ sp?:

% firirr srrai f  i

I RT gft »ft ^  fir^r??

f?«rr 3TT f , 3rq-;ft

r̂ *pr ^  ^  f  I
*rfir 5T? 5fcft!p frr i t

» r f % ^  ?r%?y ^ ' ,  ?r  »ft •

' JT3R ^  %trr T̂RiT aftr
*rfir ^ ^  %-irr, ^

? rr^  STHK art^e «pt vftfiw 

(w arran t of arrest notice) irrtt 
^  ^  t ^  VT^’i’T ^
-3F*ff ^  f^Ti^ ^

w n  | t  q-?gnr  ̂ i

^  TRr 3nft fspcR 1̂ % snrr«r > r t^  

t  ?r.ijrf f?»TT'r i
'f^ r f^  îiT >r?5^
^  V ,  "'*■<’ ^  cT̂ r SfT^ % ^

^“t 5Thfd % fft fffr  fw r  »TiTr i t t  

*i ^  ^  (gratu ity) fw# 
81^ *T ^  snf%^ 'Ey (provident 
fu n d ) JTT jrHT ^  3TTpn? ^T̂ -
*rm ^  »r| i ftrfrT tt^jt %

■ftnw ajfriRlTftJTf # ^  ^r^TT f?WT 
t  ftr Jt^d<K ^  ^  ^

Kft feff ^  w t  5T ft, ^  
TTCTJTT (R etire) ^  ^  fWV 

^  anf ^  T̂fPT̂ TT, JH
*nf*nfz JH ^  srvrc ^
»nf«T«P frr ^  ^  f  t

- w r  'snjf ĤRTT f  ^  ^

*n^Tt ^  jwrr w
Ĥ̂ rt ftpn »Tirr t  ? v n  an^

-f<iT qW f^TT ^

^  t  ? ^  ^

078S

^  Ttfr̂ T̂ T % f?yiT !T ?ft 
^ i x  ^  3TtT % 3rr^ f  affr 5T
VJ ^  #  iTTcft f  I Jrf?

^ 3T'T# fRT ^

3jTJmr ^ T f  >ff ^  
r̂4 r̂̂ ?3ff ^  aTf^^rff^ spt 3ftT

fir^n nT5rr f  

(Union) ^  IwHciT 
»̂Tf5cT f, *rr5=3Tcrr ^  ^  ^  i

^  ^  ^  9f!TT, tn r -

«TT5ft n ^  ?*r axf ^  jjPtir ^  
ITFJT̂  JTff I ^  frf¥<T
31̂ 7̂ 5? % jftPr̂ T̂ y (menial 
staff) fTO ?JTTf<Ter ir|Viff
^T^r^TfT^nr^ ^  amr ^

»TPiI?rT ^  rft Tfr, %
^  3r?7^?y % 3Tf?rT si%5t 

s p ^  ITT Tift ,:?TW »rf ? I

^  'TT f?PT ara'cfrt' ^
TfT f  aftt fff % % V̂ T|X

^  'ddl^ ^  I

<T*Tf 5R5T % ^ m : ^  ^rm ^T ^  
*Ht ^ t  ft? t?r% F5nTT«T if 
^  ^  »nr|T?f ^  fT ^
^  ŜTRft t  I t  ^ *
trraff sn^ wrr
^  'TT 3TfT ?T  ̂ > r r ^ f ,  JT 

ffHfi (files) ?r̂ *
I  I fo  ariio af^ n̂r

*T T̂fT ^  % d̂<i Tf T̂PT aftr
>n»T ?T 5RT5y ftr^n srrrrr i  i

T t w  m«T ?iTTf afh: €t^TJ

^  aj^mf ^ % I iTfT ftr
'w  fspjft arr̂ ift ift 5r?rrfl ^nft 
5 fft ?o® w n  *̂1
t  «ftr 3RT f«plTT ^RTT t

TTt Fwht wniT I  I w  ^tar
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srn: a rn p r  

>rf, JT'TT arfsr^rfTJff ^  

q-|lf ^  arrwRT ^5T#

^nrr
3ftT ^  ^?*T STHf ift <(̂ l' '«tiO 5

^  cpft? spft? ^  
% ^HKrl ^ p n f f  W 3 R f f  I 

if ?fT^rT ^  ^

fTt s t  'R

% f̂®TFT % +")  ̂ "F5*T
^ 5 T t  a r k  TF5T spt ^  *T3T-

^  ff7 % ^c«TR % f?5^
-WTf ^  #?rn: s r  %

^ n r  w ^  ^  st*r ^
% ?HTT5T arftrfrrT 5rr>^ ^  ^  a r k  

% 3fjjmr ^  >ft fT s f ^  % arfsr^FTct 

¥t s r r ^  ^  #^rn: arT^rr % r

I

{English translation of the above 
speech)

Shri Raot (Bihar): Sir, I am grate
fu l to you for having given me the 
opportunity to express my views 
'before the House. First of all I would 
like to draw the attention of the 
House to the Essential Service Ordin
ance which was issued during the War 
days in 1943. I do not want to dis
cuss this subject in its legal aspect. 

•IStill I cannot help saying on the basis 
of the practical knowledge that the 
people alTected by this Ordinance, con
sider it as an ill considered measure, 
as on one hand you have made provi
sion in the Constitution that every 
citizen of the country has a right to 
take up any profession that he 
chooses. There will not be any legal 
hindrance to this effect, but on the 
other hand, by issuing such an Ordi
nance you compel nearly two crore 
:people to take up some particular pro
fessions.

Although I do not wish to make an 
analysis of all other professions still 
1 would like to draw the attention of 
the House to the profession of scaveng
ing or cleaning the lavatories. This 
is  considered to be a very low profes
sion. A large number of people have 
laken up this profession. The use of 
the word *low* may have created some 
inlsunderstanding in the minds of my

colleagues that whether it is justl- 
flable to use the word 'low^ for a pro
fession which was taken up by 
Mahatma Gandhi, Father of the 
Nation. Such a misunderstanding must 
have been created in the minds of my 
colleagues. But I would like to point 
out to my colleague that the Father 
of the Nation, Mahatma Gandhi not 
only took up this profession, but also 
resided in the Bhangi Colony declar
ing himself as a practical Bhangi. He 
also stated in his prayer meeting, “If 
I happen to be born in this country, I 
pray God that I may be bom in a 
Bhangi family**. I want to ask my 
colleagues how many persons are there 
other than sweepers (Bhangies) who 
have taken up this profession not for 
show but as professionals. There is 
none. When no one ready to take up 
this profession and if persons of a 
particular group are forced to take up 
that profession against their will and 
are compelled to drag a miserable 
existence will the use of the word 'low* 
be not justifiable?

I cannot help saying that the Gov
ernment are not considering with a 
cool mind the economic and social 
conditions .of these people and their 
condition is getting worse day by day. 
No State Government is willing to take 
any concrete steps for their economic 
development. The basic pay of a 
sweeper is something between 15 to 
25 rupees even in the famine-stricken 
conditions of these days. In several 
places of Bihar the basic pay Is rupees 
10 only. When thousands of people 
of that state cannot afford even one 
meal, think, what would bo the con
dition of the labourers of that area 
who get so meagre wages.

[Mr. Deputy-Speaker in the Chair]

So far as the labourers of the health 
and sanitation department are con
cerned, no authorities are prepared to 
pay any attention towards them. 
Therefore, these people are now intend
ing to give up this profession and 
take up such professions with which 
they may be able to make their both 
ends meet; and under these circum
stances such feeling is natural. But 
by this Ordinance they are compelled 
to carry on this profession, irrespec
tive of the fact whether they get 
enough wages or not, they may get 
their grievances redressed or not, or 
they may be undergoing any hard
ships. I simply cannot understand how 
far such a measure can be justified In 
the present democratic set up of the 
country. I want to know , how lonc 
our Government would not provide 
them with houses and will keep them 
poor, hungry and naked? May I know
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how long it will take them to own 
their own houses and land? How long 
will they live like animals in Govern
ment quarters and in dingy and ditty 
hovels and how long will they be com
pelled to carry on this profession even 
at the cost of their own honour and 
prestige?

I have studied the view points of 
the labourers of the whole country. 
It was demanded in a resolution passed 
a t the All India Depressed Classes 
Association meeting which was held 
in Patiala last month that this Ordin
ance should soon be withdrawn. The 
Government, therefore, should with
draw this Ordinance as soon as pos
sible, otherwise I know that such 
situation in near future may as may 
compel them to take some practical 
steps again.st this Ordinance and the 
point may be referred lo the High 
Court or the Supreme Court. Therefore 
I would again ask t’le Government to 
take nccessary .steps to this effect 
soon.

4  P.M.

In reply to a cut motion it has been 
stated on behalf of the Government 
that these labourers '.lave been re- 
cognii^ed at par with oth^r labourers 
and they are provided with • all the 
facilities. But we find that in practice 
they are not getting the same labour 
facilities as are provided to other 
classes of labourers. It is possible that 
there may be provision for providing 
such facilities in the mills and indus
trial areas, or in municipalities, belong
ing to these areas, but that is not so 
in t’le municipalities of other places, 
or in the various branches of the 
sanitation department. Even today the 
labourers who are under the employ of 
Municipalities, are deprived of such 
facilities as are provided to other 
classes of labourers. Neither they get 
any leave other than the maternity 
leave nor all the Municipalities have 
provided them suitable house accom
modation. Such arrangements exist at 
some places but they are, at such 
places where they have to lead a life 
analogous to that of animals. If they 
are the employees of the hospitals, 
their quarters are constructed near the 
T. B. Wards. Cholera Wards, Isolation 
Wards and the Post Mortem Houses. 
If they are the employees of the Muni
cipalities, in that case too, their quar
ters are constructed near the public 
latrines, night soil centres, refuse carts 
centres or the dead bodies houses or 
near the big sewage gutters of the 
cities, under these conditions they get 
no scope for their physical develop
ment.

Regarding their pay, I have already 
stated that the authorities fix their 
pay according to their own whims and; 
there is no unified scale of their pay. 
They are dismissed from services o r 
are fined without any inquiry bein^ 
instituted into their cases. It is a well 
known fact that one-third or one-fourth» 
amount of tlieir pay goes to the pockets 
of the peons, jamadars. Sanitary^ 
Inspectors or others and if they show* 
reluctance to pay that, they are labelled 
as t ucves, rogues and loafers and are* 
dismissed from service immediately. 
They can be dismissed any^ time b y  
the authorities, but they are not allow
ed to leave the service of their own 
accord. If they give notice of their 
resignation one or two months before, 
even then their resignation is n o t 
accepted, and if they violate these rules, 
immediately a warrant of arrest i»̂  
issued account of which they have- 
got t j  carry on this low profession 
under compulsion in spite of these* 
atrocities.

I know several such instances w here 
the sweepers, who have put in 30 to» 
40 years’ service in the various: 
branches of the Sanitation Department 
have been removed from the services. 
But neither they have been awarded 
any gratuity nor provident fund, nor 
any financipl help has been extended 
to Ihem. The Municipal authorities of 
Bihar State have openly declared th a t 
the sweepers are not entitled to get 
any gratuity or provident fund or any 
other financial help after their retire
ment, irresoective of the ’ength of 
their service. May I know whether 
the sweepers employed in the Sanita
tion Department have been declared 
labourers belonging to such category? 
Do you call them facilities when they 
have to undergo these hardships and 
face atrocities? The Government also 
did not institute any enquiry to put 
an end to these atrocities, nor they 
cared for their welfare. If these peoplte 
ever attempted to raise their voice 
through their organisation in order t® 
free themselves from such hardshipft, 
the authorities resorted to the policy 
of reoression declared them offender* 
and their legally constituted unions 
were not accorded any recognition. 
Nothing to say of other places, even 
in the caoital city, Delhi, such a union 
has not been recognised. Apart from 
the union set up by the menial staff of 
the Lady Hardinge College being 
recognised, for which they made con
stant efforts for months together, even 
the organisers of that union have been 
debarred from entering the hospital 
premises even. Due to this measure, 
dissatisfaction among the labourers n  
on the increase day by day and they 
are determined to offer Satyagraha.



47110 Finance BUI 14 APRIL 1951 Finance Bill 67n

In reply to a question, the hon. 
J tin is te r of Railways has stated that 
41ie sweepers employed in the Railway 
I>epartnient are provided with every 
.facilities. It is possible that they may 
^  entitled to have such facilities, but 
4IS far as I know these facilities are 
iim ited to office files only. In Dinapur, 
•on the E.I. Railway, one fifth of the 
pay bf the permanent staff and one 
th ird  of the temporary staff is illegally 

taken  every month. So much so that 
In  the case of reinstatement Of a person. 
Me is asked to pay Rs. 100 and in case

his being made permanent he is 
charged Rs. 200. Many times protests 
•were made against this illegal prac
tice, but the authorities paid no heed 
to  it. On the other hand those who 
made these protests were dismissed 
from service and this highhandedness 
i s  still continuing. Such state of affairs 
is prevalent almost at all places in the 
Sanitation departments of all the Rail- 
•ways.

I will, therefore call upon the Gov- 
•ernment to consider these facts with a 
cool mind and take some definite steps 
for the progress of these people. I 
liave lilso to ask the State Govern- 
'inonts to put into cfTer’t some useful 
schemes for their progress so that these 
people also may acquire elementary 
hum an rights, and may lead their lives 
with the sarge dignity as has been 

« s u re d  by the Constitution.

Shri C. D. Deshmakh; I rise seme- 
'what stunned at the end of so many 
days of discussion to give my reply. 
The Finance Minister is the official 
receiver of universal criticism in the 
Budget session. But I do not propose 
to  describe any of my critics as destruc
tive or fractious except perhaps one 
•or two who are, I .see, not present here.

Mr. Deputy-Speaker: We have heard 
hon. Members take exception to the 
Ministers not being present but one 
would expect that .when • the hon. 
Finance Mini.ster replies and winds up 
Vie debate, all hon. Members who were 
very anxious to take part in the debate 
and who have placed their points of 
view before the hon. Finance Minister 
^nd the Government must be here to 
hear the explanations of the various 
otjestions at issue. It is not just to 
the hon. Finance Minister if those hon. 
Members who were anxious to speak 
«re not in the seats now. I liope they 
will make it good next time and here
after.

Shri C. D. De^hmukb: I want this to 
be conveyed to hon. Members.

Shri J. R. Kapoor: Those hon. Mem
b e rs  who were anxious to speak* but 
wf*ouid not get an ooportunity, are here 
t o  listen to the hon. Finance Minister.

Shri C. D« DeshmiiUi: Anyway, mST 
view is that many interesting points 
have been raised and I should have 
liked more extended opportunities of 
dealing with them in some detail but 
I fear that is not going to be possible 
within the limit of time that has been 
allotted to me now. I have one con
solation and that is that much of the 
ground has already been covered dur
ing the course of the General Discus
sion as well as in the course of the 
speech on the Demands pertaining to 
the Ministry of Finance. The Budget 
was in the old d$iys described as a 
gamble in the rains and it can now be 
described as a gamble in the inter
national situation and that brings me 
to the main criticism which is that the 
estimates are not very reliable and 
therefore we are taking a certain 
amount of risk in considering the 
Finance Minister's proposals of taxa
tion. Mr. Hussain Imam quoted a lot 
of figures and some of them are right, 
on the face of them, but he uses his 
statistics somewhat like an inebriate 
using a lamp post not for lighting his 
way, but for sustaining his instability. 
It is true in the main that there have 
l)3en wide variations between the 
reviser^ estimates, of opening balance 
and the actual closing balance, in the 
revised estimates of revenue and 
expenditure......

Shri Ramalingam Chettiar: As a rule.
for a large number of years the 
revenue has been under-estimated. Our 
complaint is that It was much lower 
than we actually got.

Shri C. D. Deshmukh: If the hon
Member will wait a little, he will find 
that is what I was going to say. There 
have been reasons for some of the 
excesses in the actual revenue collect 
tions, I would like to say that there 
have also been excesses on the expen
diture side, as for instance in the year 
which has just passed. In a way the 
variations on the revenue side on each 
of these past years have been largely 
accounted for by increase in customs* 
revenue or income-tax. Now the cus
toms revenue is largely derived from 
the Import duties which move up and 
down according to the volume of im
ports and the volume of imports in its 
turn depends on the imoort oolicy that 
we have been following in the light of 
our asses.sment of the inflationary 
situation or as a re.s.ult of our assess
ment of our foreign exchange position 
and because of this the customs 
revenue has varied very largely from 
year to year. Now, it is only recently 
that the policy of levying exnort duties 
has been adopted to gather for the 
exchequer the part of the benefit of 
the increases in world prices which we
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now receive for our export commodi
ties. In 1948-49 as an anti-inflation
ary measure, we decided, for instance, 
to accelerate the collection of the 
income-tax on the basis of the returns 
of the assessees anji this meant a con
siderable increase*^ in revenue which 
would normally have come in lat^'r 
years on completion of assessments.

On the expenditure side also there 
have been categories of expenditure 
which seem to have defied very precise 
estimating. They are defence, rehabi
litation and food subsidies. I think 
the House will agree that so far as the 
expenditure on defence is concerned, 
that must be conditioned by the 
security requirements of the country 
and no attempt should be made to hold 
it to the figure entered in the Budget 
£or the sake of estimating precision. 
In the Defence Ministry the difficulty 
which is specially encountered is the' 
^Hfficulty in obtaining stores from 
foreign countries and it often happens 
that they raise unforeseen delay and 
the expenditure of one year is drawn 
forward to another year.

I'hen coming to rehabilitation, I 
think the House is aware of what 
happened last year. Obviously the kind 
of additional expenditure that we had 
to incur could not reasonably have 
been foreseen and as regards food sub
sidies, they depend on the quantum of 
imports and, as again this year has 
illustrated, the quantum of import 
depends on our total requirements 
which may be affected by the vagaries 
of the monsoon; it is affected by the 
prices paid abroad; it is affected by 
the success of our internal procure
ment schemes. Now one or other of 
these factors changes our estimates 
radically and therefore, it is not 
always possible to adhere to our Budget 
assumptions. Then another upsetting 
factor in the Budget has been the pre
partition payments. So, on the whole, 
I am justified in saying that the large 
variations in the Budget, in the actuals 
as compared with the Budget, are due 
mainly to circumstances or changes of 
circumstances or policies during the 
year, and they should not be held to 
amount to inherent defects in estimat
ing, much less should they be taken 
as an indication of a desire deliberately 
to distort the picture.

The same hon. Member made a refer
ence to the closing balance. It is true 
th a t since I submitted the Budget to 
the House, there has been a very con
siderable Improvement in the closing 
balance. I believe that the final figures, 
after adjustments, woiild be round 
about 155 or 150 crores, instead of 95. 
t  have got here some of the details of

this improvement. Six crores is 
accounted for by investment by State 
Governments in Treasury Bills; 13 
crores on account of less drawings by 
the High Commissioner in London, 
which means some deferment of some 
demand, on account of non-delivery of 
some stores or obtaining supplies 
whether of food or any other thing, 
that we may be buying; four "^crores. 
represents deferred payment on account 
of food bonus; six crores by earlie r 
recovery from the States for foodgrains^ 
supplies. Then, there is less loans for 
rehabilitation, three crores; improve* 
ment in the investments in the Treasury 
savings deposits, which is a new itenb 
which was introduced only in February, 
and which, therefore, is not easy 
estimate, two crores; improvement i a  
the collection of customs ten crores. 
The total comes to 44 crores. These- 
estimates are prepared sometime in> 
January on the basis of information 
available, and reliance has necessarily 
to be placed on the information given^ 
to the Finance Minister by the various 
Budgeting authorities. In spite of 
repeated warnings, sometimes, the State 
Governments fail to inform us in time- 
of their intention to purchase Treasury 
Bills. That item accounts for six. 
crores. I have already referred to th e  
delays in obtaining stores and there
fore in making payments for them- 
abroad. Then, there is a sum of two* 
crores in Treasury Savings Deposits. 
Anyway, I do not wish to understate 
this. There is no end to the scope for 
improvement and one has always to-̂  
attempt to improve. But. much o r  
this improvement' is really a throw- 
forward to the next year. That is to- 
say, what we have gained in 1950-51, 
we shall have to pay for in 1951-52. 
I reckon that the actual improvement 
over our revenue estimates would be- 
of the order of about ten crores, and 
that does not alter my main them e 
that taxation is still required for meet
ing the deficit.

The House might be interested tc  ̂
know that in the previous three years, 
in spite of the fart that there was 
some improvement in the revenue, w e 
had an over-all budgetary deficit of 124 
crores, and but for this improvement, 
it might have been over 200 crores. 
As against that, we imposed additional' 
taxation to the extent of 35 crores. 
Last year, we reduced it by nine crores. 
This year, as a result of one year*» 
working alone, as far as I can see, 
apart from the improvement of tent 
crores, which might be real, there is a 
deficit of 80 crores. My modest attempt 
was to try to cover it to the extent 
of one-third, leaving the balance ui>- 
covered. In this context any little 
imorovement that comes in our w ay
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Is not really an argiunent for saying 
that taxation is unnecessary. I think 
in the present circumstances, any 
moneys that we can gather, without 
causing hardship-^-that is another 
aspect of the question—would be wel
come because it would help us to keep 
the inflationary situation under control.

Some hon. Members have accused 
Government that the Budget does not 
portray a policy, and that it does not 
seem to have a bearing on the future.
I say that it is they who have no con
ception of the future, and who are 
thinking merely of the present. I say 
that this Budget is intended to4>e the 
first of a series of Budgets for years 
in which we hope to be able to under
take measures of development accord
ing to such advice as may be given to 
us by the Planning Commission. I am 
not referring here to the Colombo Plan, 
which might perhaps prove too heavy 
a responsibility for us,—it certainly is 
— f̂or our un-aided resources. How far 
we shall be able to secure any assist
ance from abroad on terms which we 
can accept with self-respect and dignity, 
is noV yet quite clear. But, assuming 
that there is very little prospect of our 
obtaining aid, or assuming that even 
if any aid is forthcoming, it would
not be in the measure that is antici
pated in the Colombo Plan, I would say 
that it makes all the more necessary 
for us to see that we raise our own 
resources for our development. There
fore, I cannot see, in the abstract, the 
justification of the arguments that have 
been advanced against the quantum of 
taxation that has been proposed in 
the Budget. Anything that comes 
should, I imagine, be the grist to our
mills. If we do not use it this year,
we may use it next year and it would 
form part of our cash balances. 
Actually, I do not know whether much 
of it would be left, considering the 
demands that have already been made 
in the course of this debate: more
money wanted for education, more 
money for health, additional funds for 
Scheduled Castes ' and Scheduled 
Tribes..............

Shri Sonavane (Bombay): You are 
not giving that.

Dr. Deshmukh (Madhya Pradesh): 
And the backward classes.

Shri Goeaka (M adras): And publi
city.

Shri C. D. Deshmukh: Publicity is 
said to be neglected. Some people 
even think that even the defence ser
vices have not been proj^rly 
provided for. We have heard very 
Impassioned speeches accusing the 
Central Government with lack of

sympathy in regard to the require
ments of the States, beginning from 
Madras and ending with Assam. M j 
colleague, the hon. Minister of State 
says that his demand for finances ha9  
also not been properly attended to.

Pandit Thakur Das Bhai^gava^
(Punjab): And the remission of t u  
on the Joint Hindu family.

Shri C. D. Deshmukh: In the light
of these, I doubt whether we shall be^ 
left with an^h ing  at all out of the^ 
taxation^ which 1 am requesting the 
House to consider in the Select Com^ 
mittee. That is the general considera
tion.

I next come to the question of 
retrenchment and economies on which 
I have said a very great dead and 1 
do not know whether I can add any
thing usefully to it. I have said be
fore that we are examining very 
carefully the recommendations made 
by the Estimates Committee and it m ay
be that when . they are considered 
finally, they would enable us to achieve 
some significant additional economies^ 
Occasional instances of wastages are* 
quoted such as the incapacity of the 
Government agencies to make proper 
estimates, as for instance, in the set
ting up of an electric plant a t 
Faridabad. I have got the facts here 
and I find that between the revised 
estimate of the Central Government 
agency and the estimate of an out
sider, the difference was not very con
siderable. One was for 15 lakhs and- 
the other 12 lakhs; the difference was^ 
something about three lakhs. And I 
believe the machinery that was im
ported was of a type to which we were 
not used in this country. Anyway, 
one swallow does not make a summer 
and one instauice does not show th a t 
there is rampant wastage in the Gov
ernment, although as I have sal<l 
more than once, it is always qur duty  
to .ensure that no wastage whatso
ever takes place.

Now, that brings me to the next: 
question and that is this. Assirniing 
that the estimates are not too wide, 
and assuming that the scope for 
further economies is restricted, w hat 
sort of taxation pattern shall we have? 
Is the pattern that I have put forward 
generally acceptable or is it entirely 
wrong? Now, the principle charge 
that has been made against it is tha t 
it is ill-distributed, and that it bears 
heavily on the poorer sections of the^ 
commimity. That charge I have dealt 
with in the course of my reply to th e  
General Discussion. I did not have^ 
time then to give figures of the pro
portion of direct and indirect taxation 
in this country. But if we ex c lu d e
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\£xport duties which do not ligure very 
jmuch in the budgets of other coun
tries—certainly in the case of the 

you would find that the pro
; portion of direct taxation in our total 
taxation is fairly high now in India. 

.JVs regards the actual incidence, about 
iialf the income-tax is recovered from 
about 2,000 assessees whose incomes 
are  recorded as over Rs. two lakhs. 
These are the people who are on our 

^books. We do not know if there are 
r^ny  other people with incomes of that 
l^ind. About 25,000 peoj^le pay 
another Rs. 35 crores. That makes 

-Bs. 91 crores and the rest which I 
think is a little less than one-third, 
comes from the smaller assessees. I 

-doubt if in the circumstances at the 
;present moment it is possible for us 
to  emulate countries like the United 

“Kingdom where the rates of taxation 
of the higher slabs of income run to 
very much higher heights. As I 
j>ointed out in the course of my 
.answer, if we can improve our col
lection machinery and our agency for 
Assessment, then it may be possible 
to do something in this matter. But 
a t Ihe moment any increase in the . 

.Tates simply bears very heavily on * 

.people who are prepared to play fair 
w ith Government and a large majority 
.of them, at least in the middle brackets 
are  people who have no option in the 

smatter, whose income-tax is deducted 
right at the source. So it is practi
cally these difficulties and not any 
Ideological considerations that prevent 
us from putting steeper taxes on the 
richer classes, except that I may say 
tha t as a result of our three years 
review of the policy we came to the 
conclusion that we should try and run
Si mixed economy at this juncture and 

th a t therefore we should set up condi
tions which are f£(vourable for the 
working of such a mixed economy. 
Therefore, I thinlcTsome kind of con
cession has to be shown not to the 
rich as rich but as entrepreneurs or 
others on whom we rely for promot
ing the private sector in our mixed 

/economy.

Shrimatl Renuka Ray (West 
Bengal): What result has the hon. 
M inister s?ot from such concessions?

Shri Sondhi (Punjab): You are still 
'alive, that is the result.

Shri C. D. Deshmukh: I do not know 
/ Whether it is possible to measure the 
Tfjsult as a result of one or two years* 
working: but I do believe that condi- 

*tions this year are very much better 
.than they were last year. One thing 
th a t ,;Taay be regarded a barometer or 

'^heripometer of this is the state of

the stock-exchanges. If the stock- 
" e  « healthy condition, 

then I think one may assume that the 
mvestors will be attracted to the in
vestment markets. If on the other 
hand the stock-exchanges are dis
organised and depressed, then we 
may be sure that in v es tm en t^o n ey  
will not run into private ventures. I 
think, judging from the conditions of 
the stock-exchanges at the present 
moment, there is a far greater chance 
of the investor who belongs, accord
ing to me, to the upper middle-classes, 
being attracted to the investment 
market. There is greater chance now 
than there has been ir) the last two 
or th rte  years.

I now come to the specific proposals 
that were made or suggestions that 
were thrown out. One of them was 
that we should really imnose a capital 
levy. Now, a capital levy is in other 
countries regarded as a grave emer
gency measure. It is thought of 
either for financing war expenditure 
or for wiping out a part of exces
sive war debts. It was quite a 
popular Idea after the first worfd war 
and the desirability of imposing this 
was hotly d^jbated in many European 
countri^'s at that time. But ultimately 
most nations dropped the idea as im
practicable. In several European 
countries where a capital levy was 
actually tried, the results did not 
warrant a verdict in favour of such 
levies, except where 'a fte r enemy 
occupation they took the form of extra
ordinary currency relief measures 
Whose success depended mainly on 
right ^timing,., and the right timing 
was after the enemy had left the coun
try. Also, the actual administration 
of a capital levy is a most compli- 

It involves valuation of 
different types of capital assets, fixa
tion of workable exemption limits, 
determination of the degree of pro
gressiveness and so on. Psycholo
gically, a capital levy has a very dis
turbing effect. I t shakes confidence 
and seriously upsets the capital 
markets. It is quite certain, accord
ing to experts; that it will deal a fatal 
blow to voluntary private saving 
Therefore we Ccsnnot at the same time 
think of promoting voluntary savings 
and of imposing capital levy. One 
must make up one’s mind one way 
or the other, apart from the other 
considerations that I have mentioned. 
Indeed, in my view, any levy that 
depresses capital values at the’ pre
sent moment would be very inadvis
able. The value of industrial securi
ties have already come down very 
considerably since 1946, and so far as 
C^vernment securities are concerned, 
they also are not quite so steady as 
they used to be. And then much of
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Lastly, objection was taken to our 
intending to issue a notification in
stead of bringipg the measure before 
the legislature. The House should 
remember that this is not the only 
notification that is being issued for 
application of laws to Delhi. It is an 
instrumem which is in constant use, 
•and one of the cases arising out of 
«uch applications is before the Supreme 
Court. If we were to take some action 
here in the direction indicated, then it 
might be construed as prejudicing our 
case somewhat. Therefore, whatever 
our ultimate decision may be, I do not 
think we are free at the moment to 
bring thi$ provision for tbe imposition 
o f  a sales-tax in Delhi as a Bill before 
■the House,

Shri Deshbaadhu Gupta: This is the 
first taxation measure.

Shri C. D. Deshmukh: That Inay be 
«o but ih a t does not alter the legal 
position. We must await the results 
xtf the case that is now before the 
-Supreme Court before we take any 
•decision in the matter.

Shri Deshbandhu Gupta: My objec
tion was as to the propriety of it.

Shri C. D. Deshmukh: I think any
thing that the law has permitted is 
proper.

I have riot got very much time, and 
I would like to deal now with one very 
important question, and that is the 
<luestion of sterling balances that was 
raised by Acharya Kripalani-----

An Hon. Member: What about the
-duty on kerosene?

Shri C. D. Deslimukb: As I say I am
not unmindful of the importance of the 
suggestions m^de by various Members 
in regard to these bins, kerosde and 
.-so on. I do not like to be explicit at 
this stage because it is for the Select 
‘Committee now to take notice of those 
suggestions. They are addressed to 
the Sc l̂ect Committee just as they are 
addressed to me and it is not for me 
to take a decision in advance and say 
th a t I propose to do this and that. 
That is why I say that so far as I am 
<ioncerned. I am prepared to consider 
some of these things symptithetically. 
Also. I refer to tVie suggestion which 
-was made by Shrirnoti Renuka Ray 
^ a t  something ought to be done about 
t v  lower income class brackets and 
so on. AIJ these things will come up 
l)cfore the Select Committee. .
‘ In regard to the sterling balances, as 

ybu observed this morning, we, hc^ve 
g6ne rather deep into the history ,of 
the  matter, Acharya Kripalani hixp- 
self siid  that he ivas not a financier, 
and that was obvious from some of

the things that he said. He must have 
been advised by someone who is quite 
familiar with some of the apparent 
facts of the situation, although I think 
their presentation and the emphasis 
are wrong. These agreements were 
made at a time when we were oot e v m  
sure how much of our balances we 
were goin" to recover. It is Wivy well 
now to look, back on it when we have 
recovered a great deal and say, ‘*WTiy 
.did you agree to this and to th a tr ’ 
but if we cast our minds three years 
back and remember what was written 
in the papers and in some of the 
London City journals and so on, I 
think it was that condition which 
influenced the House to approve of the 
arguments which were generally made 
then. In regard to t ’̂ e rate of interest,
I had a great deal to flo with it. The 
original proposal of the first mission 
that came out was that we should have 
only half^a per cent., as was given to 
some of the other countries which had 
agreements like us. for instance, 
Argentina. I was then in charge of 
the Reserve Bank and I said, these are, 
whatever you may describe them as— 
war balanc^es or otherwise*^part of the 
assets of the Reserve Bank, and there
fore they should be allowed to be dis
posed of generally in the same way in 
which the Reserve Bank is disposing 
of them. At ‘ the time ft happened 
that a proDortion—I think about 250 
or 300 million pounds—were invested 
in t>e kinds of securities in which it 
is permissible to invest them under 
five years and the rest of them were 
necessarily in treasury bills. Now 
t'ie.se must not be equated" with in
vestments of an insurance company. . 
These are banker’.s assets. 'Now a bank 
does not keep every single pie of Its 
money in .34 per cent, or four per cent, 
securities. Otherwise it would cease to 
be a bank. It has to keep a certain 
amount of its money in some fluid 
resource, and so far as the ^sterling 
balances were concerned we knew that 
we wanted to utilize them when we 
got the oooortunity immediately the 
war was over. Therefore, they had to 
be very much in a fluid state. Now, 
you can imagine wiiat would happen 
if they had all been invested in e v ^  
these medium term securities because 
the moment you wanted to liquidate 
them you might have suffered a capital 
loss. Therefore, it was in accordance 
with ban:<ing principle that the Reserve 
Bank at that time-^I am referring to 
1047--^decided to hold the bulk of them 
in treasury bills and t’le rest in the 
permissible securities, and as Events 
have proved we have drawn on quite 
a substantial part of them. I think It 
is somewhat inconsistent to argue on 
the hand that we should have 
freedom .to.use our'iponfliy Just as we 
want and also to argue that our m onej
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articles. It would not be right for me 
to say what we are going to do but 
since these suggestions have been made 
we are bound to consider them, 
especially as the House has vested us 
with power to impose these duties 
whenever we consider that that is 
desirable and we shall certainly study 
the problems that are involved in these 
suggestions.

Then there were some suggestions 
about sugar, by Prof. Saksena and 
also the suggestion of Mr. Kapoor 
referred to by him. We are at the mo
m ent examining these also.

Some reference was made again to 
railway fares by Mr. Kamath, that it 
really showed in what a deplorable 
state the Centre’s finances were, so that 
you have to increase the railway fares 
even for the sake of thfe general 
revenues. That is not strictly correct. 
We are bankers for the railways and 
what I pleaded with the Railway 
Minister was that this year I was not 
able to release as much for his general 
development programme as I should 
have liked to and would he give me 
some temporary relief. It was essen
tial for the sake of his own develop
ment programme that he raised the 
railway fares. I do not wish to go into 
the matter further, because that has 
already been accepted by the House.

Then there were references to the 
tobacco tax. We have spent a great 
deal of time recently,—by “we” I 
mean my .colleague and myself—inter
viewing representatives of the tobacco 
trade and we are well aware of the 
difficulties. We have every intention 
of trying to solve them so as to mini
mise hardship to the sections of the 
community that are affected. I think 
:by the time the Bill emerges from the 
Select Committee the House will be far 
more satisfied with it than it has reason 
to be now.

Sbri Sondhi: Bidi zindabad.

y Shri C. D. Deshmukh: That leaves 
ionly one question about taxation and 
that is the sales tax for Delhi. I said 
the other day that I did not have time 
to deal with the problems that Mr. 
Deshbandhu Gupta had put forward 
and it is not fair that he should not be 
answered in regard to this. The main 
T)oint was that Delhi was a distributing 
centre and its importance will suffer 
if the sales tax were to be imposed. 
My reply is that so far as expoils are 
•concerned for sale outside they would 
not be subject to the tax. So I hope 
that Delhi, in spite of the imposition 

the tax. would still continue to be 
Tthe distributing centre as wholesalerfi

and retailers for the adjoining pro
vinces, such as U ttar Pradesh, Punjab 
and parts of Rajasth,an, distributing 
commodities too.

I have dealt with the point that he 
made about the opposition of the Chief 
Commissioner. Then he referred to the 
terminal tax and he said that he feared 
that much of it would be lost. I find 
on an analysis of the statistics that 
much of it comes from articles which 
we are going to exempt, like food and 
cloth. I think food alone brings about 
Rs. 30 lakhs out of the Rs. 70 lakhs of 
terminal tax. Then comes cloth—I 
have not got the detailed figures here, 
but I am quite convinced that the im
position of saies-tax holds no appre
ciable danger to. the revenues from 
terminal tax of the municipal^ bodies 
here.

We are also going to have a fairly 
high exemption limit, and that has a 
bearing on another argument which 
Shri Deshbandhu Gupta advanced, and 
that is that the refugees would suffer. 
In the course of private discussion 
with me he said that many of the big 
traders would suffer because their 
business would go to the small ones, 
but then when I pointed out that many 
of the smaller traders were refugees 
themselves......

Shri Deshbandhu Gupta (Delhi); 
When I said refugees will suffer, I 
meant refugees who have just got their 
bearings in trade; that is those who 
have got their shops and are over the 
Rs. 30,000 limit but have not yet 
settled down in their trade, they will 
suffer. .

Shri C. D. Deshmukh: Well, then my 
reply is that most of them would be 
people doing business under 30,00# and 
if they have business over Rs. 30,000 
I do not know if we should regard it 
as a very valid objection. As I said, 
there is a very long list......

Mr. Deputy-Speaker: Is not *ten
thousand the limit in Madras?

Shri C. D. Deshmukh: Madras has 
put it at ten thousand, ours will be at 
least double that if not more.

I am quite certain that when Delhi 
actually sees the list of exemptions, 
having done its duty, so to speak, it 
will be quite satisfied in regard to this 
sales-tax which is at a very low level, 
namely, six pies, and we do not pro
pose at the moment ever to have that 
gradation which even that parent Act, 
the West Bengal Act, has, that is to 
say, prices on certain articles to be 
taxed at two annas a rupee and so on. 
It is going to be a flat rate of six piae 
and a single point tax.
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Lastly, objection was taken to our 
intending to issue a notification in
stead of bringing the measure before 
the legislature. The House should 
remember that this is not the only 
notification that is being issued for 
application of laws to Delhi. It is an 
instrument which is in constant use, 
and one of the cases arising out of 
such applications is before the Supreme 
Court. If we were to take some action 
here in the direction indicated, then it 
might be construed as prejudicing our 
case somewhat. Therefore, whatever 
our ultimate decision may be, I do not 
think we are free at the moment to 
bring this provision for the imposition 
o f a sales-tax in Delhi as a Bill before 
the House.

Shri Deshbandhu Gupta: This is the 
iirs t taxation measure.

’ Shri C. D. Deshmukh: That may be 
so but that does not alter the legal 
position. We must await the results 
of the case that is now before the 
Supreme Court before we take any 
decision in the matter.

Shri Deshbandhu Gupta: My objec
tion was as to the propriety of it.

Shri C. D. Deshmukh: I think any
thing that the law has permitted is 
proper. *

I have not got very much time, and 
I  would like to deal now with one very 
im portant question, and that is the 
question of sterling balances that was 
raised by Acharya Kripalani......

An Hon. Member: What about the
•duty on kerosene?

Shri C. D. Deshmukh: As I say I am
not unmindful of the importance of the 
suggestions made by various Members 
in regard to these biris, kerosene and 
so on. I do not like to be explicit at 
th is stage because it is for the Select 
Committee now to take notice of those 
suggestions. They are addressed to 
the Seject Committee just as they are 
addressed to me and it is not for me 
to take a decision in advance and say 
th a t I propose tQ do this and that. 
That is why I say that so far as I am 
concerned, I am prepared to consider 
some of these things sympathetically. 
Also, I refer to the suggestion which 
was made by Shrimati Renuka Ray 
th a t something ought to be done about 
the lower income class brackets and 
8 0  on. All thes« things will come up 
before the Select Committee.

In regard to the sterling balances, as 
you observed this morning, we have 
gone rather deep into the history of 
the matter. Acharya Kripalani him
self said that he was not a financier, 
and that was obvious from some of

the things that he said. He must have 
been advised by someone who is quite 
familiar with some of the apparent 
facts of the situation, although I think 
their presentation and the emphasis 
are wrong. These agreements were 
made at a time when we were not e v w  
sure how much of our balances we 
were going to recover. It is very well 
now to look back on it when we have 
recovered a great deal and say, “Why 
did you agree to this and to that?^ 
but if we cast our minds three years 
back and remember what was written 
in the papers and in some of the 
London City journals and so on. I 
think it was that condition which 
influenced the House to approve of the 
arguments which were generally made 
then. In regard to the rate of in terest 
I had a great dfeal to do with it. The 
original proposal of the first mission 
that came out was that we should have 
only half a per cent., as was given to 
some of the other countries which had 
agreements like us, for instance, 
Argentina. I was then in charge of 
the Reserve Bank and I said, these are, 
whatever you may describe them as— 
war balances or otherwise—part of the 
assets of the Reserve Bank, and there
fore they should be allowed to be dis
posed of generally in the same way in 
which the Reserve Bank is disposing 
of them. At the time it happened 
that a proportion—I think about 250 
or 300 million pounds—were invested 
in the kinds of securities in which it 
is permissible to invest them under 
five years and the rest of them were 
necessarily in treasury bills. Now 
these must not be equated with in
vestments of an insurance company. 
These are banker’s assets. Now a bank 
does not keep every single pie of its 
money in 3J per cent, or four per cen t 
securities. Otherwise it would cease to 
be a bank. It has to keep a certain 
amount of Its money in some fluid 
resource, and so far as the sterling 
balances were concerned we knew that 
we wanted to utilize them when we 
got the opportunity immediately the 
war was over. Therefore, they had to 
be very much in a fluid state. Now, 
you can imagine what would happen 
if they had all been invested in even 
these medium term securities because 
the moment you wanted to liquidate 
them you might have suffered a capital 
loss. Therefore, it was in accordance 
with banking principle that the Reserve 
Bank at that time—I am referring to 
1947—decided to hold the bulk of them 
in treasury bills and the rest in the 
permissible securities, and as events 
have proved we have drawn on quite 
a substantial part of them. I think it 
is somewhat inconsistent to argue on 
the one hand that we should have 
freedom to use our money just as we 
want and also to argue that our money
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articles. It would not be right for me 
to say what we are going to do but 
since these suggestions have been made 
we are bound to consider them, 
especially as the House has veTsted us 
with power to impose these duties 
whenever we consider that that is 
desirable and we shall certainly study 
the problems* that are involved in these 
suggestions.

Then there were some suggestions 
,about sugar, by- Prof. Saksena ahd 
also the suggestion of Mr. Kapoor 
deferred to by him. We are at the mo
ment examining these also.

Some reference \yas made again to 
railway fares by Mr. I^amath, that it 
really showed in what a deplorable 
state the Centre’s finances were, so that 
^ou have to increase the railway fares 
even lor  ̂ the sake of the general 
revenues. ‘That is not strictly correct. 
Wc are bankers for the railways and 
what 1 pleaded with the Railway 
Minister was that this year I was not 
able to release as much for his general 
development programme as I should 
have liked to and would he give me 
some temporary relief, it was essen
tial for the sake of his own develop
ment programme that he raised the 
railway faies. I do not wish to go into 
the matter further, because that has 
already been accepted by the House.

Then there were references to the 
tobacco tax. We have spent a great 
deal of time recently.—by “we” I 
meari my colleague and myself—inter- 
vipvving representatives of the tobacco 
trade and we are well aware of the 
difHculties. We have every intention 
of tryin<» to solve them so as to mim- 
mise hardship to the sections of the 
community that are af£0fik&d. I think 
by the time the Bill emerges from the 
Select Committee the House will be far 
more satisfied with it than it has reason 
rto be now.

Shri Sondhi: 3idi zindabad.

Shri C. D. Deshmukh: That leaves
only one question about taxation and 
that is the sales tax for Delhi. I said 
the other day that I did not have time 
to deal with the problems that Mr. 
Deshbandhu Gupta ‘nad put forward 
and it is not fair that he should not be 
answered 4n regard to this. The maia 
IJOint was that Delhi was a distributing 
centre and its importance will suffer 
if the sales tax were to be im|»dBed. 
My reply is that so' far as exports are 
fnjncerned fpr sale outside they would 
not be subject to the tax. So 1 hope 
that Dd'hi. in spite of the  ̂ imposition 

the tax. would still continue to be 
toe distributing centre a t wholenalers

and retailers for the adjoining pro
vinces, such as U ttar Pradesh^ Punjab 
and parts of Rajasthan, distributing 
commodities too.

I have dealt with the point that he 
made about the opposition of the Chief 
Commissioner. Then he referred to the 
terminal tax and he said that he feared 
that much of it would’ be lost. I find 
on an analysis of the statistics that 
much of it comes from articles which 
we are going to exempt, like food and 
cloth. 1 think food alone brings about 
Rs. 30 lakhs out of the Rs. 70 lakhs of 
terminal tax. Then comes cloth—I 
have not got the detailed figures here, 
but I am quite convinced that the im
position of sales-tax hold? no appre
ciable danger to, the revenues from 
terminal - tax of the municipal bodies 
here.

We are also going to have a fairly 
high exemption limit, and that has a 
bearing on another argument which 
Shri Deshbandhu Gupta advanced, and 
that is that t'le refugees would suffer. 
In the course of private , discussion 
with me he said that many of the big 
traders would suffer because their 
business would go to the small ones, 
but then when I pointed out that many 
of the smaller traders were refugees 
themselves......

Shri Deshbandhu Gupta (Delhi): 
When I said refugees will suffer, 1 
meant refugees who have just got their 
bearings in trade; that is those who 
have got their shops and are over the 
Rs. 30,000 limit but have not yet 
settled down in their trade, they will 
suiter.

Shri C. D. Deshmukh: Well, then my 
reply is that- most of them would be 
people doing business under 30,00# and 
if they have business over Rs. 30,000 
I do not know if we should regard It 
as a very valid objection. As I said, 
there is a very long list......

Mr. Deputy-Speaker: Is not ten
thousand the limit in Madras?

Shri D. Deshmukh: Madras has 
put it at. ten thousand, ours will be at 
least double mat if not more.

I am quite (ertain that when Delhi 
actually sees t’le list of exemptions, 
having done its duty, so to speak, it 
will be quite satisfied in regard to thia 
sales-tax which is at a very low level, 
namely, six pies, and we do not pro
pose at the moment ever to have that 
itadatlon Which even that parent Act, 

West Bengal Act. has, that is to 
t<ay, p r l^ s  on certain articles to be 
taxed at two annas a rupee and so on. 
It is gding t6 be a flat ra te  of: six ptas 
ahd a single point tax.
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extent to which we can foresee them, 
freight arrangements have already 
been made, but I believe that this criti
cism that we may have lost a lot of 
money because we did not fix up the 
freights is based on a misconception 
of the circumstances which prevailed 
this year. It is true that this year 
freights have gone against us, but the 
conditions this year were such that we 
could not have foreseen where we were 
going to get the grain from. It is only 
recently that some negotiations have 
been opened with some countries from 
whic'i we had never obtained any sup
plies before. So I can assure the 
House that all reasonable care has been 
taken in securing freight for moving 
the grain that we buy in foreign coun
tries. '

0

5 P.M.
Then, there was some reference 

made to allowing the import of gold. 
I think it is one of the hares that has 
been started by the Bullion Exchange 
in Bombay. It has been considered very 
carefully by us. It is true that we 
lose a certain amount of exchange by 
the smuggling of gold. It is not pos
sible to give an actual figure in these 
matters, but I am quite convinced that 
if we allow the regular import of gold 
and silver, we should be losing at 
least five times that much exchange 
and that is what we cannot afford at 
this stage. Also, as we are members 
of the International Monetary Fund, it 
is not open to us, as long as we con
tinue to be a member, without violat
ing the policy laid down by the Inter
national Monetary Fund to allow the 
free import of gold at premium prices, 
because the Fund has been attempting 
to ensure that gold does not go into 
hoards and is not denied to the 
monetary resources of many countries. 
Almost every year, certain Govern
ments which are interested in produc
ing and selling gold at premium prices 
agitate the matter before the Inter
national Monetary Fund. J think * it 
has been reviewed at least three times 
so far and their conclusion has always 
been that in the interests of the func
tions of gold as a monetary medium it 
would not be right for them to permit 
members to deal in gold at other than 
the official prices. Therefore, there are 
very serious objections to allowing free 
import of gold and silver into this 
country.

I have akeady made reference to 
the claims, made on behalf of the Sche
duled Castes, education, cottage indus
tries^ and so on.

Shri Sonavane: What has been done 
for the Scheduled Castes in the matter 
of education?
70 P.S.

Shri C, D. Deshmukh: As soon as the 
Education Ministry are able to utilise 
the funds for this purpose usefully, 
that is to say, they have the requisite 
number of candidates and the per
centage of rejections is somewhat less 
than it has buen, then I think this 
thing is bound to expand. It is not 
as if there is any arbitrary bar placed 
on their expenditure. What limits tjie 
expenditure is not the intransigence of 
the Finance Ministry, but it is the diffi
culty of assigning the scholarships t^ 
worthwhile students and I have no 
doubt that their number,will increase 
and as the number increases, i t  should 
not impofje art unduly heavy burden 
on the Finance Ministry to find funds 
for the scholarships that are required 
for them.

Shri M. L. Gupta (Hyderabad): Wo 
have not been told anything about the 
Imperial Bank,

Shri C. D. Deshmukh: The Imperial 
Bank would come up again and again 
before us, I have no doubt. But the 
point that was made by Dr. Pande 
was that we might acquire the Imperial 
Bank and that that would bring us a 
lot of profit. That is all illusory. I 
think that the interest of the money 
that we will require for purchasing 
would eat up almost all the profit that 
would come to us by acquiring the 
Bank.

Dr. Deshmukh: What about revalua
tion?

Shri C. D. Deshmnkh: It ^yas my
intention to place all the facts before
the ad hoc Committee for Devaluation, 
because it was not possible for me In 
the time allotted to explain the figures, 
I am quite willing to place before the 
ad  hoc Devaluation Cominillea all the 
figures and to ask them to co-opt one 
or two other Members like Mr. Jhun- 
jhunwala. I do not believe that he Is 
on the Committee, but if he is inter
ested he can attend and we wtll show 
him whatever material we have. We 
will invite to that meeting the experts 
of the Reserve Bank who have given 
us these iigures. They can be cross
examined by you and you can satisfy 
yourself that the decision that has 
been taken is a reasonable one.

Dr. Deshmukh: What about State
trading?

Shri C. D. Deshmukh: Now, there
are various other matters like State 
trading and so on. If you give m^ 
the time I have got the answers here.

Mr. Deputy-Speaker: In the interest 
of the hon. Member himself who has 
put this question, it is no good forcing 
the hon. Minister to give an off l.an^
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reply. Therefore, after the Bill Is 
reported on by the Select Committee, 
it will come up for consideration, when 
he can ask for enlightenment on these 
points.

Shri C. D. Deshmukh: 1 have got all 
the materials; it is just lack of time 
that prevents me from replying to 
them.

Mr, Deputy-Speaker: The question is:
* ‘T h a t the Bill to give effect -to 

the financial proposals of the 
Centrftl Government for the year 
beginning on the 1st day of April, 
1951, be referred to a Select Com
mittee, consisting of Shri M. 
Ananthasayanam Ayyangar, Shri 
M. R. Masani, Shri Manilal Chatur- 
bhai Shah, Shri Ramnath Goenka, 
Shri B. L. Sondhi, Shri Biswanath 
Das, Shri Satyendra Narayan 
Sinha, Shri Khandubhai K. Desai. 
Shri U. Srinivasa Mallayya, Shri 
M. V. Rama Rao, Shri T. A. Rama- 
lingam Chettiar, Shri Ratnappa 
Kumbhar, Sardar Hukam Singh, 
Shri R. Venkataraman, Shri A. K.

Menon, Shri Braja Kishore Prasad 
Sinha, Babu Gopinath Singh, Shri 
Mihir Lai Chattopadhyay, Shri 
Raj Bahadur, Shrimati G*. Durga- 
bai, Shri Tribhuan Narayan Singh, 
Shri Gokulbhai Daulatram Bhatt, 
Shri Deshbandhu Gupta, Shri P, 
Kodanda Ramiah, the hon. Shri 
Mahavir Tyagi and the Mover 
with instructions to report by the 
25th April 1951.^^

^The motion was adopted.
Mr. Deputy-Speaker: The Select Com

mittee will meet for the first time at 
9 A.M. on Monday in room No. 62.

Shri Sondhi: Are we expected to sit 
both in the morning and in the even
ing? Are we to start work at nine 
o* clock *in the morning and finish at 
eight o’ clock at night?

Mr. Deputy-Speaker: Occasionally
hon. Members, particularly those who 
do not have much work at home, will 
have to do that.

The House then adjo\i/rned till a 
Quarter to Eleven of the Clock on 
Monday, the 16th April 1951.




